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~ Friday, December 22, 1978/Pausa 1,
1900 (Saka)

The Lok Sabhq met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Question No. 470.

'SHRI HARI VISHNU KAMATH:
Sir, I may submit that for the first
“time in 20 months, the ballot has
brought my question to the top of the
list. I hope, therefore, you will allow
me three supplementaries to celeb-
rate the occasion.

~N

MR, SPEAKER: No.
Display of Price Lists

*470. SHRI HARI VISHNU KA-
MATH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that shop-
keepers are not obliged to display
price lists of each of the various
goods and articles available for sale
in their shops;

(b) whether they have been ex-
empted from the duty and obligation
to display such price lists;

(c) if so, the reasons therefore;

(d) whether such absence of price
lists has given rise to malpractices
and considerable inconvenience to
customers; and

(e) if so, the steps proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION, SHRI KRISHNA KUMAR GO-
YAL): (a) to (c). In exercise of

3653 LS—1

‘2

powers delegated to them by the Cent-
ral Govt. under the Essential Com-
modities Act, 1955, the State Govern-
ments/Union Territory Administra-

tions have issued Prices and
Stocks Display Orders. Under
these Orders, the dealers are

required to exhibit at prominent place
in their business premises during
business hours lists ghowing stocks and
sale prices of goods and articles avail-
able for sale in their shops. Enforce-
ment of these Orders is the responsi-
bility of the State Governments. The
Standards of Weights and Measures
(Packaged Commodities) Rules, 1977
also provide for display of the quanti-
ty and sale price of each packaged
commodity. According to information
with us, no exemption from  such
Price Display Orderg has been given.

(d) and (e). Do not arise.

SHRI HARI VISHNU KAMATH:
Mr. Speaker, Sir, according to the
statement made by the Minister, the
answer given by the Minister, the Cent-
ral Government seems to have washed
themselves completely of their respon-
sibility in this matter, because the

‘enforcement of these orders is suppos-

ed to be the responsibility of the State
Governments; but a8 regards Union
Territories, I suppose the Union Gov-
ernment still has got some responsibi-
lity if not the entire responsibility In
spite of all that is stated here, accord-
ing to information with us, no exemp-
tion from such display has been given,
has at least the Government got in-
formation about complaints, innume-
rable complaints, complaints galore,
from consumers in various parts of the
country, the States as wel]l as the
Union Territories, with regard to ab-
sence of price 1ists in various shops
selling these commodities? If that is
so, what action has been taken with
regard to those complaints of consu-
mers?
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. THE MINISTER OF  COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, I entirely share the con-
cern of the hon. Member. It js true
that so far as Union Territories are
concerned, including Delhj, naturally
the Central Government can play a
more effective role. Wherever these
complaints were made to us, we told
the Administration or the Executive
Councillors, personally we discussed
with them to take action and, Sir, in
several areas actions have been taken.
For the information of the House,
from January to September 1978 the
number of cases detected for violation
of orders is 7,195, the number of pa--
sons prosecuted is 4,068; the number of
persons convicted, because some prose-
cutios are still before the court, is
643. Then, besides foodgrains, the
quantity of other commodities seized
is 1,64,727 quintals. Summary trial
cases fined are 3,124, the number of
cases of conviction in summary trial
cases is 477. There is a wrong impres-
sion that nothing is being done and no
prosecutions are being launched.

SHRI HARI VISHNU KAMATH:
What about the nature of sentence or
punishment?

SHRI MOHAN DHARIA: They vary.
But again here 1 have instructed my
officers that if there is any Jeniency
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shown while convicting the persons,
then in that case we shall go to the
appropriate authorities for conviction.

SHRI HARI VISHNU KAMATH:
As a corrective measure, 1 would like
to remind the Minister of what he
stated in the House some weeks ago in
response to the question raised by my
hon, friend, Shrimati Ahilya Rangne-
kar, what he said in respect of the
Resolution moved by her about the
public distribution system. That would
have been a very fine corrective mea-
sure with regard to this matter, but
that seems to have practically broken
down or may be still-born. That
scheme seems to have been still-born.
In the absence of that, I would like

fo know whether the Government is

going to pursue that matter more vigo-
rously and whether the public gistribu-
tion system will pe set yp in the very
near future. If that cannot be enforc-
ed, if that cannot be brought about, it
that cannot be set up, then, will the
Government at least promote the con-
sumers' resistence movement in this
country so as to keep the prices in
check and prevent harassment of the
consumers. At Jleast that should be
done.

SHRI MOHAN DHARIA: As I have
already clarified in this House, gs 1€-
gards the public gistribution system, it
was assured by me that we shall pre-
pare our own scheme, the whole sche-
me has been prepared and it has been
approved by the Cabinet. But, for the
implementation of this scheme, as it
involves several operations, right from
production to distribution, viz., Pro-
duction, Procurement, Storage Trans-
port and distribution,—these are the
five operafions to be made—naturally,
the State Governments shall have to
be involved. Therefore, it is agreed
that a Chief Ministers’ meeting alcng
with the concerned Ministers will be
conveneq and this scheme will be ¢hra-
shed out. I can assure this House that
this is an assurance given by the Gev-
ernment and we shall take care to see
that nobody can throttle the scheme,
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Sp tar as ‘the other question is qt':p-
cerned, here, we are very much aware
that consumers’ resistence movemnt is
equally important and it is for the first
time that I got an allocation of Rs. 10
lakhs made for encouraging this move-
ment and we convened a meeting of all
the voluntary organisations known to
my Ministry and they have now form-
ed a Federation for consumers. We
are giving all possible encouragement.
It is a free and voluntary body and
this movement will be encouraged. I
can assure again that all possible co-
operation will be given by the Gov-
ernment to this consumers’ resistence
movement in the country.
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SHRI V. ARUNCHALAM ALIAS
‘ALADI ARUNA'’ During the year 1975
and also 1976, due to the drastic steps
taken by the Central Government, I
understand that in all textile goods, jn
every meter, the price was printed and
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because of that the public was bene-
fited. But now since the price is not
being printed in the textile goods, the

merchants are exploiting the consu- |
mers. Will the Government come for-
ward to direct the State Governments
to take steps to- see that the price is
printed in every meter of textile goods
so that the public will be benefited?

SHRI MOHAN DHARIA: So far as
controlled cloth is concerned, the prices
are printed. Bepgdes. so far as other
textile cloth particularly meant for the
common man is 'concerned, I am hav-
ing discussions with the Minister of
Industries, but I do agree that, there
also, the price for the consumer should
be printed. I agree with it in princi-
ple. :

Besides, we are also encouraging the
packaging system so that on all these
packs, not only for cloth or textiles
but for other things also, the prices
could pbe printed so that we can give
these commodities also of a good varie-

ty.

SHRI BIJOY SINGH NAHAR: I
want to know from the Minister whe-
ther he has made any arrangement for
peaple’s participation in this respect
so that the general people of the locali-
ty are also represented and can take
interest. Your publicity drive should
also be there so that the people will
know that every shop is bound to
keep the prices there. Have you
made ‘any such scheme? )

SHRI MOHAN DHARIA: As [ said
earlier, I would very much like Vigi-
lance Committees for all localities,
particularly for all fair-price shops in
the country, ang elected representatives
of the people and some other gocial
workers also should be involved in
this matter of vigilance.

So far as publicity is concerned,
naturally we try to publicise, but I
agree that some more emphasis is
necessary and, with the involvement of
the people, this should be possible.
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National Tourism Policy

*471. SHRI DURGA CHAND: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to gtate:

(a) whether Government are for-
mulating & National Policy on Tou-
rism;

(b) it so, what are the details there-
of and by what time tke policy would
be declared;

(c) whether the State Governments
have beep consulted or are being con-
sulted in the formulation of policy on
tourism;

(d) if so, the details thereof; and

(e) what suggestions the Himachal
Pradesh Government have given
about the State’s potentialities for
tourism for being incorporated in the
National Policy on tourism?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). A
draft paper on the National Tourism
Policy has already been prepared and
circulated to the concerned authorities
of the Government for their views, be-
fore it is finalised by Government for
being laid on the Tables of the two
Houses of Parliament.

(c) to (e). There is a continuing dia-
logue between the Central and State
Departments of Tourism on various
matters concerning development and
promotion of tourism in the country.
The views and various suggestiong re-
ceived from time to time from the State
Governments have been fully taken
into account while formulating the
draft paper on tourism policy. The
National Policy on Tourism will be a
general statement which will define the
parameters of tourism and the aims
and objectives of the Government in
developing tourism in the country. It
will not therefore attempt to high-
light the tourism potential on a State-
wise basis.
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and Shri Rajinder Puri went to Asho-
ka Hotel angd there is a remour in
Delhi that tomorrow again, Ashoka
Hotel may be ransacked. The 'AShqka
Hotel employees told me this. I want
to know from the hon. Minister whg-
ther it is the policy of the Government
to dismantle the 5-Star hotels or whe-
ther the Government has plans to main-
tain two sets of hotels, one 5-Star
hotels for foreign tourists, to cater to
their needs and another Janata hotels
for middle class people?
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Feeder Air Service in Kerala

*472. SHRI GEORGE MATHEW:
Will the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:

(a) whether the Central Govern-
ment propose to give flnancial assis-
tance to the Goverrment of Kerala to
start feeder’ Air gervice to all the
district headquarterg to increase tour-
ism;

(b) have the Centra] Government
got any plang to link ail the district
headquarters in India, with Feeder
Air Services to increase tourism; and

(¢) heve any of the State Govern-
ments aslged fo assistance so far to

DECEMBER 22, 1978
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link their district headquarters or tou-
rist centres with Feeder Air Services?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No such pro-
posal is uynder consideration of Gov-
ernment.

(b) NQ, Sir.

(¢) In January 1978 the Madhya
Pradesh Government desired to have
advice of the Central Government in
regard to suitability of aircraft with a
provision of 18-20 seats; its price, and
easy and acceptable terms of sale for
the purpose of starting air services in
the State, and also sought confirmation
whether it will be possible for the
Central Government to grant loan for
the purpose. The State Government
was informeq that the question of
connecting small towns and citles of
tourist and other interests by Third
Level operations is engaging the atten-
tion of Government, and the question
whether the State Governments could
be permitted to operate feeder services
would be examined after a decision on
Third Leve] operations is taken.

SHRI GEORGE MATHEW: It is very
clear from the answer of the Minister
that the Government has no plants to
start third level operations from im-
portant cities and tourist centres, And
only the Madhya Pradesh Government
has enquired of the Central Govern-
ment whether they have any plans for
such operations and whether the Gov-
ernment will do any help to the State
Government. Now, how long the Cent-
ral Government would take to finalise
these plans and change its pelicy?
Now, it is just engaging the attention
of the Government. When exactly
would they start the third level opera-
tions because it comes under the Cent-
ra] Government?

SHRI PURUSHOTTAM KAUSHIK:
A Committee was constituted to go in-
to this. They have given the report
and that is under examination. We are
Taking it to the Cabinet. We have

circulated papers to the concerned Mi-
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nisters and 1 hope very shortly, we
Will be able to get their comments and
the Cabinet will be able to tike a
policy decision in the niatter.

SHRI GEORGE MATHEW: The
Kerala Government has almest finali-
sed plans to start a feeder air service
from Trivendrum to Cochin and espe-
cially Calicut beacuse it has no major
airline service. It has also got plans
to start feeder service between small
towns and other tourist centres. The
Minister has said that neither the
Kerala Government nor any other
State except Madhya Pradesh, has
asked for any sanction. Will there be
any objection to the plans of Kerala
Government for starting feeders air
service from Calicut and other places?

SHRI PURUSHOTTAM KAUSHIK:
We shall have no objection if the
States operate smaller aircrafts on
their behalf. What we want to see is
that from the Central sector under the
third level feeder service, how many
places we are able to serve in the
first phase. We have already constituted
a committee for that| If we are not
able to serve all the places and some
places are left out, then we shall per-
mit the States as well as the prive ope-
rators to operate on such lines where
the Indian Airlines are not operating.

SHRI PURNANARAYAN SINHA:
Sir, in regard to part (b) of
the question, whether the Central
Government has got any plans to link
all the headquarters in India ‘with
Feeder Air Services, recently there was
a move to start a third airline in the
country particularly for service to the
people in the backward and nérth-
eatsern region. May I know from the
hon. Minister what further steps have
been taken by the Government to
acquire the aircraft from Canada,
Australia and other counrties, the
smaller aircraft of 16 to 17 passengers
capacity? I want to know whether
they will be introduced and if they
will be introduced, when they will be
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introduced in tke North-Eeastern sec-
tor in order to chnnect the smal] dist-
rict head quartelis to facilitate the
movement of the people and the
tourists also in that region.

~ SHRI PURUSHOTTAM KAUSHIK:
Sir, we have received about 7 or 10
proposals from 7 or 8 companies for
small aireraft of 15 to 20 seats: There-
fore; we are going to appoint a tech-
nical Expert Committee which will go
to examine those aircrafts and then a
decision will be taken for this type of
aircraft .

SHRI A, SUNNA SAHIB: May I
know from the hon. Minister whether
Kozhikode.. ..

AN HON,Z MEMBER: It is Calicut.

MR. SPEAKER: The present name
of Kozhikode,

SHRI A. SUNNA SAHIB: May 1
know whether the hon. Minister has a
definite proposal to start a pucca air-
craft from Kozhinkode which is much
needed and about which there has
been a lot of agitation?

MR. SPEAKER: That does not arise.

SHRI S. R. DAMANI: Sir; it is very
essential that small towns and small
cities are connected with air services
so that they can develop. Therefore,
may I know from th hon. Minister by
what time he is going to take a deci-
sion to allow the States or to give
licences to the private companies to
operate the air services in these small
towns so that they can devélop?

SHRI PURUSHOTTAM KAUSHIK:
As T stated, after taking a final deci-
sion on Third Level Operations, we
shall be permitting them to operate on
the lines where the Indian Airlines
are not operating.
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Loans from Bankg at Concessiona
" Rate of l;nerest .

*473. SHRI HARI' SHANKER MAH-
ALE: Will the Minister of FINANCE
be pleased to State:

(a) whether Gevernment propose to
introduce a new scheme whereunder
-artisans and village and cottage indus-
-tries will get loans from the Banks at
-concessional rate of interest;

(b) whether under the new schemes
-the Banks will also prcvide consult-
ancy assistance to small scale units;
and

(c) what is the procedure for avail-
ing of these fa.ilities and the details
thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The De-
partment af-Industrial. Development
has introduced a Scheme for provid-
ing financial assistance, on concessio-
nal terms, by way of margin or seed
money to State Governments/Union
Territories for promotion of employ-
‘ment opportunities in semi-urban and
‘rural areas. Banks have been advised
to provide loans and working capital
at concessional rates of intrest to the
entrepreneurs, Eligible borrowers are
‘also provided credit at 4 per cent
under the Differential Rate of In-
-{erest scheme.

(b) Yes, Sir.

(¢) Under the margin/seed money
‘Scheme, financia] assistance is admis-
sible to units, located in villages and
tbwns with population not exceeding
50,000, in which the investment in
plant and machinery does not exceed
Rs. 1 lakh,
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SHRI H. M. PATEL: Sir, I cannot
give him the number of persons to
whom such loans have been given in
the entire country, but I can only tell
him that the money provided to the
different States has been given and
there again, if he wants to know, it is
a large. ..

MR. SPEAKER: He only wanted
Maharashtra,

SHRI H. M. PATEL: For Mahara-
shtra I can say that the amount relea-
sed to Maharashtra was Rs, 40 lakhs
in 1977-78 and Maharashtra has asked
for Rs. 39.50 lakhs for 1978-79.

sit grétwiere ST ;Y WY weor farwai
wT T oET g7

SHRI H. M. PATEL: Again, it is not
possible to say that beacuse the States
have really not given this money. In
1977-78, almost nothing has been used.
Some States have done a little work
and others have not. I am afraid, at
this stage, I have no precise informa-
tion.
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SHRI H. M. PATEL: The hon. Mem-
ber has not understood the scheme cor-
rectly. ‘The object of giving special
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assistance in backward areas is to en-
courage industries to come to back-
ward areas. There is no question of
anybody being denied help. If a per-
son belonging to backward  areas
wants assistance, to him also, if
he has a scheme, it will be
given because it is desirable in the
interest of backward areas.

waet  wedte fag - fa gedw @
framd & ?

SHRI H. M. PATEL: Will you please
listen to the entire reply and then say
if you are satisfied or not? The idea
behind the .schemes for development
of backward areas and giving these
concessions is that the industries must
be attracted to the backward areas.
There is no question of denying any-
thing to any small manufacturer or
industrialist who wants to go there.
But it also encourages large houses to
come. It does not mean that they
alone are given assistance. There is
no question of denying it at all. There
is no ceiling limit. Any one can still
go and ask for it.

SHRI DARUR PULLAIAH: Some of

the Central Government Schemes
intended for rural development, for
development of backward areas in-

volve institutional credit. The schemes
are LTP, Livestock production pro-
gramme, Integrated Rural Develop-
ment Programme, DPAP programmes.
But the fact is that the banks are not
coming forward to give loans. There
is a differentiation between some of
the banks. The State Bank is liberal
in giving loans whereas the Syndicate
Bank, which is a lean Bank in some
districts, is not coming forward to
give loans. The Minister said that
there is no ceiling limit. But the
Managers of the Bank tell that there
is budgetary allocation and as that has
been exhausted, they are not giving
loans. They have to wait for the next
year. Some of the marginal farmers,
small farmers and labourers who
applied for loans have not been given.
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1 would like to know from the hon,
Minister whether he 1s going to give
any direction to the Banks that where- °
ever the institutional credit is involv.
ed, credit should be made available to
them and that .no application should
be rejected or kept pending. Has he
given such instructions? If he has not
given such instructions, I would like
to know, whether he is going to give
them.

MR. SPEAKER: Much outside the
question.

SHRI DARUR PULLAIAH: These
schemes are not being implemented
because banks are not at all giving
loans.

SHRI H. M. PATEL: The Banks have
been given instructions to give every
assistance to industrialists, particular-
ly, the small ones. I would like to say
that when they say that banks are not
giving loans, I am very much surpris-
ed. Here I have got a statement which
says that at present there are 4,76,935
accounts of small industries.

SHR] DARUR PULLAIAH: That is
not so.

SHRI H. M. PATEL: My dear Sir,
there are accounts for ihe amounts.
The accounts show that Rs. 1,702 crores
have been lent to small industries
and to say that they have not been
given is not correct. If my hon.
friend has any particular instance of
any small industry not being given
assistance, 1 will be very happy to
look into it.

Permission to British Airways to
"Overfly Concorde

+
*474. SHRI MUKHTIAR SINGH
° MALIK: :

DR. BIJOY MONDAL"
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to
state:
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(a) whether the British Airways
has been permitted to fly “coricorde”
aircratt ow"r‘é'r the Indian sub-continent
withou! flving a* u sub-sonic range;

(b) if so, the reasong thereof;

(c) whether Government are aware
that such a permission is not given to
fly over British Islands; and

(d) what are the circumstances
under which permission was granted?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] PURU-
SHOTTAM KAUSHIK): (a) No per-
mission has beén given for concorde
overflights across the Indian mainland,

(b) to (¢). Do not arise.

SHRI MUKHTIAR SINGH MALIK:
While it is appreciated that the Min-
ister did not give permission for such
flights as envisaged in the question, 1
would like to know from the Minister
whether the Government of India has
ever negotiated on ‘givie and take’
basis with the British Government for
increasing facilities to Air India in
England in return for the losses suf-
fered as a result of the ill-effects of
the sonic boom of the “concorde”
flights and, if not, why not.

SHRI PURUSHOTTAM KAUSHIK:
No Sir, Air India did not bargain with
the U.K. authorities just for permit-
ting “concorde” flights over Indian
territory and getting some comcessions
in return because the arrangement for
“concorde” flights was so made that the
people and their property in India
cannot be adversely affected.

SHRI MUKHTIAR SINGH MALIK:
My second supplementary is, why did
not the Government consider it worth.
while to purchase a “concorde” for
Air India, especially when other coun-
tries like France etc. have done so0?
Will not Air India lose its interna-
tional ¢mnpetitiveness by ignoring the
“concorde”?
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SHRI PURUSHOTTAM KAUSHIK:
When we are not permitting the “eon-
corde” to fly over our mainland, it we

do that, how can we expect its smooth
operation? 4

SHRI VAYALAR RAVT: Earlier in
answer to my question in the House
regarding permission given to the
“concorde” to fly over Lakshadweep
the Minister had said, if I remember
correctly, ‘Yes, because it is 25 nauti-
cal miles away from the Indian terfri-
tory. But now, to the other question,
the Minister replies ‘No, we did not
give permission’. So, please let me
know the real position as to whether
you have given any permission to fiy
over the coast of Lakshadweep and,
if so, what will be its impact on these
islands and the people.

SHRI PURUSHOTTAM KAUSHIK:
We have not permitted them to fly over
our mainland.  This agreement bet-
ween the UK. delegation and the
Indian authorities was that they woulgq
be permitted to fly off the coast, 40
nautical miles from Lakshadweep and
50 nautical miles from Kerala. There-
fore, the evil effects or adverse effects
on the mainlang have to be seen. We
have also asked them to supply us
equipment for monitoring and also re-
cording the effects of the flight. over
the area. So, we will see: if it dnes
not affect the people or the property
adversely, we can permit them,
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- §HRI PURUSHOTTAM KAUSHIK:
In regard to the negotistion, we have
received a letter in which it was stated
like this.

“With reference to a letter receiv-
ed from Mr. M. K. Ewans, Acting
High Commissioner, British High Com«
.mission, New Delhi, Secretary advis.
ed him that we have no objection to
the concorde supersonic flights follow~
ing the route mentioned in his letter
dated 18-4-1978, as described above;
we would however need a minimum
of three recorders together with the
necessary calibration equipment and
a play-back analyser for a minimum
period of one year, and that is abso-
Iutely necessary that the recorders
should be accompanied by an appro-
priate analyser so that the equipment
does not have to be taken back to the
U.K. for analysis. It was also stated
that the services of a technical expert
for familiarisation of our staff with
the working of the equipment wwould
be most welcome at least in the initial
stages. Mr, M. K. Ewang informed
that that in the event of a resumption
of the suspended service, the assistance
requested by us will be provided and
he shall be in touch with us in good
time before any resumption.” This is
the position.
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The Gow-
ernment of India have been provid-
ing assistance to the State Govern-
ments under the various Central and
Céntrally sponsored schemes for the
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rural co-operative sector. The nature
of the schemes and the quantum of as-
gistance to be given during the five
year Plan 1978—83 ig currently under
discussion with the Planning Comn,i;ls-
sion, A final decision will be tal;fgn
after the Nationa] Development Coun-
cil takes a view on the nsture and
scope of the Central and Centrally
sponsored schemes,

(b) A statement showing the total
amounts actually released so far in
the current year to the State Govern-
ments under the Central and Cen-
trally sponsored scnemes for rural co-
operatives is laid on the Table of the
House.

Statement

Central assistance released to, various
States so far in 1978-79 under Central
and Centrally sponsored. schemes for
rural Cooperatives.

STATE (Rs. In Lakhs)
1. Andhra Pradesh 239.510
2. Assam 19.875
3. Bihar 159.440
4, Gujaljat 101.480
5. Haryana 54.150
6. Himachal Pradesh 27.804
7. Jammu and Kashmir 20.620
8. Karnataka 119.930
9. Kerala 89.840

10. Madhya Pradesh 54.070
11. Maharashtra 211.310
12. Manipur 14.970
13, Meghalaya 13.045
14. Orissa 61.780
15. Punjab 68.410
16. Rajasthan 85.065
17. Tamil Nadu 164.830
18. Tripura 0.937
19. Uttar Pradesh -876.200
20. West Bengal 18.120

TOTAL ‘@51.495
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SHRI H. M. PATEL: The hon
-Member’s question relates to the assis.
4ance to the co-operative sector in the
sural areas. Now, I can give him in-
formation about the assistance given to
the States for the purpose of co-opera-
tive sector. The co-operative sector
operates also 1 the tribal areas. But
I cannot give him the details precise-
ly as to how much work is being done
in tribal areas in this direction and in
the other directions.
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SHRI H. M. PATEL: This is again a
‘branching off into different directions.
I can say that the co-operative sector
is being assisted very generously and
1 think the total amount that was made
available to the States was Rs. 1,851
lakhs and so far as the agriculture or
rural sector is concerned, a large allo-
‘cation is intended to be made to that
sector so that the pace of develop-
‘ment may be speeded up to the maxi-
mum extent possible.
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SHRI H. M. PATEL: Sir, if a co-

“operative bank has extremely heavy

.overdues and has ceased to be credit-

.worthy, then it is rather difficuly for

the Reserve Bank to finance it com-
pletely. But I can assure the hon.
Member that the Reserve Bank does
its utmost to see that the cooperative
bank, even .when it has very heavy
overdues, is assisted to keep going so
that it has been able to function. But
the important point is that its overdues
must be reduced as quickly as pes-
sible.

SHR] K. SURYANARAYANA : The
hon. Minister had just now mention-
ed about the central assistance alrcady
released to various States so far in
1978-79. There are so many market-
ing societies, rural societies and the
consumer societies which are incurring
heavy losses—rice mill cooperatives
and sugar factory cooperatives are also
included—over which the Central Go-
vernment has ngy control. I would like
to know whether the Government of
India has got any intention or machi-
nery to control/supervise them direct-
ly which are financed under the cen-
trally sponsored schemes by the Gov-
ernment of India.

SHRI H. M. PATEL: My hon. friend
has referred to the cooperative credit
societies and sugar factories. I can
assure him that the State Govern-
ments which are concerned whicn re-
quire any financigl assistance, are
being given assistance. For instance
the State Government of Uttar Pra-
desh has been given a loan of Rs. 20
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crotes in order that they may be able
to assist the sugar factories and the
cooperative factories.

MR. SPEAKER: The Question Hour
is over.

WRITTEN ANSWERS TO QUES-
TIONS
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Visit of United States Commerce
Minister to India

*477. SHRI A. R. BADRI NARA-
YAN:

SHR] UGRASEN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION he pleased to state:

(a) whether th¢ United States
Commerce Minister visited India in
Novemter, 1978;
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(b) if so. the main purpose of the:
visit; and

(c) the subjectg discussed and the
detail; wad outcome?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATON (SHRI ARIF BEG) : (a)
to (c). Mme. Juanita M. Kreps, Sec-
retary of Commerce, Government of
the United States of America, visited
India between 28th November and
2nd December, 1978. The main pur-
pose of her visit was to exchange
views with the Commerce Minister
and his colleagues and to explore the
potential for expanding the develop-
ment of economic and commercial ex-
changes between India and the United:
States of America,

During her vieit, Mme. Kreps had
extensive discussions with the Indian
Commerce Minister, which was in
continuation’ of the talks held in
Washington when the Commerce Min.
ister wisited U.S.A. in August, 1977.
The discussions covered a wide range
of issues; both- bilateral and multilate-
ral. Both the sides expressed satis-
faction over the substantial growth in
Indo-US Trade, which had risen from
about Rs. 700 crores in 1971-72 to about
Rs. 1200 crores in 1977-78. During the:
current year, the trade is expected to
increase by over 25 per cent upto the
level of about Rs. 1550 crores. It was,
however, noted that India’s exports
accounted for a very small proportion
of the.total global imports by U.S.A.
and the percentage has virtually come:
down.

The Indian side expressed its deep:
concern over protectionist measures
adopted by developed countries, which
has caused severe injury to the eco-
nomies of the developing - countries,
and created uncertainties in produc-
tion andl =marketing, particularly of
the products of the labour-intensive
industries. The Indian side argued
for a much liberal and freer trading
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-environment for labour intensive pro-
ducts particularly for goods produced
in the decentralised ang labour-inten-
sive sectors, like handlooms and handi-
crafts, in view of the great emphasis
placed by the Indian Government ou
the development of these sectors.

The Indian side also referred to the
liberalisation it had brought out in its
import policy and clarified that this
v:Tsm done in the expectation that it
’woul‘d be possible to impart dynamism
to India's exports through easier ac-
cess to the markets of the developed
countries, including the USA. It wall
be difficult for India to persevere with
its liberalised import policy unless
adequate marketing opportunities .are
provided for its goods abroad particu-
larly in the developed countries.

The visiting delegation appreciated
India’s standpoint and stateq that the
United States was committed to free
and fair trade. They also welcomed
the liberalised import policy of the
Indian Government. Both, sides re-
solved to make purposive efforts with
a view to enhancing considerably the
bilateral trade between the two coun-
tries to their mutual advantage. It
was also agreed to consider the pos-
sibility of having a standing institu-
tional mechanism to achieve this end.

On the multilateral issues, both sides
‘agreed that the Multilateral Trade Ne-
gotiations should be brought to an
early and successfu) conclusion, as a
pre-requisite for ensuring wholesome
global trading environment. Both
sides also agreed to work towards
the success of the forthcoming
"UNCTAD-V.

This was the first time that the Sec-
retary of Commerce of the United
States had visiteq India to hold in-
tensive discussions with the Commerce
Minister. These discussions have help-
ed to bring the two countries rloser
together and t, appreciate each
-other’s problems better.
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‘Chemical Assistanty 4n  Central
Revenue Control Lahoratory, Pusa,
New Delhi

*478. SHRI T. S. NEGI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact .that some
Grade (I) Chemical Assistants in the
Central Revenue Control Laboratory,
Pusa, New Delhi, have been allowed
to remain in Delhi since, 1972;

(b) is it not a fact that there had
been complaints in this regard;

(c) what are the reasons for out of
way protection to Assistants coming
under (a) above from the provisions
of normal transfer limit of three years;

(d) whether some Assistants with
lesser period of stay at Delhi have
been transferred; angd

(e) what remedial expeditious
action is proposed to be taken with
regard to (a) above?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
There are 15 posts of Chemical
Assistants Grade I in the Central
Revenues Control Laboratory, Pusa,
New Delhi. Out of the officers posted
against these posts, there are at pre-
sent 5 who have been in Delhi since
1972 or earlier, Orders of transfer of
one of these officers, who has been in
Delhi since 29th March, 1971, have
already been issued. One of the offi-
cers had preferred not to go out of
Delhi, even on promotion to other
Places and stands superseded by his
juniors. His case is being kept under
review. The other officers in this
category are also proposed to be
transferred as soon as feasible.

(b) Representations from two
officers, who had been ordered to be
transferred out of Delhi on promo-
tion as Chemical Assistants Grade I
were received in 1977, in which they
had represented for their continued
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stay in DPelhi, in preference to per-
song- who were already holding the
post of Chemical Assistant Grade I
and hed been in Delhi for a longer
period. However, after the then

ef Chemist had g talk with them,
they joined their new posts. A com-
plaint, which appears to be pseu-
donymous, suggesting that Chemical
Assistants should be transferred after
3 years to prevent malpractices, has
been repexye,d very recently and is
bemg lookeq into.

(c) No such normal transfer limit
of three years has been laid down for
Chemica] Assistants. The transfers
of Chemical Assistants Grade I are
being done in a phased manner,
keeping in view the duration of stay,
workload and other administrative
exigencies.

(d) Except for one case of a lady
officer who was transferred at her
own request no Chemical Assistant,
Grade I, who stayed for g lesser
period than 5 years at the Central
Reveneus Control Laboratory, New
Delhi has been transferred, otherwise
than on promotion during the period
under reference.

(e) As mentloned agpinst Parts (a)
end (c) above transfers are being
done in a phased manner.

Appointment of Directors in M/s. Auto
Pins (I) Regd.

*478. SHRI R L. P. VERMA:
SHRI K. LAKKAPPA:

Will the Minister of FINANCE ke
pleased to state:

(a) whether as per rules, the finan-
.cxal institutions financing large sums
ln r;egistered/ public’/private companies
Jike M/s, Auto Pins (India) Regd,
are required to make the appointment
of their officers as Directors on such
firms to whom they finance;
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(b) if so, who were the persons ap-
pointed by the Central Government
financia] institutions on M/s Auto
Pins (India) Regd., when this firm was
being financed to the tune of crores of
rupees; and

(c) if not, the reasong therefor and
whether Government wil] fix respon-
sibility on the persong responsible for
this lapse?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) All
India public financial institutions ex-
ercise the right to nominate their
representatives on the Boards of
assisted concerns, where substantial
financia] assistance has been sanc-
tioned and/or where the condition
ag to co.aversion of loans into equity
has been stipulated,

(b) and (c). Since All-Indig pub-
lic financial institutions have not
sanctioned any direct financial assis-
tance  +1 M/s. Auto Pins (India)
Regd., the question of their appoint-
ing nominee Directors in this case
does not arise.

Trade agreement with Roumania

*480, SHRI AMARSINH V.
RATHAWA:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether any trade agreement
has been gsigned with Romania for
1979; and

(b) if so, the details of the agree-
ment made?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIiL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). An annual trgde
protocol for 1979 was signed with
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Romania on 27th November, 1978,
under the existing Indo-Romanian
Long-Term Trade and Payments Agree-
ment which is valid upto 31st Decem-
ber, 1980. The protocol envisages a
trade turnover of nearly Rs, 180
crores, both ways, in 1979,

Main items included in the proto-
col are:—

Exports From India—Iron ore,
Mica, coffee, pepper, de-oiled
cakes, jute manufactures, cotton
textiles, finished leather, electronic
components, machine tools and
engineering goods.

Imports From Romania.—Ferti-
lisers; newsprint; cement; rolled
steel products; basic pharmaceuti-
cals; organic and inorganic chemi-
cals; synthetic fibres; casings, pipes
and tubes; electronic equipment
and components; ball roller and
taper bearings; tractor components;
diesel generating sets; general
cargo vessels; oil prospecting and
drilling equipment; capital goods,
equipment and machinery,

Grant of Loans by Banks to Big
Firms

*481 SHRI BHAUSAHEB THO-
RAT: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to liberalise the
scheme for grant of loans by banks
to big firms with a view to give a
boost to their production; and

(b) if so, the decision, if any, taken
in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL). (a) and
(b). Given the limited resources of
the banks, the credit policy of the
Reserve Bank of India has been
designed to meet the genuine credit
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requirements of all sectors of the
economy so as to fulfil the national
objectives.

Buy-Bank Arrangements for Indcn»
trial Ventures in Arab Countries

*481.—A SHRI K, MALLANNA:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Federation of
Indian Chambers of Commerce and
Industry (FICCI) is in favour of buy-
back arrangements while setting up
industrial ventures in Arab countries;
ang

(b) if so, the details regarding the
guidelines linking joint industrial col-
laboration with trade?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). The Joint business
council of India and the League of
Arab States at itg first meeting orga-
nised by the Federation of Indian
Chambers of Commerce and Industry
(FICCI) at New Delhi on 28th
November, 1978, discussed the scope
and possibilities of setting up joint
enterprises in India on an export-
oriented basis and similar possibili-
ties in regard to Indja getting from
Arab countries items lke fertilizers,
phosphoric acid and sulphur etc. It

"was also agreed at this meeting that

investment laws and regulations of
India and Arab countries Would be
appropriately studied by Dboth the
sides in this regerd.
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3hifting of Central Govt, Offices to
Nagpur

*482. SHRI VASANT SATHE: Will
‘he Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
’leased to state:

(a) whether there is a proposal to
shift some of the Officeg under  the
Ministry to Nagpur and other Cent-
-ally located places;

(b) if so, details thereof along with
:he total number of employees to be
shifted;

(c) whether Government of Maha-
rashtra have written to the Ministry in
the matter—details thereof; and

(d) at what stage of consideration
the decision stands and how soon a
final deeision in the matter could be
expected?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Timely detection of Cyclones in
Coastal areas of Orissa

*483. SHI K. PRADHANI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have for-
mulated any scheme regarding detec-
tion, tracking and warning for cyclo-
nes in the coastal areas of Orissa; and
details

(b) if so, what are the

thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) An overall
warning system against tropical
cyclones, covering both the east and
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west coasts, already exists. The Jetec-
tion, tracking and warning for cyclones
along the Orissa coast is a part of that
overall system;

(b). The details in so far as they
relate to Orissa are:

(1) a cyclone warning centre
established at Bhubaneshwar in 1974,
issues warnings for the whole of
Orissa State, including its coastal
areas;

(2) a cyclone warning radar, with
a range of 400 K.M., installed at
Paradeep in 1973, for detection and
tracking of cyclones, covers the
complete coastal area of Orissa. The
important features of satellite cloud
imagery received from weather
sateilite at Calcutta, are also trans-
mitted between  Calcutta and
Bhubaneshwar on an exclusive tele-
printer circuit;

(3) there is a proposal to set up
a Satellite Picture Receiving Station
at Bhubaneshwar.

Transfer of Financial Resources to

States

*484. SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have ac-
cepted the principle that larger finan-
cial resources should be transferred
to the most poverty-stricken States,
hill States and specially handicapped
States; and :

(b) if not, why not?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The 7th Finance Commission have
stated in their report that, in devis-
ing their scheme of devolution of
Central taxes and grants-in-aid to the
States, they have been guided by the
principle that the financially weaker
States should be placed in a posltion_
from where they could get a better
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start than has been the case in the
past, in absolute terms as well as
mplative to the advanced States and,
to achieve this objective, as many of
the poorer States as possible should
be left with surpluses on the revenue
account which could be ploughed back
for fresh development. These recom-
mendations of the 7th Finance Com-
mission have been accepted by the
Government. The Government have
also decided that modalities will be
worked out to see that the States with
relatively weak financial resource base
are enabled to implement adequately
the revised minimum needs programme,
covering rural water supply, house
sites for the homeless, rural roads,
rural electrification, rural health care,
bonded labour and elementary/adult
education.

The Central assistance for the State
Plans is allocated in accordance with
the criteria commonly known as the
Gadgil Formula. Under this formula,
a lumpsum provision is made for
Assam, Himachal Pradesh, Jammu and
Kashmir, Manipur, Meghalaya, Naga-
land, Sikkim and Tripura, keeping in
view their requirements for Plan ex-
penditure. In the distribution of the
balance amount of Central assistance,
weightage is given to backwardness as
indicated by the per cupita income of
the States. In addition to the Central
assistance under the Gadgil Formula,
additional assistance is allocated for
development of hill and tribal areas.
The Gadgil Yormula is currently being
reviewed by a Committee of the
National Development Council.

American Writer's Report on Tourism
in Andamans and Nicobar Islands

*485. SHRI MANORANJAN
BHAKTA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

{a) whether it is a fact that some
top travel writers of America have
recently visited the Union territory of
Andamens snd DNitober Islands to
study the tourism potential of the
Isiands;
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(b) whether they have.  submitted
any report on their gtudies to Govern-
ment; and

(c) if so, what are their recom-
mendations to promote tourism and
what steps are proposed in this regard
by Government as a result thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c¢). No,
Sir. Two US travel writers, delegates
to the Society of American Travel
Writers Convention held in Delhi in
September 1978, visited Port Blair to
see the tourist attractions and facilities
available there. This was done with
a view to gather material for writing
articles on Andamans. They did not
undertake any study of the tourism
potential of the Islands.

Introduction of Tea Production in
States

*486. SHRI M.V. CHANDRA SHE-
KHARA MURTHY:

SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Union Government
have approached U.P,, M.P. and Maha-
rashtra Governments for introducing
tea production in their Stafes;

(b) if so, the reactions of the State
Governments; and

(c) whether other States have also
been approached?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR):
(a) and (b). The Tea Board has been
in touth with State Governments in-
cluding U.P., M.P., and Maharashtra
to explore the possibility of Introducing
tem cultivation in the States. Actual
introduction of the same will, however,
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depend on suitability of soil, avail-
ability of land and climatic factors,
surveys for which are being under-
taken.

(c) The Governments of Nagaland,
Meghalaya, Mizoram and Manipur
have also been approached by the Tea
Board for introduction of tea planta-
tions. The Government of Kerala and
Sikkim have similarly been approach-
ed for extension of tea plantation in
these States.
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Recruitment Policy in Subsidiary
Banks ¢f State Bank of Imdia

*488. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have mo-
dified the status and any of the rules
and regulations and recruitment policy
in respect of officers and employees of
the various subsidiary banks of the
State Bank of India;

(b) if so, what are they;

(c) whether Government propose to
merge these subsidiaries into the main
channels and organisation of the State
Bank of India;

(d) if so, main indication thereto;
and

(e) if not, why not?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
No, Bir. Government have not made
any modifications recently i.e. in last
year or so—in either the status or
rules and regulations concerning
officers and employees of the various
subsidiary banks of the State Bank of
India. In respect of recruitment
policy, however, the State Bank is
considering the proposal that its Re-
cruitment Beard, which is concerned
with recruitment of officers for the
State Bank and its subsidiaries, be
entrusted also with the task of re-
cruitment to the clerical cadre in the

Group.

(c) to (e). There is no proposal with
the Government for the merger of
State Bank subsidiaries into the State
Bank of India.

Progness regarding DA, Merger, D.A.
etc. referred to Arbitration

4584, SHRI SUKHDEO - PRABAD
VERMA: Will the Minister of
FINANCE be pleased to state:

(a) whether three issues relating
to Dearneas Allowance i.e. merger of
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DA, with Pay, restoration of D.A. cut
and modification of D. A. formula
have been referred to Arbitration at
the instance of Joint Consultative
Machinery (National Council);

(b) if so, the composition of Arbi-
trators’ team;

(c¢) whether the award is likely to
be given py the end of December,
1978; and

(d) if not, when it is to be given?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL). (a) Yes, Sir.

(b) The composition of the Board
of Arbitration is as follows:

1. Justice Shri J. S. Bedi—
Chairman.

2. Shri G, RAMANUJAM— Mem-
ber representing the Staff Side.

3. Shri D. S. Nakra.—Member re-
presenting the Official Side.

(¢) and (d). The Board of Arbitra-
tion has to act according to the pro-
cedure laid down for the disopsal of
cases referred to it. Government are
not in a position to indicate the date
by which the Board of Arbitration
could be expected to give its Award.
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Visit of an Indian Trade Delegation
to North Korea

4586. SHRI D. AMAT: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND (@WOPERATION be
pleased to state:

(a) whether it iz a fact that an
Indian Trade Delegation visited North
Korea for trade talks in September,
1978; and

(b) if so, the nature of talks held
and the results thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) Discussions were held at
Pyongyang from September, 19—22,
1978 between the Trade Delegations
of Republic of India and Democratic
People’s Republic of Korea to consi-
der the liquidation of rupee payment
obligations consequent upon the ter-
mination of the Trade and Payments
Agreement dated Februray 18, 1974
and review the pace of trade flow
between the two countries after the
switch over to trade in freely con-
vertible currencies 'w.e.f. March 1,
1978. In view of the trade imbalance
in favour of DPRK since 1st March,
1978, it was suggested by the Indian
delegation that an empowered Pur-
chase Mission from DPRK  should
visit India to identify items of pur-
chase interest to them and enter into
contracts. The DPRK delegation
agreed to this suggestion and it is
understood that two delegations, one
led by the Vice-President of the
Korea Foreign Transportation Cor-
poration and the other by the Vice-
Director General of the Second De-
partment of the Foreign Trade
Ministry will be shortly visiting India
for this purpose. During the discus-
sion, a number of items of import/
export interest were identified by
each side. The progress of imple-
mentation of contracts concluded bet-
ween the two countries was also
reviewed during these talks.

Excise Duty on Polypropylene
Monofilament

4587. SHRI S. R. REDDY: Will the
Minister of FINANCE be pleased to

state:

(a) whether the All India Plastics
Manufacturers’ Association has asked
the Centra} Government for total
exemption of excise duty on polypro-
Pylene monofilament;
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(b) whether the grant of concession
was all the more urgent in view of
indigenous availability of polypror
pylene from the IP.CL. plant at
Baroda and the [acute shortage of
high density polyethylene moulding
powder; and

(c) if so, what are the other points
submitted by the Association and the
reaction of Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWALL) : (a) Yes,
Sir.

(b) Polypropylene from ILP.C.L. is
currently available. Requirements of
polyethylene moulding powder is
belng met by imports as well.

(c) The Association have also
raised the following points in their
representation:

(1) Reduction of Customs duty on
polystyrene Moulding Power.

(2) Concession of Customs duty on
PVC resin.

(3) Reduction of Excise duty on
Plastics raw Materials.

(4) Reduction of Excise duty on
machinery falling under item 68 and
Plastic products manufactured by
Small Scale Units.

(5) Reduction of import duty on
engineering Plastic Material.

(6) Relief in Excise duty on Fab-
rics coated and/or impregnated with
Plastic Materials.

Under Notification No. 145/78—Cus.
dt. 27.7.78 PVC resins have bheen
exempted from payment of thebbasic
customs duty as in excess ¢ @ per
cent ad valorem. Plastic artic%s other
than certain specified items such as
rigid plastic sheets and lay flat tub-
ings have been exempted from pay-
ment of excise duty under Notifica-
tion No. 68/71-CE dated 29.5.1971, as
amended; articles manufactured by
the small scale units generally fall in
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the exempted category.

It has not been possible to agree to
the request for reduction of customs
duty on polystyrene moulding pow-
der or of excise duty on machinery
falling under Item 68, or relief in ex-
cise duty on coated fabrics.

The other two points are receiving
Govt.’s attention.

Sanction of Special Leave to Flood
Affected Employees of L.LC.

4588. SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that vil-
lages Ghumanhera and Mitraon in
Naja¢ Garh Block, Delhi were dec-
lared as flood affected by Government;

(b) whether Special leave was sanc-
tioned by the Central Government
and Delhi Administration offices to
their employees who were involved
in floods last year 1977 and could not
attend offices, residing in the flood hit
and affected areas mentioned in Para
(a) avov>;

(¢) whether the employees working
in Life Insurance Corporation of India,
residing in Punjabi Bagh in West
Delhi whose houses were under floods
and could not attend offices during the
flood period have also been given spe-
cial leave;

(d) if so, whether the employees of
the Life Insurance Corporation of
India, residing in  villages Ghuman-
hera and Mitraon, whose houses were
also under floods and could not attend
office; during the flood period, have
been given specia] leave; and

(e) if not, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Ghuman-
hera and Mitraon villages in Najaf
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Garh Block in Delhi were declared
as flood affected areas by the Delhi
Administration for the periods 7.8.1977
to 13-10-1977 and 7-8-1877 to 9-9
1977, respectively.

(b) As per the instructions issued
by the Central Government discretion
was given to all Heads of Depart-
ments to grant Special Casual Leave
to those employees who could not
attend office because their houses
were inaccesible due to floods during
the period, as certified by the Delht
Administration.

(c) Yes, Sir. The employees resid-
ing in Punjabi Bagh Road Nos. 24—33
and Paschimpuri Pocket Nos. 1 and
3, who could not attend office due to
floods in 1977 have been sanctioned
special casual leave.

(d) and (e). The matter is under
consideration of the Life Insurance
Corporation of India.
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Amount of Taxes in Dispute

4590. SHRI S. R. DAMANI: Wil
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 890 on the 24th
November, 1978 regarding tax arrears
against Parties, Firms and Indivi-
duals and state:

(a) the amount of Income-tax,
Wealth-tax, Gift tax and Estate Duty
which is in dispute, of whose assess-
ment is sub-judice or form the sube-
ject matter of adjudications appeals
etc. in cases referred to in the state-
ment laid on the Table in reply to
part (b) thereof party-wise;

(b) the measures taken to liquidate
these amounts and ensure expeditious
disposals of adjudication cases, appeals
and revision applications by the con-
cerned authorities; angd

(c) the difficulties which lie in the
way of the Government recovering
the arrears from the Nationalised
Banks, State Bank of India, Grindlays
Bank etc. referred to in the above
statement?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
ZULFIQUARULLAH) (a) to (¢). The
requisite information ig being collect-
ed and the same will be laid on the

Table of the House as soon as possi-
ble.

Tribal ang Hilly Areas for Tourist
Resorts in Orissa

4591. SHRI GIRIDHAR GOMAN-.
GO: Will the Minister of TOURISM
AND CIlVIL AVIATION be pleased
to state:

(a) whether Government of Orissa
identified the tourist resorts in tribal
and hill areas of the districts of that
State; for development,
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(b) if so, the names of the places
and distriets included -in the touriat
map of the State;

(¢) money spent in the tribal-and’
hilly areag and other areas for the
development of the tourist resort so
far; )

(d) if the money provided and spent
in tribal and hilly ereas are less than
the other areas, the reasons therecf;

(e) the steps taken by that State to
eradicate the disparity in allocations
and development in future annual
plans of that State;

(f) money allocated for the tribal
and hilly areas for the year 1877-78
and 1978-79; and

(g) guidelineg issued by his Minis-
try in this regard to that State as
these areas have not received atten-
tion for the tourist development?

THE MINISTER OF TOURISM
AND CIVIL AVIATION ' (SHRI1
PURUSHOTTAM KAUSHIK): (a) to
(f). The matter lies entirely within
the purview of the State Government.

(g) The Central Department of
Tourism has issued guidelines to all
States/Union Territories suggesting
that centres of tourist importance in
their region may be categorised from
the point of view of their importance
to international, domestic and local
tourism. No specific reference was
made to tribal or hill areas.

Complaint against Awarding Con-
tract for Porierage at Trivandrum
Alrpory

4592. SHRI VAYALAR RAVI:
Will 'the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Government re-
ceived complaints against awarding
the contragt for porterage at Trivan-

drum Airport; and



47 Writtén Answers

(b) if so, the details and
taken thereon?

action

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM KAUSHIK);: (a)
Yes. Sir.

(b) After inviting tenders, the con-
tract for porterage at Trivandum
aerodrome was awarded to the Kerala
Civil Aviation General Workers Co-
operative Society, Trivandrum, for a
period of 2 years. This Society had
offered to pay 15 per cent more than
the highest legally valid tender,
which has been accepted by Govern-
ment in keeping with its general po-
licy of encouraging Cooperative So-
cieties. The Society started func-
tioning from 16.11.1978.

Complaints against the awarding of
the contract to the above society had
been received from some of the un-
successfu] tenderers as also from others.

Two of the unsuccessful tenderers
had also filed petitions in the High
Court of Kerala against the Govern-
ment’s decision in awarding the pro-
terage contract to the said Society.
Their petitiong were dismissed by the
learned Judge of the High Court. One
of them has filed a petition in the
High Court of Kerala against the
fudgemtnt of the learned Single
Judge, The matter is sub-judice.

Project Allowance to Employeeg of
P&T and Railways at Ankleshwar,
Gujarat

4593. SHRI AHMED M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that project
allowance is being given to the em-
ployees of Railway, P&T and other
employees where a new project is
started;
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(b) it so, the reasons for stopping
the project_allowance to employees of
P&T and Railway at Ankleshwar, Dis-
trict Bharoch in Gujarat State; and

(c) whether Government propose to
repay this allowance to those emp-
loyees?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) to (c).
\Project Allowance is granted to Cen-
tral Government employees subject
to the fulfilment of certain conditions.
Since these conditions are not fulfilled
in the case of Ankleshwar, the allow-
ance has been withdrawn. There is
no proposal to revive the allowance.
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Offices of Defence Accounts
Department

4595. SHRI K. A. RAJU: Will the
Minister of FINANCE be pleased to
state:

(a) whether the major offices of the
Defence Acccunts Department are
_situated in Uttar Pradesh and other
!Northern States and there is only one
!major office in the South;

(b) it so, whether the absence of a
rasonable number of offices in the
Southern Region curbs the South

PAUSA 1, 1900 (SAKA)

Written Ama 50

Indian employees opportunities to
serve in the South; -

(c) whether the office of the con-
troller of Defence Accounts (Pensions)
Allahabad, which has already got a
strength of more than 2000, will be
bifurcated into C.D.A. (Pension Mili-
tary) and C.D.A. (Pensions) civil one
branch thereof located in Madras; and

(d) whether in accordance with the
accepted Government policy and also
for the efficient functioning of Depart-
ments, the Fund Work done by C.D.A.
(Funds), Meerut be attached to various
pay offices by establishing a Fund
Cell in each office?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) Out of
14 offices of Controllers of Defence
Accounts including JCDA (Funds)
Meerut, functioning in the Defence
Accounts Department, seven are loca-
ted in Uttar Pradesh, three offices in
Maharashtra and one each in Bihar,
J & K, Tamil Nadu and West Bengal.

In addition there are 8 stations hav-
ing sub offices with a total staff
strength of above 500 in each sub
office. Three of these stations are lo- -
cated in U.P. and one each in Andhra
Pradesh, Karnataka, Madhya Pradesh,
Maharashtra and the Union Territory
in Delhi.

(b) The employees of Defence Ac-
counts Department are recruited on
an all India basis and have liability
for transfer to serve any where in
India including field areas. The main
Units and sub-units of CDA’s offices
have necessarily to be located accord-
ing to the needs of the Defence Ser-
vices Organisations. It is not therefore
administratively practicable to open
offices or sub-offices merely to en-
sure that persons from a particular
region serve'in that region only.

(¢) No, Sir.
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(d) A proposal for drcentralising
the Provident Fund work is under
active examination. Arising out of
an item raised by the Staff side of
the Departmental Council of the
Ministry of Defence a Committee of
Officers is currently examining the
mechanics of decentralising the Pro-
vident Fund Accounts of Defence
Civilian employees.

Location of Offices of Defence
Accounts Department

4597. SHRI A. ASOKARAJ: Will
the Minister of FINANCE be pleased
to state:

(a) how many Major Defence Ac-
counts Department Offices under the
control of Controller Genera] of De-
fence Accounts are located in India;

(b) is there any proposal to decen-
tralise the Pension office at Allahabad
to Madras for efficiency of work;

(c) is there any complaints against
the maintenance of Provident Fund
Accounts of the Civilian Defence dealt
with by the Controller of Defence
Accounts (Funds), Meerut; and

(d) if so, what measures have been
taken to rectify it?

THE MINISTER OF FINANCE (SHR!
H. M. PATEL): (a) There are 14
offices of Controllers of Defence Ac-
counts [including Joint Controller of
Defence Accounts (Funds)] under the
control of the Controller General of
Defence Accounts.

(b) No, Sir.
(c¢) Yes, Sir.
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(d) JCDA (Funds) Meerut makes
every effort to sort out the complaints
about discrepancies in individual sub.
scribers accounts in corsultation with
the Army authorities concerned. A
system has been evolved to depute offi
cers from concerned major units to
the officer of J.C.D.A. {(Funds) to
agsist him in the settlement of dis-
crepancies.

There is also a proposal to decentra-
lise the Fund work relating to civilian
establishment of the Defence Orga-
nisations with a view to avoiding
delays The mechanics of the pro-
posed decentralisation is being stu-
currently by a cummittee of officers
cers.

with Recommendations of Seventn
Finance Commission

4598. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that most of
the State Governments are not happy
with the recommendations of the
Seventh Finance Commission with
regard to the quantum of compensa-
tion to be provided by the Centre to
compensate the loss of revenue suffer-
ed by the States for introduction of
prohibition;

(b) i¢ so, whether Government
have accepted the recommendation in
this regard; and

(c) if g0, his own reaction thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a) The Gov-
ernment are not aware that any
State Government is unhappy over
the recommendation of the Seventh
Fnanace Commission referred to by
the Member.

(b) and (c). As indicated while
laying the Report of the Finance
Commission on the Table of the House
on the 24th November, 1978, Govern-
ment have not accepted the recom-
mendation of the Commission in this
regard. -
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Appreval ‘of Residential ploty for
Coustzuction of Hotoly

4599. SHRI S. S. LAL: Will the.
Minister of TOURISM AND CIVIL
AVIATION be pleased to state: ’

(a) what were the recommendationy.
made by the New Delhi Re-develop-
ment Advisory Committee in order to-
facilitate construction of Hotels in.
Delhi so as to meet demends dor ad-
@itional hotel accommodations;

(b) dig it recommend the construc-
tion of residential] Hotels and what
were the criteria recommended by
them for approval of large residential
plotg for conversion into residentizl
hotel plots;

(¢) what limitations did they recom.
mend on the designing, comstruction
and operation of these hotels so that
they do not cause any disturbance to
the residemnts of the locality amd yet
meet the requirement of hotel accom-
modation;

(d) have Government examined
these recommendation and the con-
clusion that have reached;

(e) when did they expect to approve
suitable residential plots £or construc-
tion of hotels in Delhi; and

(fy in view of the urgency‘of ad-
ding to hotel accommodation in New
Delhi, would Government publish
detailed plans for  residential hotels.
so that private entrepreneurs can take
steps to construct hotels quickly?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI1
PURUSHOTTAM KAUSHIK: (a')
Hotels are permitted on sites .specx-
fically shown for this purpose In t}}e
Master Plan; within areas show_n in
the Master Plan for general business
and commercial use, district ceptrfs
and sub-district centres and within
areas shown in the Zonal Develop-
ment Plans for community centres.

(b) and (c). Although hotels are
not allowed In residential areas,
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Boarding Houses, Guest-‘liouse and
Hotels are permitted within areas
shown for residential use in the
zonal development plans or detailed
plans on special appeal being allow-
ed by D.D.A. subject to the condition
that no such plot is less than 334.45
sq. mts. (400 sq. yds) in net area and
is located on a minimum 18.288 mts.
(60 feet) wide road. To avoid nuisance
to the public, no restaurant, might
cluds, convention halls, shops, etc. are
to be provided. Proper parking re-
quirements are also to be fulfilled.

(d) The Delhi Development Autho-
rity have issued regulations called the
‘Hotels, Boarding Houses, Guest
Houses, Hostels, Lodging Houses and
Motels (Building Standards) Regula-
tions, 1977 in-this behalf.

(e) No hotel is permitted in areas
carmarked for residential use. How-
-ever, as per reply given under paras
(b) and (c), Boarding Houses, Guest
Houses and Hotels are permitted in
these areas on special appeal.

(f) Location of new hotel sites
would be considered when the exist-
ing Master Plan is revised.

Survey Conducted regarding Industrial
Production

4600. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether any survey has been
conducted regarding industrial pro-
duction in India particularly output
of crude, pertroleum pig iron, ferti-
liser, vanaspati, sugar, cotton yarn;
and

(b) if so, what are the other items
whose growth has shown improve-
ment during the current financial
year?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The state
of the economy including trends in
production in various industries are
‘kept under constant review by the
Government. The production of the
items mentioned, except pig iron has
‘increased during the first half of the
~urrent financial year.
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(b) Some of the other items which
have shown appreciable improvement
in output this year include salt, scoo-
ter and tractor tyres, soaps and deter-
gents, razor blades, vehicluar diesel
engines; agricultural tractors, type-
writers, wrist watches and clocks,
steel plant equipment, cement ma-
chinery and printing machinery.

Share of Foreign Banks in the Total
Foreign Exchange Business

4601. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
FINANCE be pleased to state;

(a) whether it is a fact that the
percentage share of foreign bankg in
the total foreign exchange business of
India has been decreasing gradually
over the last few Five Year Plans;

(b) if so, what was the percentage
share of foreign banks in India’s
foreign exchange business in 1977-73
(or the latest available figure) as
compared to the last years of the First
Five Year Plan (1955-56) and the last
year of Third Five Year Plan (1965-
66); and

(c) if exact shares in percentage
termg are not available, what are the
approximate estimates of the shares of
foreign banks in Indian foreign ex-
change business in those years?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c¢).
The informations to the extent avail-
able are being collected and will be
laid on the table of the House.

FF FY A1 & fAgia F12 #7 graET
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(%) 7 37w qad & T3 emede-
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femmor g g ?
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Payment of Income-tax by Medicine
Pactories jn Delhi, Bombay, Calcutta
and Hyderabad

4603. SHRI BAPUSHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 3773 on
the 11th August, 1978 regarding pay-
ment of income-tax by medicine fac-
tories in Delhi, Bombay, Calcutta and
Hyderabad and state:

'(a) whether the information has
since been collected and laid on tne
Table of the House;

(b) if so, when; and

(c) if not, when the information
would be laid on the Table of the
House?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 ZULFIQUARULLAH): (a) to
(c). The information has been col-
lected and the assurance wil be im-
Plemented within a fortnight.
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Income for purposes of Inoome-iu
in case of Medical Officers of C.G.H.S..

4604. SHRI PIUS TIRKEY: Will
the Minister of FINANCE be pleased-
to state: ’

(a) whether it is a fact that the-
Central Board of Direct Taxes has.
recently conveyed its approval for the
higher standard deduction instead of
Rs. 1000/- for computing income for
income-tax  purposes in cases of
Medical Officers of the Central Gov-
ernment Health Scheme who are in
receipt of conveyance allowance; if so,
full detailg thereof;

(b) whether this is not being imple-
mented by the Directorate of Health
Services so far ang if so, reasons
therefor; and

(c) steps being faken to allow higher
standard deduction, as one is entitled—
upto Rs. 3,500/- in case of the concern-
ed Medical Officers of C.G.H.S. hence-
forth? )

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a)- No, Sir.

(b) Does not arise, Sir.

(c) The representation of the All
India Central Government Health
Scheme Medical Officers Associationr
in this regard is under consideration
of the Government.

Market Price of Pulses

4605. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state
what ig the market price of Moong,
Urad, Arhar, (Dhooli and Chhilka)
Malka Masoor during the last six
months, month-wise in Delhi, Bombay /
Madras and Calcutta and what is the
percentage of price rise in. these-
pulses during the last six months?
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THE MINISTER GF ETATE IN
THE MINISTRY OF COMMRYFCE
AND CIVIL SUPPLIES AND CO-
OPERATON (SHRI KRISHNA KU-
MAR GOYAL): The month-end whole
sale prices of moong, urad, arhar and
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masoor in Delhi, Bombay, Madras and
Caleutta are indicated in the enclosed
statement alongwith percentage va-
riation in their prices between July,
1978 and 2nd week of Decembeh,

1978.
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Statement

Month-end wholesale prices of pulses.

(Rs. per quintal)

Centre Variety 1978 P:::g:it:rg‘{e
July Aug. Sep. Oct. Nov. Dec. in prices

ol i

s

(1) (2) 3) (4) (5 (7) »n @ (9
ARHAR SPLIT (WASHED)
Bombay . Amravati 395 453 478 495 485 455 +15°2
Calcutta . Small 410 425 430 470 470 460 +12°2
Madras] . 1 sort 493 523 548 543 563 447 —9'3
Delhi . + Small 375 425% 445 425 410 400 +6-7
MOONG SPLIT (WASHED)
Bombay . Monglai 393 400 383 383 383 375 —51
Calcutta , Ordinary 395 400 410 430 430 420 +6:3
Madras , Vijayawada 301 402 385 385 425 413 +5°'8
Delhi + Small 330 340 360 360 380 890 +18-2
URAD SPLIT (WASHED)
Bombay . Khandesh 395 423 5405 405 412 405 +2°5
Madras] . Tenali 402 402 385 413 391 391 —2°5
Delhi . Black 335 340 330 340 340 335 Steady
MASOOR SPLIT (WASHED)

Bombay . C.P. 343 368 383 983 388 383 Farey
Calcutta . Big 30 360 38 300 375 350  +2°9
Delhi . 9% 380 30 3% 3P0 385 —6-6
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News Item Captioned ‘Steps to
Stabilise Exports’

4807. SHRI RAJ KESHAR SINGH:
Will the Minister of

COMMERCE,
CIVIL, SUPPLIES AND COOPERA-

TION be pleased to state:
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(a) whether his attention has been
drawn towards news-item entitled
‘steps to stabilise exports’ appearing in
the “National Herald” dated 27th-
November, 1978; and

(b) if so, the broad outlines of such
steps aimed at stabilising the exports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) Steps taken to promote exports
are given in the statement enclosed.

Statement

1.Role of Export Organisations:

The role of export organisations
like STC, MMTC, HHEC, ECGC, TDA
and TFAI have been re-defined to
make them not only more action-
oriented but also instruments for
the growth of export sectors of the
economy particularly in the small
scale and cottage industries sectors.
They have been entrusted with the res
ponsibility of facilitating the avail-
ability of essential inputs, providing
market intelligence and marketing
support including credit cover to
these sectors.

9. Role of Export Promotion Councils
& Commodi_ty Boards

The Export Promotion Councils
and Commodity Boards are also be-
ing energised to play a more dynamic
role in servicing the exporting com-
munity. Their procedures also are
being simplified with a view to pro-
viding them greater flexibility in ope-
rations.

3. CC1&E—Change in role:

The organisation of the Chief Con-
troller of Imports & Exports is beuw
revamped and assigned a promotional
role in the export sector.
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4. Task Forces:

Task Forces have been constituted
to look into the problems of dynamic
export sectors like:—

(i) Leather & leather products;
(ii) Gam and Jewellery;

(iii) Handicrafts;

(iv) Electronics;

(v) Project exports;

(vi) Furniture;

(vii) Agriculture products;

(viii) Export Services; and

(ix) Export from small scale sector,

Reports in respect of 4 of these sec-
tors viz., leather and leather products,
gem and jewellery, electronics and
project exports have already been
received and action initiated,

5. Value Added Items:

Emphasis is being laid on the ex-
port of items in value-added {from
rather than in primary form. This
will lead to increase in employment
as also increase in-export earnings.

6. Inputes Availability:

For strengthening the export pro-
duction base, it is necessary to pro-
vide for availability of essential in-
puts at reasonable price. This is inten-
ded to be ensured throug a stable
import-export policy over a period
of time.

7. Import Policy Liberalisation:

The import policy has been libera-
lised to facilitate availability of im-
ported inputs at international prices.
Import licensing procedures have
alsp been considerably simplified and
in a number of cases completely done
away with so as to reduce the time
taken in acquiring essential inputs.
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8. Compensatory Support:

With a view to provide stabiljty
and in order to maintain competi-
tiveness of our exports in the interna-
tion market a policy of giving cash
compensatory support to selected
items for a period of three years has
already been announced. The whole
pattern of determining cash com-
pensatory support and selection of
items is being redesigned taking into
account the general principles recom-
mended by the Alexander Committee.

9. Striengthening of Production base:

Exportable surpluses will be gene-
rated by strengthening and expending
the production base for selected items
both in the industrial and agricul-
tural sectors. Obstacles coming in the
way of export production are being
removed. Export oriented units, spe-
cially the ones being established for
100 per cent exports are being en--
couraged

10. Long-Term Measures:

As a long-term measure, the prio=-
rities for allocating funds for the
selected export sectors are being
considered by the Planning Con-
mission for inclusion in the next
Annual/Five Year Plan. In the
agricultural sector, emphasis will be
laid on increasing the production of
plantation crops (tea, coffee, rubber,
cardamom), fresh fruits and vege-
tables, onions, potatoes, spices, niger
seed, oilseeds. etc. for export pur-
poses.

11. Involvement of State Goven-
ments:

It has been decided to encourage
and secure greater involvement cf
the State Governments in the export
effort. Detailed discussions will be
held with them individually and col-
lectively. Meetings will soon  be
Held with the Chief Ministers and
other concerned Ministers.

-



65 . - Written Answers

12. Diversificiation:

A study of country-wise potential
for exports has been undertaken and
emphasis is being laid on divesifica-
tion of markets as well as commodi-
ties.

13. Rationalisation of offices Abroad:

Foreign offices of Export Promotion
Organisations and Commodity Boards
are, to the extent possible, being
brought under one roof for achieving
better coordination in their activities.
This has already been implemented
at New York and Paris.

14. Role .of Commercial Representa-
tives:

The offices of our Commercial Re-
presentatives abroad are also being
geared up to play a more dynamic
role in providing market intelligence.

Support to exporters, follow-up
action and feedback etc.
15. The Manual regulating the

working of the Commercial Represen-
tatives abroad is also being comple-
tely revised so that they can provide
better and more responsive support
to the export effort.

16. Quality Control:

Quality control regulations and
pre-shipment inspection procedures
are being revised and the relevant
Act and Rules amended.

(i) to make the procedures less
cumbersome and to provde flexibi-
lity taking into account the change in
commodities and the requirements of
our export markets.

(ii) to gear up the system regarding
monitoring of quality control arrange-
ments and enquiry into complaints;

- and

(ili) to provide for deterrent
punishment to coming exporters who
shipped sub-standard products.

3653 LS—3 r—
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17. Joint Ventures:

Revised guidelines have been issued
governing establishment of Indian
joint ventures abroad. Proposals will
now be considered for establishment
of not only industrial joint ventures
but also others relating to consul-
tancy, trading, wholesale and retail
marketing, exploration of minerals
and service ventures like hotels res-
taurants etc.

18. Transport Infrastructure:

Efforts are also being made to im-
prove the transportation infra-struc<
ture available to the exporting com-
munity. Air Cargo Complexes are
being established at locations nearer
the places of production. This will
also relieve some pressure on the
existing exit points. For sea cargo,
efforts are being made to simplify
procedures, introduce containersiation,
enlarge the frequency of shipping
rates
stable and reasonable. Shippers Coun-
cils are also being strengthened so as
to improve their bargaining capabili~
ties,

19. Institutional fora have been
designed by constituting committees
called SCOPE-SHIPPING, SCOPE-
AIR and SCOPE-RAIL for enabling
discussion and better appreciation of
the concerned transportation prob-
lems.

20. Free Trade Zone:

Procedures regarding Santa Cruz
and Kandla Free Trade Zones have
been simplified so that all proposals
received expeditious consideration.
Import of capital goods, raw materials
componénts etc. for units in the Free
Trade Zones have been placed on the
Open General Licence list. A com~
mittee was constituted to examine the
problems and policies which hindered
the growth and development of these
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Free. Trade, Zenes. Action hag alroagly

been initiated on the interim report
received.

2‘1 E:[fofts' tn "Multllaterst Ford.

Our efforts in various multilateral
fora such as UNGTAD and GATT
trading envirenment
countries.

fo;: develomnz

93, 'Efforts ‘at’ Bilateral 'level;

At the bilateral level, efforts are
being made to increase trade in both
directions to mutual benefit. This is
being arranged through meetings both
at the ofﬁc1a1 leve]s as we}l at the
mmtéfénal leyel. Count -wxse stra-
'tégyis beihg planned both ‘fot imports
and’ exports.

6. ‘Glvent the ifiherént potdfitial of
simplified procedures and a construc—
tive’ ‘and promotlonai attxtude the
Government aré confident’ that it shall
b puksible’ for the country to over-
éOme t‘he _present 51tuation and to
attaifi K" étwfained growth mn gxports
to’ et ‘hot only our“import require-
meﬁtk Buf 4136 our fieeds for develop-
ERt.

Development of Runway at Agartala
Airport

4608. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of TOURISM
A{i‘l’D CIVIL, AYIATION be peased to

state:

(a) whether any amount has been
sanctioned for the development ot the
Runway at the Agartala Airport;

(b) ~if=s0, the:.details thereof and the
..action, teken up-to-date;

“fe) ‘whether it is a’ fact'that 'the
Runway' of thre "Agartala Airport is a
decade old;

(dyif 3b, the detailed position. there-
of; #nd
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.i(® whethev. there is a-proposal for

airbus landing in this Airport; if not,
why not?

THE“¥ONISTER " OF 'TOURISM
A‘Nﬁ CIVIL AVIATION (SHRI
PURUSHQTTAM KAUSHIK);,, ., (a),
Yes, Sir.

(b) An estimate of Rs. 358.56 lakhs
has been sanctioned for extension,
W1demng and stren then&ng_ of the
runway 18/36, wxdexfing anci st{eng-

,'thenmg of ‘taxi, track and stren,g‘then-

, }mg of’ apron to m.ake the aexodrome

sultable for regular Boem,g 7317
operitions. The work is in, pmgreﬁs
(c) Yes, Sir.

(d). Agartala aerodrome has two
runways, 05/23 and 18/36, and is
suitable for regular operatlons with
HS-7847F-27 aircraft. Limited opera-
tions with Boeing 737 aircraft with
low. pressure tyres have been per-
mitted.

(e) No, Sir. Boeing 737 has been
nducted on the Calcutta/Agartala
sector,,only.recent]ly and is considered
adeguate for, meeting the traffig de-
mands on this sector,
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Promotional Avenues provideg for
Auditors of Indian Audit and
partment

Rbcounts™ e

4611. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
FINANCR be pleased’ to” state: -

-(a) whether. .a representation dated
the 18th _ February, 1978 from the
Pregident pf the Orissa Ngn.Gazetted
~Audit and = Accounts Assogiation of
Bhubaneswar (Orissa) has been receiv.
"éd"by' him, i¥ 30, what attion Has been
"taken 'thergon: ahd'
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(BY'in view 6f fhe recommendations
made by the Administrative Reforms
Commission and the Pay Commission
set up by the Government.of. India
that a Government Servant serving
under the Government of India should
get at least 2 or 3 promotions-during
his entire service career the reasons as
to why no promotional avenue has been
opened/provided  for the Auditors/
Selection Grade Auditors of the Indian
Audit and Accounts Department?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Yes, Sir.
The Association had made two. de-
mangs in the representation namely:

(1) revival of the scheme of
permanent exemption from passing
the S.A.S, examination for Selec-
tion Grade Audifors in the Indian
Audit and Accounts Department;
and

(2) enhancement of the scale of
pay of Selection Grade Auditors,

The first demand concerns the
Caemptraoller and Auditop  General
who had received a copy of the re-
presentatipn through the Accountant
General, Orissa jn March, 1978. It
was considered and rejected.and the
Association was informed about it by
the Atcountant Genera] on the 12th
April, 1978. The second demand of
the Association is still under consi-
deration.

(b) No such recommendation was
made hy the Administrative Reforms
Commission or the Pay. Commissian.

Alr Link with LudHiana and Interna-
tiona] Airport Status for Amritsar

4612. SHRI BHAGAT RAM: Will
the . Minister  of TOURJSM AND
CIVIL AVIATION, be pleased to

state:

'(d) whether Chief Minister of Pun-
jab has demanded air link with Lud-
hiana and to mrake Amritsar an Inter-
national Airport; and
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(b) what fs the reaction of the Gov.
ernment thereto?

'I'HE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRIL
PURUSHOTTAM KAUSHIK): (a)
and (b). The Chief Minister of
Punjab has demanded the conversion
of Amritsar into an International
Airport and for diversion of Air
India flights to London via Amritsar.
The matter j; under consideration.

Airfleld at Ludhiana is not com-
patible for operation of Indian Air-
lineg Turbo-prop aircraft. Besides
Indian Airlines does not have air-
craft resource to start a service to
Ludhiana. Air services to Ludhiana
would be considered in the context
of the third level air services system,
which is under Government consi-
deration.

Meeting between Finance Miaister
and representatives of All India Con-
federation of Bank Organisation

4813, SHRI KISHORE LAL: Will
the Minister of FINANCE be pleased
to state:

(a) is it a fact that a meeting was
held between the Finance Minister
. and representatives of All India Con-
federation ot Bank Officers Organisa-
tion in June, 1878;

(b) is it also a fact that Indian
Banking Association also invited to the
“bipartite talks with another organisa-
tion namely N.O.B.O.;

(c¢) when was this new organisation
registered; and

(d) how much membership this new
organisation is claiming?

MINISTER OF FINANCE
(SERI H M PATEL): (a) Yes, Sir.

(b) Yes, Sir.

(¢) It is understood that it was
formed in October 1077.
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(d) Its own claim is that it repre-
sents majority of officers of the banks
“in the country.

Payment of income-tax by Labvuc
Leaders . of Dhanbad

4614, SHRI A, K ROY:; Will the
Minister of FINANCE be pleased to
state:

(a) whether he is aware of the
sudden rise of the assets and pro-
perties of the Labour leaders of
Dhanbad, if so, facts in details, in
terms and increase of movable and
immovable properties as compared to
twenty years hack;

(b) whether it is a fact that none
of the leaders pay income-tax or any
legal businesg to justify this fabulous
growth of their money power;

(¢) whether it is the black money
that rules the economy and politics
of that district of Bihar in collusion
with the local income-tax officials
there; and

(d) will the Government have a
high level probe into the matter?

THE MINISTER OF STATE. IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). Three of the labour leaders
of Dhanbad are already existing In-
come-tax mssessees. Particulars re-
garding them are furnished below:

Shri Suraj Ded Singh: He is
assegsed to income-tax from the
year 1072-73 and has declared in~
come from contracts, share from a
firm and commission on supply of
labour. In hig Wealth-tax return
for the year 1976-77 he has declar-
ed assets worth over Rs, 1, 18, 000.

Shri R. N. Sharma, formerly
Member of Parliament; He is an
Income-tax assessee from 1858-60.
He hag declared allowance as for-
mer Member of Parliament and
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gross interest of Rs, 4650/~ from
bank deposits in his retum“tor the,
Assessment Year 1977-78. o

Shri Shankar Dayal, formerly
MLA : He is an Income-tax
assessee from 10860-61. e has de-
clared allowance as former MLA
besides some income from tolls and
trade-unions for coalfields. He also
owns house property used for resi-
dential purposes. According to the
Income-tax records his assetg are
worth over Rs, 1,57,000/-,

(¢) This is not correct.
(d) No probe is called for.

Reservation of job to economically
weaker section of people in
undertakings

4615. SHRI HALIMUDIN AHMED:
Will the Minister of TOUR'SM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government are con-
sidering to give reservation for em-
ployment to Muslims in Air-India,
Indian Air Lines and 1T.D.C;

(b) whether Tourism and Civil
Aviation Ministry will give reserva-
tion in all its undertakings to the
economically weaker section people;

(¢) if so, the details thereof; and
(d) if not, the reasons therefor?

TH:E MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(d). So far, the Government of
India have not introduceq reservae-
tion in services for muslimg and
other economically weaker sections
of the Society. Policy with regard
to the Public Sector Undertakings, in
general, has to be formulated by the
Bureau ~ of - Public Enterprises and
they: have not -
mstmetxons till now
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Worklng of Bauhzi Bhai Chan 00--

4616. SHRI RAM VILAS PASWAN:
Will the- Minister of - COMMERCE;
CIVIL- SUPPLIES- AND COOPERA-
TION ‘be- pleased to state: .

(a) whether most of the Members
of Hauzkazi Bhai Chara Cooperative

Credit and Thrift . Society (under

liquidation) have repaid the amount
of loan in full with interest to the
Cooperative Bank and other autho-
rities;

(b) whether the Office of Liquida-
tor, Cooperative Societies (Urban)
Delhi Administration do not have
detailed information and entries
their records are incomplete or before
issuing Summons for investigation
and finalisation of their cases, these
records are not consulted;

(c) whether Government propose to
look’ into this matter thoroughly so
as to avoid harassment to those per-
sons who have already repaid their
amount of loan; and

(d) whether Government propose
to ask the concerned officers to make
the records of all the societies under
liquidation uptodate and issue clear-
ance certificate to the parties against
whom rno amount is outstanding?

THE M'NISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI  KRISHNA
KUMAR GOYAL): (a) No, Sir.

(b) The detaileq relevant informa-
tion duly audited by the Auditor is
available with the Liquidator, n»nd
the Summons/demand notices are
issued on that basis.

(¢) If any case of harassment is
brought to the notice of the appro-
priate authority, the Delhi Adminis-
tration would, no doubt, suitably
deal with the same, '

(d) The Liquidator has been asked
to "keep  the records up-to-date.-
Clearance Certificate would be issued
by Him to the member who settles
his dues in full
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Communications peceived from M.Ps.

4617, SHRI MOHAN LAL PIPIL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the total number of communi-
cations ‘received ‘from Members of
Parligment anq still lying undisposed
of for over six months;

(b) how many of the communica-
tiong have not been acknowledgcd
and in how many cases interim replies
have been sent; and

(c) whether any special watch is
kept for ensuring a quick disposal of
such references, if so, the reasons for
so much pendency?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF &8EG):
(a) The number of communications
received from Members of Parlia-
ment which have not yet been finally
disposed of for over six monthg is
25.

(b) By and large, acknowledge-
ments and/or interim replies have
been sent in all cases except in the
case of repetitive communications on
the same Subject received from the
same Member where only the first
one is generally acknowledged.

(¢) Yes ' Sir, a special watch is
kept through register maintained for
the purpose by Sections and Personal
staff of senior officers and also
through a monthly return of such
pendencies obtained from the Sec-
tions. Pendencies of longer duration
such as' those indicated above are
generally in respect of cases raising
policy or compligated sgrvice matters
involving examination in consulta-
tion with other authorities, Depart-
ments et:. However, the cases are
kept und(r constant watch and every
effort is made to expedite their
disposal.
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Resebballons 1 plomfdtisns™ fidm

clerical cadre in Bank of Baroda

LRSI AR T LW RS
4815, SHRI MAHI LAL: Will the
Lt{xmster of FINANCE be pleased to
state:

(3) whether if is a fact that Bank,
of Baroda has not yet implemented
the Government orders directives re-
garding reservations in promotions
from clerical cadre to higher posts
l.e., special Assistants as well as the
posts attracting higher allowances
such as Head Cashiers, Tellers, Acco-
unting Machine Operatorg etc.;

(b) whether it is also a fact that
the Bank js treating the Scheduled
Castes/Stheduleq * Tribes employees
at par with other "Non“-S'C'/S’F em-
ployees in respect of eligibility cri-
teria from clerical cadre to officers
grade ‘cadre and from sub-staff cadre
tu clerical cadre; and

(c) if so, the reasons therefor and
the steps taken or being taken to re-
move this anomaly.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Bank of
Baroda has reported that posts
attracting higher allowance such as
Head Cashier, Accounting Machine
Operator, Special Assistantg etc., are
in fact posts in the same cadre i.e.,
clerical or subordinate cadre as the
case may be. These allowances are
sanctioned in the same cadre nor-
mally on basis of seniority to com-
pensate a workman for performance
of discharge of ‘certain additional
duties and functions requiring grea-
ter skill or responsibility over and
above the routine duties and func-
tions in the same cadre, According
to the bank these are not promotion
posts.

(b) and (c). The Government
instructions . regarding, reservations
have been extendeq for staff mem-
bers belonging to these communities
in the matter of promotion from
subordinate to clerical cadre w@nd
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clerical to Officers’ cadre. While the
eligibility criterta in respect of pro-
motions from clerical to Officers’
cadre and subordinate to clerical
cadre in the Bank of Baroda is the
same for gemeral ang SC/ST Candi-
dateés, the SC/ST employees are given
relaxation in the qualifying standards.

Guide lines for wage negotiation in
Public Sector enterprises

4619. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have
since formulated the guidelines for
wage negotiations and dearness allow-
ance in the Public Sector enterprises;

(b) whether any discussion has
been held by the Government with
the representatives of the Central
Trade Uniong on this issue;

(e) if so, the views of the trade
unions; and

(d) by when Government propeses
to finalise the guidelines?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Presumably the Hon'ble Member is
referring to one of the conclusions of
the meeting held with the trade
uniop organisationg in June 1978 that
a suitable mechanism wil]l be evolved
for consulting trade union organisa-
tions in laying dowp guidelines for
negotiations on wage revision and
dearness allowance. Government
have addressed the trade union or-
ganisations concerned to neominate
their representatives on the proposed
consaltative machinery, Since the
nominatiens from all the trade union
organisations who have been ad-
dressed in this regard have not yet
beep received, further discussions on
this issue have not yet béen held and
no new guideline has been issued on
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dearness allowance or other contents
of specific wage settlements in in-
dividuaj public enterprises.

(c) and (d). do not arise.

Registration of membership of twe
cooperative societies by a member at
a time

4620, DR. VASANT KUMAR PAN-
DIT: Wil] the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether the Cooperative Socie-
ties Act prohibits the registration of
membership of two cooperative socie-
ties having same objective by a Mem-
ber at a time;

(b) if so, the penalties provided for
violation of the provisions of the Act;
and

(c) whether Registrar, Cooperative
Societies, Delhi has received such
coraplaints and if so, the reasons for
net taking action in the matter and
the permson responsible for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) There is no sucy
provision in the Delhi Cooperative
Societies Aet, 1972 but the Deti Co-
operative Societies Rules 1973 prohibit
dual membership of the societies with
the same objective. \

(by There is no penal provision in'
the Delhi Cooperative Societieg Act or
the Rules thereundér, However,
membership can be terminated under
Rule 28 of the Delhi Cooperative
Societies Rules, 1973 by issuing a re-'
quisition by the Registrar of Coopera-}
tive Secieties. :

(c) 8 complaints have been receiv-y
ed in connection with the dual®
membership and action under Rulek
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28 of the Delhi Cooperative Societies
Rules, 1973 is being taken by the
Registrar of Cooperative Societies,
Delhi:

Banned electronic fancy equipment
detected by Customs at Santa Cruz
Airport

4621. SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased to state:

(a) whether Film Actor Sanjay

Khan was recently caught by the -

Customs at Santa Cruz Airport for
bringing in banned electronic fancy
equipments and if so, the action taken
in the matter; and

(b) whether it is a fact that the
Customs people wanted to detain him
under COFEPOSA but they have not
done s0; and if so, the reasons there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
When Shri Sanjay Khap arrived at
Santa Cruz Airport Bombay on 25th
August 1978 from London, two video
tapeg valued at Rs, 525/- brought by
him were detained for screening in
order to ascertain thejr nature.
Prior to this when Shri Sanjay Khan
arrived at Santa Cruz Airport from
Dubai in December, 1976 he had im-
ported, as baggage, goods of a value
of Rs. 14, 160/- including one video
cassette recorder, in excess of the
allowances admigsible to him, The
Customs, ordereq confiscation of the
excesg goods and imposed a personal
penalty of Rs. 10,000/- under the
Customs; Act 1962, On appea] being
filed by Shri Sanjay Khan under
Customs Act, the Central Board of
Excise and Customs allowed the
goods to be cleared on payment of
fine of Rs. 14,000/- in addition to
duty. - The ‘penalty was reduced to
Rs. 2,000/-.

(b) No, Sir. it }s not a fact.
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Industries who have applied for im-
port of captive power generation
plants

4622. SHRL K. RAMAMURTHY:
Will the Minister of COMMERCE,
CIVIL SUFPLIES AND COOPERA-
TION be pleased to state:

(a) the names of large scale indus-
tries that have applied for the import
of captive power generation plants;
and

(b) the steps taken by Government
to expedite their import?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). The list of the firms
who applied for the import of cap-
tive power generation plants (D. G.
Sets) during the year 1978 is laig on
the Table of the House. [Placed in
Library. See No., LT-3172/78].

Such applications are processed
aceording to the provisions in the
current import policy and procedures.
Those presently left for consideration
are only the oneg at Serial Nos. 117
to 141 in the Annexure, Of these,
the oldest pending application was
received on 1st August 1978,

The licence holders have to make
their own arrangements for import
once the licences are granted in their
favour.
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Directive to State Governments to
conduct raids for detection of wine

4624. SHRI V. G, HANDE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Central Government
have issued any directive to the State
Governments of the Northern region
of the - country to conduct raids in
railway Compartments and Inter State
Buses for the detection of wine causing
great harassment to the passengers at
odd hours at night;

(b) whether it is also a fact that
<uch raids are not conducted in States

of Gujarat and Maharashtra, if so, the
jreasons therefor;

(c) whether Government are aware
that wine is sold openly in railway
Compartments by hawkers in the

States of Gujarat and Maharashtra; 'and’

@) if so, what remed1a1 _steps Gov-

ernment propose to take in this regard“
to save-the passengers toufing North.
ern States from harassment and to, .

check the malpractices of Excue police
oﬂicxals"
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL). (a)
to (d). The Centra] Government
has not given any direction either to
the States or Railways to conduct
raidg in Railway compartments and.
Inter State Buses for the detection
of wine. However, Government of
India have formulated s policy of
total prohibition within four years
ending March 1982 on the recommen-
dation of the Central Prohibition
Committee and also drawn guidelines
for implementation of the policy by
the States.

Clause II (7), (9) and (10) of the
guidelines provide enforcement
guidelines in regard to contro]l and
prevention of availability of drugs
from which illicit liquor is made and
their distribution; law to be enacted

for implementation of prohibition
and drug control; and financial pro-
vision for supporting the implemen-
tation machinery including police,
excise and eadministrative structure
etc.

The State Governments have ex-
clusive jurisdiction over the produc-
tion, manufacture, transportation,
sale, distribution etc. of intoxicating
drinkg and drugs under Entry 8 of
the Schedule VII of the Constitution
and, therefore, they are competent to
frame suitable laws and take appro-
priate measures for implementing
prohjbition as well as check the
sources of illicit liquor and its trans-
portation whether by rail or road in
their territories.

Grievances on the actions enforced
or taken by - the State Government
do n_ot fall within the purview of the
Government of India in regard to
enforcement of prohibition.
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Excise duty paid by M/s. Narula
Udyog India (Pvt.) Ltd.

4626, SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
FINANCE be pleased to - state:

(a).the amount of excise duty paid
by M/s. Narula Udyog India (Private)
Limited, Naraina Industrial Area, New
Delhi during the last three years upto
the 31st October, 1978; and
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(b)i the: amount: ot excise duty o-
standing against them as on this date
and the steps being taken to realise
the same? ‘

THE - MINISTER * OF STATE IN
THE MINISTRY OF FINANCE {SHRI1
SATISH ‘AGRAWAL): “(a) an@* (b).
M/s.: Narula: ‘Udyog - (Pvt.) Ltd.- A-TS5,
Naraina - Industrial ‘Area, New : Delhi
are not Central Excise licensees. © The
question of payment of Central Excise
duty by them  -would, therefore, not
arise. -

Purchase of Tobacco from Small
Packers ‘

4627. SHRI P. VENKATASUBBAI-
AH: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaged to state:

(a) whether in the '~ meeting of the
Consultative Committee of his Minis-
try held on 7th October, 1978 the Min-
ister agreed to purchase tobacco from
the small packers if the procurement
from the growers fall short of 10,000
tons intended to be purchased at Gov-
ernment account;.

(b) whether it is'a fact that on that
date nearly 3000 tons remained to be
purchaseqd by the STC as there was
no stock available with growers
syndicate; -

(c¢) whether it is a fact that an im-
portant officer of the STC took the
unusual step of ‘encouraging bogus
growers syndicate and allotted the re-
maining quantity to these Benami
syndicate and frustrated the promises
given to the small packers by the
Minister; )

(d) i¢ so, whether any complaint
has been received in this regard; gnd
(e) whether Government propose, to

PPree:

take any action against these officers?

THE . MINISTER 'OF STATE IN
THE ~‘MINISTRY OF ~ COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) and
(b). In the meeting of the Consultative
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Committee held on 7th October, 1978,
it was agreed that STC weuld purchase
tobacco from the small packers if the
growers are not in a position to offer
the entire quantity of 10,000 metric
tonnes allotted to them. Accordingly,
instructions were issued to the STC
that balance quantity, out of 10,000
tonnes of tobacco te be purchased an
Government account, should be pur-
chased by STC from growers/growers
co-operatives/syndicates, wherever
possible, and alse from those packers
who are not themselves exporters but
who had come to the rescue of the
growers before the STC entered into
its operation.

(c) to (e). A complaint has been re-
ceived from the Hon'ble MP regarding
this, and the matter is being looked
into.

Export of Cotton

4628, SHRI ANANT DAVE: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) whether Government of Gujarat
has suggested to export the cotton;

(b) whether it is true that the huge
quantity of cotton lying without use
in al] over the country and particular-
ly in Gujarat State; whether Gujarat
State has also suggested to reduce the
export duty on eotton so that it can
compete in another foreign Market;
and :

(c) what action has been taken in
this ragard so far?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) to
(c). Some amount of cotton remained
unsold at the beginning of the current
catton seasen and the Government
had requested Cotton Mills Pederation
ta advise various Mills’ Assoeiations
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to take up the unsold guantity lying in
various parts of the country. The
Gujarat State Cooperative Cotton Mar-
keting Federation has also been per-
mitted to export 1 lakh bales of cotton
of 1977-78 crop against which they
have contracted for about 24,000 bales.
These 24,000 bales have been exempt-
ed from export duty.

Lifting Ban on Export of Potatoes
from West Bengal

4629, SHRI K. B. CHETTRI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) whether Government have re-
ceived any communication from thef
West Bengal Government to lift th
ban on the export of potatoes fro
the hil} district of Darjeeling;

(b) if so, the reaction of Govern-
ment thereto;

(c) it not, whether Governmen-
will consider the lifting of the above
ban; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE.
RATION (SHRI ARIF BEG): (a) anc
(b}, Yes, Sir. The West Bengal Gov-
ernment have been advised to carr}
out jeint survey by a team of Centra:
and State Government officials to as-
certain freedom of the area from the
“wart” disease of potatoes.

(c) and (d). Do not arise,

Facllities for TYourisis of Centza
Tiger Projeet, Bawai Madhopur in

Rajasthan

4630, SHRI MEBRPHA LAL PATES '
Will the Minister of TOURISM ANE!
CIVIL AVIATION be pleased to state:'

(a) whether adequate tnciliﬁe;:‘
have Dot been provided at the Centras
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Tiger Project, Sawai Madhopur,
Rajasthan, to attract tourists; if so,
reasons therefor and when the same
are proposed to be provided;

.(b) whethey Government have for-
mulated some scheme to attract
tourists to this project and to provide
some special facilities there; and

(¢) if s0, details thereof and if not,
reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Ranthambhore
Tiger Reserve, in Sawai Madhopur
District, is under the Tiger Project
Scheme. 1t is one of the smallest re-
serve included under the Tiger Project
Scheme, This sanctuary does not pro-
vide tourist complex and tourism is
not encouraged in the core-area for
keeping it free from all human distur-
bances in terms of the guideline for-
mulated for implementation of Tiger
Project. A sum of Rs. 29.41 lakhs has
been released by the Ministry of Agri-
culture and Irrigation to jthe State
Government of Rajasthan up to the
end of 1977-78 for implementation of
Tiger Projept Scheme in Ranthambhore
(Rajasthan}

(b) and (c). Yes, Sir. The State De-
partment of Tourism will set up a
Tourist Bungalow, offer transport faci-
lities P61 visiting’ “wild-life’ Rantham-
bhore Sanctuary. A sum of Rs. 6.00
lakhs has been allocated to the Govern-
ment of Rajasthan by the Ministry ol
Agriculture and Irrigation for the year
1978.79 .out of which g sum of Rs. 3.00

lakhs has been released so far.
M EW]

Issue of Bonus ‘' Shares by Colgate-
- P‘Imolive o

adak i ! ¥

4631. SHRI 'P. K. KODIYAN will
the Minijster of - ‘FINANCE be pleased

to state:
L.

() whétherlt_ is a fact that the
Colgate-Palmolive: Company~has rais-
ed its share base to Rs.. ;'!,96,5.9,000
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from Rs, 15 lakhs on June 80, 1978
issuing bonus shares worth Rs 1.95
crores by capitalisation of Teserves;

‘(b) whether the said company has
offered to Indian buyers 11,79,000
equity shares with face value of
Rs 10 each which are to be sold at a
premium price of Rs. 26 per share;
and

(¢) if so, what are the details and
Government’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) to (c). M/s.
Colgate-Palmolive (India) Pvt., Ltd.,
Bombay was allowed to issue 19,50,000
fully paid equity shares of Rs. 10/-
each as bonus shares to the existing
non-resident share holders and then
offer for sale 1179,000 equity shares
of Rs. 10/- each for cash at a premium
of Rs. 15/~ per share to the Indian
public through a prospectus. Issue of
bonus shares was ‘allowed as per the
guidelines for issue of bonus shares.

Shortage of -Newﬁrint ang Paper

4632, SHRI K. MALLANNA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that con-
sumers of newsprint and paper are
faced with a serious crisis because of
the current shortage, which is due
in fair measure to the failure of the
State Trading Corporation to ~ make
timely imports;

(b) whether it is also a fact that .
over the years, consumers have time
and again been let.down by the S.T.C.
and the supply line has always been
insecure and things are worse than
ever this yeat,

(c) whether it is also a fact'that"
STC says that it has been arranging -
import contracts well in tlxne, but that
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unéxpected delay . keep on occurring
in nominating ships to bring the cargo
tn India, as well as in qailing in time;

and

(d) it so, the details regarding the
arrangements made by Government
to hand]e the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). No, Sir.

(c) There have béen instances of de-
lay in berthing of the ships in Bom-
bay and Madras Ports.

(d) The STC maintaing adequate
buffer stocks for meeting the imme-
diate requirements of the Industry.
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Sanction of D.A. Instalments to Gov-
ernment Employees

4634, SHRI Y. P, SHASTRI: Wil
the Minister of FINANCE be pleased
to state: ‘

(a) the number of D.A. instalments
sanctioned date-wise to the Central
Government employees during the
period April, 1977 to 30th September,
1978; o

(b) whether many States have not
given DA to their employees at Cen-
tral rates and from the same dates;
if so, the names of such States;

(c) whether the All India Federation
of Class III and Class IV State Em-
ployees have voiced a strong protest
against the non-payment of DA to
them at Central rates and on due
dates and in some States, the em-
ployees have observed strike and
organised’ demonstrations; and

(d) if so, whether Government
have advised the States to.grant dear-
ness allowance to their Class III and
Class IV employees to neutralise the
price rise of essential commodities?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) During this
period two instalments of additional
dearness allowance were sanctioned to
the Central Government employees
with effect from 1-9-1977 and 1-1-1978
respectively.

(b) Some State Governments are
following the Central Pattern ot D.A.

in respect of their Woyees, some

‘are following the Central pattern with

some modifications and some others
are following their own pattern in this
regard. Up-to-date information in re-
gard to the actyal grant of D.A. instal-
ments to the State Government em-
ployees will be collected and laid on
the Table of the House as early as

possible.
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- State
--Government of India have no intemtion

(c) Tiforthatiorr §n this regadd lg rat'!
readily available. It will be collected
and ‘laid-on' the Takle of the ‘Hoeuse as
early as- possible,

(d) Government have not given any
advice to the State Governments in
regard” t& the' ‘grant of DA to ‘their
Class III and Class IV empldyees since
the payment of D.A. to the State Gov-
erament employees is regulated by the
@overnments themselves and

to. interferewith this arrangement.

Publicity Work for National Small
Industries Fair, New Delhi given to a
" Private Agency T

4635. SHRIMATi PARVATI KRISH-
NAN: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(&) whether the publicity work for
the National Small Industries Fair,
Delhi has beer entrust‘éd td a’ prwate
ageﬁcy, - -

(b) if so, the reasons, the total
amount and terms and conditions of
contract;

(¢) whether the Trade Fair Au-
thority has ignored norms laid down
by ' ah F¥pert Cdmmittee /appoimed
for ‘the’ purpose 'in matter:of appoint-
ment and promotions; and

e - -~

1. .(d).if so; the-norms laid down and

whether Government is aware that
this has created discontent among its
employees"

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-

SOPERATION ¢(SHRI * ARIF'BEG): (a)

and (b).  Yes, Sir. ''The publicity work
‘6P the “Nationdl Small 'Industries Fair
was ‘doné by a private ' advertising
agéncy hamely Messrs. P, D. Stéwart

~(P) ‘Ltd,, New Delhi which is on the

approved Hst of adverfising agenicies
6t the ‘Ditectorate’ of - Advertising ‘find
Visusl Publicity of the Ministry of In.
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“for detérmining {ntér-de

“India Interpational Trade Fai
_sation and Directorate of --
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formation atrd“Broadeasting' This #wvas
done mainly on account of the shortage
of time within which ‘the job_ that had
to be completed, No formal contract
was, however, signed with this private
agency. They did the publicity work
on a job-to-job basis on their scheduled
‘rates. The details of the various jobs
get dorie from them and their cost
estimates are given below :=

Rs.

1. Press Advertisements 3,21,146° 00
2. Hoardings 38,000° 00
9. Cinema Slides . 7.893- 00
4. Radio Commercials . 645775 00
5. TV, Commercials 13,850 00
6. Posters display . 1,025° 00
7. Kiosks 23,330° 00

Total 4,12,019° 00

)

Commerce Secretary who is also the
Chairman of the Trade Fair Authority
has been asked to enquire into the
working of the Trade Fair Authority
and to evolve certain norms, while in-
nditdré’ on' advertis-
ing or on'engaging aftiSts of Allocat-
mg the land or premxses

(¢) and (d), The senior management
positions in the Trade Fair Authority
of India have been filled in accordance
with the rules ini vogue in the' Govern-
ment of India. The Expert Comrmttee
mentioned in the question js presum-
ably a reference to the Expert Com-
mittee set up for la mg down norms

Wéie’ Shiorit
the staff df the three organisé ions
whiéh were merged to form the' Trade
Fair Authority of India viz.,, Indian
Council of Trade Fairs and Exhibition,
rzam-
bxtion
and Commercial Publicity. Thiq “Come=
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mittee has ‘submitted its report ahd ite<(i/ « hebate framthe’!‘Murket Development

recommendations are under considera-
tion. . v oot

Release of Aluminium without Pay-
ment of Excise Duty

PN E R kb

[P PPN o~

4636, SHRI SUBHASH A.HUJA will
the Minister of FINANCE be pleased

to state:

(a) is it a fact that Government of
India are not agreeing to the release
of B.C. grade Aluminium on bond
without payment. of .excise duty even
though the orders were placed under
1.D.A. and treated as export-orders;

(b) whether it is also a fact that
the suppliers on whom orders are
placed under IDA are required to pay
full amount of excise duty .at the
time of .purchasing Aluminjum .and
then claim its reimbursement;

(c) whether this process is very
time consuming and often takes more
than six moenths to get back the re-
fund clajmed; and.

(d) whether Government have
thought of any solution to ‘this prob-
lem so as to overcome the difficulties
in getting supplies in time under
I.D.A. contracts? Cohe b

. THE "MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL). (a) Under the
Central Excise Law, goods supplied to
‘LD.A. aided projects within the Coun-
try are not treated as exported and
hence ,in-bond mowement without pay-
ment . af excise duly. is not permissjble.

(b, Since goods supplied to I1.D.A.
aided projects are not considered to
have been exported for Central Excise
purposes’ ‘they cin be vleared from a
factory only ‘on’” pajment ‘6f tenttal
excise duty. Suppliers of such goods
can, however, claim' cash assistance-in
lieu of ddty drawbdck and excise Tuty

-~

wCommerce. .t ¢«

Fund administered by the Ministry of
T Nhyat e
NS BT

(c) and (d). Payments during the
current year have been held up for
want of fixation of the rates of cash
assistance. However, in order to miti-
gate hardship, orders have beeh issued
lately to pay 50 per centof the am-
ounts claimed on ad hoc basis. pend-
ing such fixation, In order to speed
up the fixation of the rates, steps are
also being taken to depute officers of
the Customs  Department to the ‘Minis-
try of CommerCe

n’tgmwﬁwﬁﬂtmﬁ w WAy

4637 u‘iywhm aew: W
aifreq war wmfew u!wﬁm war
7z ¥art € N EA- - o

(%) =7 qTF ® A B aw § g
wgew w1 5 frefy wran | frata faar way qar
feoR weara w1 W fear T,

s (u‘) Hg-aaew w7 frata Tew g o fear
mtmmmﬁmzﬂum et
ar & W

(nj W A IR AR WA K AT ¥
7
arforeq ran  wrafew gfx ot wgerfo

sarwn R ceq gt (s wfewdn): (%)
o, 1977 @ Ag-uges & faoia  feiwd

W FWE §U ‘,—q,{ : TR
L, o eai N - oM
SR 0
aq ATt
R (e
197778 216.14
1978-79 (¥, 78 %) 71.12t

e —

Tm mmmwﬁﬂm
W & afaforr wiwfamar, 1978 & Wim
& fratasi ara 18, 6 aTw 7.z MgAwES
frata fear o ar o
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wiw-feam, 1977 & @ W oy
frever e gar —

wrer 7 (g %o #)

(& =)
353563 1407188

1977-78 ® ﬁ'ﬁ ® YT Wi "

Canalimation of Metals for Export

4638. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:,,

(a) whether there is any canalisa-
tion of any metal regarding exports;
and v .« Kl

(b) if 80, the names of the metals?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, S8ir,

(b) Exports of Iron & Steel, Ferro
Alloys and Silver Metal are canalised.

DECEMBER 22, 1978
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Import of Cotton

4639, SHRI AMARSINH V. RATHA-
WA : Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the quantity of cotton imported
during the last three years;

(b) whether there is any proposal
to put a ban on import of cotton in
future;

(c) if so, the details thereof;

(d) whether Government are con-
sidering to increase the procurement
price of cotton;

(e) it so, the details thereof;

(f) whether Government are consi-
dering to allow export of cotton; and

(g) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The quantity of cotton imported dur-
ing the last three years (September-
August) is as under:—

Cotton Year Quantity
(in lakh bales of 170 kgs; each);
1975-78 1:66
1976-77 (Provisional) . 5-35
1977-78 (Provisional) 457

(b) There is no proposal to import
cotton during the current season.

(c) Does not aise.

(d) and (e). The minimum support
prices for kapas are recommended by
the Agricultural Prices Commission.
Based on the recommendations of the
Agricultural Prices Commission, Gov-
ernment have already announced the
minimum support price for kapas for
1978-79 cotton season, The support
price has been maintained at 1977-78
levels. There is no proposal to increase
the support price. There is free trade
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in cotton and it is purchased by the
Cotton Corporation of India at prevail-
ing market prices, Hence, there are
no separate procurement prices.

() and (g). Government have allow-
ed export of 25000 bales of Bengal
Deshi cotton and two lakh bales of
staple cotton stocked with the Cotton
Corporation of India and Gujarat State
Cooperative Cotton Marketing Federa-
tion Ltd., Ahmedabad.

fadwt Y fafn fod o™ o™ wTw -
frww « waT wen

4640. it oW swTw W ¢ FET afeew
T avfes gfr ot wpwfom  wa oy
TR K FT F3T fr

(%) ®w frgfa fFd 9@ o} A W@

qAfriw # st agfs # war fear oy
¥ s gar w3 &1 fEr

(w) afz g, & 39 & ;v s1eor & W%

(m) afz 7€), @t fagta fed o a@& "=
R @9qg § feeq frgaor B wfgw gwrer T

PAUSA 1, 1900 (SAKA)
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frafa v<3 # fao ot grer & womd T R
# oF w-faafas qar & 9 ) <raew §
fegdwarn mard, frata fadrror aar wfody
frerer #1 9 wfys FTOR a9 ® frac &
frafe (wnfaet fraao qur frdeor) afafas,
196tsgmgdvhﬁavﬁ%ﬂiﬂ‘t&mﬁrﬂ
i )

Permission to Farmers in Himachal
Pradesh to grow Poppy

4641, SHRI BALAK RAM: Will the
Minister of FINANCE be pleased to
state:

(a) whether farmers in Himachal
Pradesh are not being permitted to
grow poppy despite Central Govern-
ment approval thereto;

(b) if so, reasons for the same; and

(c) steps taken or proposed to be
taken for permitting the farmers to
grow poppy during ensuing growing
season i.e. December-January?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (c). No
individual farmer in Himachal Pra-
desh has been allowed to grow poppy
and therefore, the question of permitt-

ing them to grow poppy during the en-
suing season does not arise. However,
the State Government of Himachal
Pradesh have been permitted to under-
take poppy cultivation only on an ex-
perimental basis in an area of 5 hec-
tares in the State Government farms
under the supervision of the State
Agriculture Depai'tment.

g weere ¥ gl Wt wfafor wer

4642. Wt qWo qwo WwmR : ¥ frey Wl
7% TR A g A4t fn o
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(@) afx gf, @ v aTHT Aoly I WK
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Advances ang Loans given to Agri-
culturists by State Bank of India

4643. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE
be pleased to state that the advances
and loans given to the agriculturists
and other sectors in percentage of their
total advances by the State Bank of
India and its subsidiary Banks and alsg
other nationalised Banks from the last
three years upto end of June, 19787

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
The advances to the neglected . sec-
tors including  agriculture by the
State Bank of India, its subsidiaries
and the nationalised banks as per-
centage of their total advances wer
as under: - :

June June June
1976 1977 1978
State Bank of India 247 26-3 296
Subsidiarics of State Bank of India 28-0 3101 353
Nationalised Banks 256 26+9 29°9
25°5 27°0 30-2

Total Public Sector Banks

@ W oA

4644, st gererw : T farw WAt 7 FA
Lig kUl
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Procedure for Recruitment of Officers
and Staff in IA and Al

2645 SHRI A. BALA PAJANOR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the procedure followed  for
recruitment of officers and staff to the
Indian Airlines and Air India;

(b) whether in view of the almost
identical types of work in both the
offices, it is proposed to have a com-
mon Commission for recruitment to
both the Organisations; angq

(¢) if so, the particulars thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-

RUSHOTTAM KAUSHIK): (a) In-
dian Airlines and Air India have
their own Recruitment and Promo-

tion Rules framed under the Air Zor-
porations Act, 1953. All recruitments
and promotions in both the organisa-
tions are made on the basis of these
rules.

(b) No, Sir,

(c) Does not arise.

Policy for issue of Licences to Grow-
-ers, Purchasers, Manufacturers and
Distributors of Opium

4646. SHRI R. L. KUREEL: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government of India
have formed any uniform policy for
the issue of licences for  growers,
purchasers, manufacturers and distri-
butors of Opium;

(b) if so, the detailg of the policy
and underlying principles;

(c) whether it is a fact that some

persoas in Lucknow District of
Village Shivalar block, Gosai Ganj
have been given lMcence to grow

opium while some others who held
licenceg previously have been denied
©on similar grounds; and

PAUSA 1, 1900 (SAKA)
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(d) iz so, the details snd reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). The licences to growers of
opium poppy are issued in accordance
with the “Licensing Principles” fram-
ed each year by the Government of
India, which provide guidelines inter-
alia in respect of minimum garea to
be licensed in a tehsil/pargana, the
qualifying yield for grant of licence,
relief to be provided for damage to
crop due to natural calamities and
similar other conditions. The pur-
chase of opium from poppy cultivators.
manufacture of opium and distribu-
tion or sale of opium for export to
other countries or the State Govern-
ments are regulated under the Dan-
gerous Drugs Act 1930 and Rules
thereunder.

(c) and (d). No, Sir. Licences have
been given to all the cultivators of
Village Shivalar, Block Gosai Ganj,
who were eligible for grant of a li-
cence according to the Licensing Prin-
ciples for the year 1978-79.

Advice regarding Direct Approach by
States to External Agencies for Aid

4647. SHRI P. M. SAYED:

SHRI R V.
NATHAN:

SHRI RAMAQHANDRAN
KADANNAPPALLL: '

Will the Minister of FINANCE be
pleased to state:

SWAMI-

(a) whether Centre hag adviseq the
State Governments against initiating
direct discussions with external aid
giving agencies for various projects;

(b) if so, whether Union Govern-
ment have asked them to prepare gll
proposals through the Centre;

(c) the States who had approached
to the external gid agencies direct;
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) (d) whether they galso had entered
into any agreement; and

(e) if so, what is the position now?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
to (e). External assistance becomes
available to the Central Government
and enters the Central pool of resour-
ces. Such loan agreements are exe-
cuted by the aid-giving agencies with
the Government of India.

Increasingly, external assistance
from various multilateral and bilate-
ral sources is being made available
for specific projects, It is, therefore,
the endeavour of the Central Govern-
ment to prepare a pipeline of projects
for such assistance well in advance.
The identification of projects, prepara-
tion of project reports and presenta-
tion of all such projects to various
aid giving agencies is a time consum-
ing process, 4

With a view to co-ordinate these
activities,- the State Governments are
advised that all project proposals for
external assistance should be sent by
them to the Department of Economic
Affairs through the Central Adminis-
trative Ministries. The obective is to
ehsure that a co-ordinated approach
can be evolved, keeping in view the
nature and quantum of assistance
available from various bilateral and
multilateral donors, the commitments
which have already been entered
into in respect of the funding of
various projects and programmes,
suitability of the sources of external
assistance for any given project, in
terms of the conditions attached to
such external assistance regarding im-
port content, local cost filnancing, otc.

Uniform excise duty on Tea products
in different regions

4648. SHRI PURNA NARAYAN
SINHA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether different rates of excise
duty, cess etc., are levied on tea pro-
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duced in different regions of the coun-
try;

(b) if so, a statement showing all
kinds of taxation with kilogram rates
region-wise may be laid on the Table;
and

(c) whether Government propose
to make uniform (1) land revenue,
(2) agricultural income tax, (3) excise
duty, (4) cess, (5) sales tax on all va-
rieties of tea produced in different
States/regions of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir. Different rates of basic ex-
cise duty on loose tea produced in
different ones are levied, Howevér,
the rates of cess, special excise duty
and excise duty on green tea apply
unifoarmally in all zones.

(b) The rates of basic excise duty
levied on loose tea region-wise are
indicated in the statement attached.

In addition a special excise duty at
the rate of 5 per cent of basic excise
duty, und cess at the rate of 8 paise
per Kg. are alsp levied on loose tea.

Package tea is subjected to an ad-
ditional levy at the rate of Rs. 1.08
per kg.

(c) No, Sir. There is no proposal
at present to make uniform the rates
of basic excise duty on tea produced
in different states/regions of the
country. However, duty on green tea
and cess on tea is at a uniform rate
even now. The remaining taxes are
administered by the State Govern-
ments.
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Statement

Rates of Basic duty levied on loose tea region-unse.

Place of production

1

II

I

v
v

Districts of Goalpara and Cachar in Assam State:
Union Territory of Tripura:

Siliguri and Kalimpong sub-divisions and areas in Jurisdiction list Nos. g1, 29,
33, 20, 21, 22, 23 and 24 comprising Simulbaric and Marionbarie Teca Es-
tates of Kurseong, Police Station in Kurseong sub-division of the Darjecling
District and the district of West Dinajpur and other districts in West Bengal
excluding the districts of Jalpaiguri and other sub-divisions of Darjeeling
district; Gudalur taluka of the district of Nilgiris and districts of Kanya
Kumari and Tirunelvelli in Madras State,

Peermade, Meenachhal and Kanchirapalli talukas of the districts of Kottayam
and districts of Ernakulam. Trivandrum, Quilon, Cannanore, Kozhikede,
Trichur and Palaghat in Kerala State;

All areas in the states of Punjab, Bihar, Uttar Pradesh and the Union Territory
of Himachal Pradesh;

Any other areas in the territory of India other than areas included in Zones 11,
III, IV and V.

Districts of Nowgaon and Kamrup and Mangaldai sub-division of Darrang
district in Assam State; . . . . . .

District of Jalpaiguri in West Bengal; Districts of Hassan, Chickmagalur and
Coorg in Mysore State;

Davikulam and Udmancholai talukas of the district of Kottayam in Kerala
State; Districts of Coimbatcrée and Madurai in Madras State.

The Sadar sub-division and Kurseong sub-division excluding the areas in the
jurisdiction list Nos. 31, 29, 33, 20, 21, 22, 23 and 24 comprising Simulbarie
and Marionbarie; Tea Estates of Kurscong Police Station in Kurscong sub-
division of the Darjeeling district in West Bengal.

District of Nilgiris excluding Gudalur taluka in Madras State.

District of Darrang, excluding Mangaldal sub-division and the districts of
Lakhimpur and Sibsagar in Assam Statc. . .
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1971%1&i‘t¢i’,vﬂ&m"tﬂ;ﬁvﬂ
o1 ghfram adero 1971-72 ¥ T gR 4 1

(¥) free g &at & aritor =or &7 wiws
T AT geqrTa way ¥ ford 7@ =y v
ot wifs  arfufsgs &7 & qufror wraT orer
woaier & AT qEHTA W AT KA |
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( 3o # feufar )
(srferrar)
T R T |t aveior gfeaai
sifirsor
1961 1971 1961 1971 1961 1971
1 2 3 4 5 6 7
1. &L 6.7 7. 5.2 3.4 6.6 6.7
2. wgFTQ gfafaai/&s 1.4 22. 5.1 6.0 10.4 20.1
a. mﬁmm Lo 0.3 2. 0.2 0.8 0.3 2.2
4. @ 0. 0.2 0.1
5. wfasr fafa 0. 0.4 0.1
0.9 3 1.9 12.6 1.1 8.6

6. wEanY
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1 2 3 4 5 6 ?
7. Ffaw wgm 48.1 23.0 40,9 23.8 47.0 23.1
8. SarAEIfaE wg 13.8 13.1 14.7 18.7 13.8 3.8
9 =Ty 7.1 3.4 9.8 10.9 7.5 8.7
10. grredy/firer 5.2 13.1 9.0 19.0 5.8 13.8
11. o 6.5 2.6 13.2 4.2 7.5 2.8

x 100.0 100.0 100.0 100.0 100.0 100.0
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Advertisements of consumer goods

4651. SHRI A. C. GEORGE: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government are aware
that advertisements of consumer goods
are very often misleading and dupe
the consumers; and

(b) if so, what steps do Govern-
ment contemplate to protect the con-
sumers against such unfair trade prac-
tices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) No specific case of
misleading advertisement of essential
consumer goods has been brought to
the notice of Government.

(b) Does not arise.

Arrest of Chairman of a Company in
Bombay under Prevention of Smug-
gling Act

4652. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to stafe:

(a) whether Chairman of a Com-
pany was detained/arrested on 22nd
November, 1978 in Bombay from
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‘Cosy Nest' under the Prevention of
Smuggling Act/under Customs Act;
and

(b) if so, the details including name
of the Chairman and the Company?

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). According to the reports re-
ceived by Government, the Chairman
of M/s. Heatex Products Private Ltd.,
Bombay, Shri Bajranlal Ghuwalewala
was arrested on 20-11-78 under the
Customs Act, 1962. in connection with
a case relating to seizure of contra-
band goods consisting of foreign
liquor, blue films pornographic liter-
ature etc, valued at Rs. 22.230 from the
guest house of the aforesaid company.
He was not detained under the Con-
servation of Foreign Exchange and

Prevention of Smuggling Activities
Act, 1974.

System of Maintaining Prevident
Fund Accounts

4653. SHRI R. MOHANARANGAM:
Will the Minister of FINANCE be
pleased to state:

(a) the present system of saintain-
ing Provident Fund accounts by var-
ious units of Government indicating
the extent of decentralisation;

(b) whether the system of decen-
tralisation of Provident Fund Accounts
has been extended to Defence; and

(¢) it not, the reasong therefor in
view of the overwhelming advantages
of flexibility in a decentralised sys-
tem?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): As various
authorities are concerned with the
maintenance of Provident Fund Ac-
counts of Government employees, the
required information is being collect-
ed and will be laid on the Table of
the House,
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Excise duty on Cola based Soft
' Drinks

4654. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that Cola

based soft drinks are charged a higher
rate of excise duty; and

(b) if so, is it nmot discrimination?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Sir, soft drink (other than aerated
water which contain no other ingredi-
ent) whether containing extracts of
Cola (Kola) nuts or not, attracts Cen-
tral Excise duty of 55 per cent ad-
valorem plus 5 per cent of the basic
duty. However, the first 50 lakh bot-
tles of soft drink not containing ex-
tracts of Cola (Kola) nuts cleared on
or behalf of a manufacturcr a finan-
cial year is entitled to a concessional
rate of duty of 25 per cent ad valorem
plus 5 per cent of the basic duty.

(b) Government has fixed a lower
duty on first 50 lakh bottles of soft
drink not containing extracts of cola
nuts, after considering representations
received from small manufacturers
who requested for relief in excise
duty in view of the competition they
were facing from  bigger manufac-
turers. The said concessional rate
cannot be said to be ‘“discriminatory”.

Review of working of Lead Bank

Scheme
4655. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of

FINANCE be pleased to state:
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(a) whether at the time of the
first meeting of the State Level Com-
mittee to review the working of Lead
Bank Scheme held at Bombay on 17th
November, 1978 it was noticed that
the Commercial banks in Maharashtra
State have not yet got reconciled to
the national policy of alleviating the
lot of the less privileged, due to
this tendency, the targets of small
Farmers Development Agency are very
behind in that state, and the amount
of subsidy remains unspent and objec-
tions unrealised; and

(b) if so, what steps are being taken
to ensure that the said banks play a
Committed role by affording and dis-
pensing a definite share of financial
credit to improve the tardy perfor-
mance of the said scheme?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The per-
formance of Small Farmers Develop-
ment Agencies was one of the agenda
items in the meeting of the State
Level Committee to review  the
working of Lead Bank Scheme and
banks operations in Maharashtra,

The credit institutions make avail-
able loans to match the subsidy gro-
vided under various schemes of SFDA
on the applications sent to them by
project authorities The position of
utilisation of the subsidy amount by
the SFDA/MFAL agencies in Maha-
rashtra is given below:

Position upto March, 1978

Amount released by Govt. of India to State of

Maharashtra

Amount utilised by the agencies in the
State

During 1977-78

Total since inception

During 1977-78 Total since inception

251°00 83314

(Rs. in lakhg)
25194 76715
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It will be seen that the amount of
subsidy has been fully utilised by
the agencies in the State of Mahara-
shtra during 1977-78.

(b) For the current Five Year Plan
it is envisaged that one-third of the
short term credit requirements and
one-half of the term credit require-
ments of agricultural sector would be
forthcoming from the commercial
banks.

Amongst various steps taken to step
up the advances in the rural areas,
the public sector banks have been ad-
vised to ensure that 60 per cent of
the funds are mobilised in rural areas
and to participate actively in the im-
plementation of intensive development
of community blocks under the pro-
gramme of integrated rural develop-
ment,

Conversion of loans granted hy public
financial institutions into equity

4656. SHRIMATI MRINAL GORE:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have any
proposal to convert the loans granted
by Public Financial institutions to
large industrial house into equity;

(b) if so, what are the details of the
proposal; and

(c) since when the proposal is lik-
ely to be introduced?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
to (c). Presumably, the Hon’ble Mem-
ber is referring to the convertibility
guidelines issued by Government to
the public financial institutions as far
back as 1971. These guidelines among
other things, stipulate that a conver-
tibility clause should be written at
the discretion of flnancial institutions
in cases where aggregate financial as-
sistance exceeds Rs. 25 lakhs but does
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not exceed Rs, 50 lakhs. In cases
where such assistance exceeds Rs. 50
lakhs, insertion of convertibility
clause is mandatory. The convertibi~
lity clause stipulates a condition that
a portion of the loan will be convert-
ed into equity. These guidelines whick
are still in force apply also to large
Industrial Houses.

Rate of interest charged by Nationa-
lseq Banks on loans for Agricultural
Development

4657. SYRI S. NANJESHA GOwW-
DA: Will the Minister of FINANCE
be pleased to state:

(a) the financial assistance advanced
and the date of interest charged by
the various nationalised banks to (i)
agricultural development, (ii) smalil
industries development, (iii) big in-
dustries development, (ivy other
trades; and

(b) what is the recovery (percen-
tage) position in each sector?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
As at the end of September 1978, the
aggregate outstanding advances gross
of public sector banks, including the
14 nationalised banks, amounted to
Rs. 13887 crores. The available quick
estimates of the sectoral break-up of
these advances are set out in State-
ment I

The rates of interest charged by the
public sector banks vary from bank
to bank subject to the overall in-
terest rate structure framed by the
Reserve Bank of India, as set out m
Statement II. The minimum lending
rate stipulations are not applicable to
advances (within specified limits)
granted to borrowers in the neglected
sectors.

(b) The data reporting system of
the Reserve Bank of India provides
for collettion of data on recovery of
advances only in respect of Agricul-
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tural Sector. As at the end of June

1977, the recoveries of public
banks in the Agricultural
amounted to 48.3 per cent of
demand.

Statement I

SECTORWISE DEPLOYMENT OF GROSS

sector
Sector

thejr

BANK CREDIT: SEPTEMBER 1978¢

Public Sector Banks

4 Rs. crores
. Gross Bank Credit . . 13887
2. Credit for Public Food Pro-
curcment . . . 2017
3. Nov-Food Gross Bank Credit . 11870
(I) Priority Sectors 4113
(a) Agriculture . . 1668
(b) Small Scale Industry 1677
(¢) Other Priority Sectors 768
(IT) Industry (‘\4(~d|um and
Large) . 5555
(ITI) Wholesale Trade (Other
than Food Procurement) 1115
(IV) Other Sectors 1087
4. Export Credit (mcluded under
item IT) ., 1057
*Provisional

Statement II

The lending rates of scheduled Commercial Banks

effective from March 1, 1978.

1. General Minimum  Lendin,
Rate(other than that specifie
under Selective Crcdxt Con-
trol) .

2. Maximum Lending Rate on Ad-
pances:

I. The Maximum rate of in-
terest chargeable by banks on
short term loans (without pre-
judice to penal charges) are
as follows:

Banks with demand and time lia-
bilities of

12°59,

(a) Over Rs. 25 crores and
anks mcorponted outside
India . .

(b) Below Ras. 25 crores .

II. The maximum lending rages
on interast chargeable by banks
on term, loans of maturities of
not less than 3 years are as
Jollows :

(a) Term loans for capital in-
vestment in priority areas .

(b) Term loans for all other
purposes

Concessional ceilinig rates:

(i) Term loans to specified
categoncs of small scalc
units . . . .

(ii) Term loans granted to
farmers for purposes of
minor irrigation and land
development . . .

(iii) Termloansfordiversified
purposcs as defined by
A.R.D.C. . .

(iv) Directindividualloans to
small farmers not exceed-
ing Rs. 2500 whether ex-
tended as sh ort, medium or
long term facility . .

111. Foed Credit . .

IV. Export Credit

Prc-shipment credits 11 and
13 per cent (according to
specified period)

Post-shipment credit: 8 and
11 per cent (According to
specified period)

V. Primary Agricultural Credit
Societies

Short Term
To Societies with business
less than Rs. 2 lakhs

To societies with business over
Rs. 2 lakhs during previous
year . . . .

To socicties without full time
. paid Secretary . .
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15%
169%,

12' 500

14%.

1%,

10°5%.

1%

o
1175,

119,

10%,

1%,

11%
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Medium term jpans

Medium term advances by banks
to societies . . . . 119%

Farmers' Serpice Societies
I. Short Term 91%,
II. Medium Term . . 10%

V1. Advances under thc Scheme
of Differential Rate of Inte-

rest . . . . . 4%

‘Change in Timing for New Delhi/
Hyderabad and Vice Versa Flights

4658. SHRI MALLIKARJUNA RAO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Government have
received any representation for
<change of time for Airway New Delhi
to Hyderebad and from Hyderabad
to New Delhi; and

(b1 1f so, the details of the represen-
tation and action taken thereupon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Several representations, includ-
ing those from Members of Parliament
and Chief Minister of Andhra Pradesh,
-seeking change in timing of air service
between Delhi and Hyderabad and vice
versa were received. Their main de-
mand was for morning service from
Delhi to Hyderabad and convenient
evening service from Hyderabad to
Delhi. As repair and development
works at many airports, parti-
cularly Bangalore, limited jet
operation through the airfield only
upto 2.00 p.m. the change in timings
desired in the representations, could
not be made, However, Indian Airlines
woulg consider the feasibility of effec-
ting improvements, wherever possible,
in their summer schedule of 1979.

!’
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Non Officialg drafted for Service in
Nationalised and Non-Nationalised
Banks

4659. SHRI M. V,
KRISHNAPPA:

SHRI K. LAKKAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that sev-
eral non-officials have been drafted
for services in various nationalised
and non-nationalised banks and ad-
visers and other capacities;

(b) if so, details of the same with
names of such advisers and the banks
they are serving; and

(c) on what criteria such non-offi-
cials have been drafted for gervice on
the different banks?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
Information to the extent possible is
being collected and will be laid on the
Table of the House.

aW 1979-80 ® fau dwawt aex fyata dife
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Revision in Pay Scales of Central
Government Employees

4661. SHRI C. K. JAFFER SHARIEF:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose
to revise the pay scales and other
emoluments of the Central Govern-

ment smployees;

(b) whether Government propose
to appoint a Pay Commission for this

purpose; and

(c) if so, what are the details in
this regard?

THE MINISTER OF
(SHRI H. M. PATEL):
No, Sir.

FINANCE
(a) and (b).

(c) Does not arise.

Tourist Hotels anq Staying Placeg at
Central Government Cost

4662. SHRI B. P. MANDAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are tourist ho=-
tels and staying places at the cost of
Central Government in various States;
if so, their numbers State-wise; and

(b) the State-wise break up® of
Central allotment for development of
tourism?

THE. MINISTER OF TOURISM
AND CIVIL AVIATION SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir,
Statement I is laid on the Table of the
Houge [Placed in .Library. .See No.
LT—3173/78]
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(b) Funds for the development of
tourist facilities in the Central Sector
are not allotted on State-wise basis,
but for specific schemes at tourist
centres of national importance which
are already attracting or have the
potential to attract international
tourists. Statement II indicating the
expenditure incurred in the Central
Sector on tourism schemes in various
States from the inception of the Second
Five Year Plan to the end of the Fifth
Five Year Plan (from April 1956 to-
March 1978) is laid on the Table of
the House. [Placed in Library. See:
No. LT-3173/178].
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Compensatory Allowance to Central
Government Employees serving jn
Hill Areas

4664. SHRI RANJIT SINGH: Wiil
the Minister of FINANCE be pleased
to state:

(a) whether Central Government
employees serving in the hill areas are
getting lower compensatory allowance
than what the State Government em-
ployees are getting at the same
Station;

(b) if so, whether the Government
are contemplating to rectify the ano-
maly;

(c) whether Government have re-
ceived representationg from the Cen-
tra] Government employees for the
removal of this discrepancy; and

(d) what are the hill stations exist-
ing in each State to which the lower
rates of compensatory allowance is
given to the Central Government em-
ployees?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The Central
Government employees serving in the
Hill areas are getting Hill Compensa-
tory Allowance at the rates recom-
mended by the Third Pay Commission,
while the State  Governments are
following their own policy in the
matter,

(b) The pay structures of Central
Government employees and State
Government employees being different,
there is no anomaly involved in the
payment of different rates of Hill
Allowance to the two categories of
£employees.

{c) Yes, Sir.
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(d) Government do not have com-
plete information about the hill
stations in the various States where
the rates of Hill Compensatory
Allowance paid to Central Government
employees are lower than those ad-
missible to the State Government em-
ployees at the same station.

Tourist Facilities at Major Pilgrim
Centres

4665. DR. KARAN SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to his
reply given to Unstarred Question
No. 3693 on the 15th July, 1977 re-
garding tourist facilities at major
pilgrim centres and state:

(a) whether a tourism potential
survey on a state-wise basis has since
been completed;

(b) if so, whether any plans for
further development of tourism in
places of historical, archaeological and
religioug importance have been formu-
lated and included in the Sixth Plan;
and

(c) details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (c).
With the objective or preparing com-
prehensive_ schemes for the develop-
ment of the tourism infrastructure ior
international, domestic and local
tourists, it was suggested by the
Central Government to all the State
Governments/Union Territories to con-
duct a survey of the tourism potential
and to prepare perspective plans for
implementation over the Five Year
Plan’ period 1978—83. Such perspec-
tive plans prepared by the State
Governments/Union Territories include
places of historical archaeological and
religious importance. -

The subject was further discussed in
the State Tourism Ministers Conference
held on 17-11-1978 in New Delhi wben



125 Written Answers

the State Governments/Union Terri-
tories recommended specific centres/
schemes to be taken up on the Central
Sector for development during 1978—83.
The development of these centres and

the details of the schemes will be
determined in consultation with the
available

State Governments within
resources in the Central Sector.

Employees of CARE nabbed at Yalam
for carrying Contraband Goods

4666. SHRI C. N. VISVANATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether an employee of Ameri-
can Nationality working jn CARE was
nabbed at Palam in early 1978 on
charge of carrying contraband goods;

(b) whether it is also a fact that the
employee escaped and again returned
to India via Sri Lanka; and

(c) the full particulars of the case
and action taken against the officials
guilty of complicity in the escapade?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No, Sir.
Reports received by Government do
not show any such case involving an
employee of American nationality
working in CARE.

(b) and (c). Do not arise.

Export-Import Policy Book

4667. SHRI D. D. DESAI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether the Export-Import
Policy Book does not stipulate that dor
the grant of Export House certificates
the exporters concerned should diver-
sify their exports;
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(b) if so, whether geveral exporters
have been denied certification as Ex-
port Houseg on the ground of non-
diversification;

(c) if so, the reasons for this denial
without express provision in the rules;
and

(d) the names of such exporters and
the products they export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

(b) to (d). Information is being
collected and will be laid on the Table
of the House.
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Report of the Task Force on the Scope
of Leather Exports

4669. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pieased to state:

(a) whether the task force appoint-
ed to study scope of leather exports
has submitted its report;

(b) if so, its major recommenda-
tions;

(¢) whether Government are aware
that semi-finished leather ig exported
under the guise of finished leather to
circumvent the 25 per cent exports
duty on semi-finished leather; and

(d) if so, what measures are Ccon-
templated by Government to stop this
malpractice?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
Interim Report of the Task Force has
been received by Government. A
summary of its major recommenda-
tions is enclosed. Final report has not
been received as yet.

(c) and (d). A set of revised and
more restrictive guidelines defining
finished leather for export purposes
has been drawn up by ISI, in consulta-
tion with CLRI and other concerned
agencies and introduced by Govt. w.ef.
1st October, 1977.

A Summary of the major findings/
recommendations.

1. It is possible to boost the exports
of leather and leather products to
Rs. 550 crores by the end of the 6th
Plan period with a new package of
policy measures.

2. Effective availability of hides and
skins in the country should be placed
around 30 millions for hides and 62
millions for skins in 1978-79.
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3. Ministry of Agriculture (Animal
Husbandry Wing) may make a detail-
ed study about the decline in the
growth rate of livestock population,
particularly, sheep and goats with a
view to taking appropriate measures.
for arresting the trend and also to
bring about qualitative improvements
in the livestock population.

4. The export quotas of hides and
skins should be so regulated that the
balance domestic availability left after
meeting the requirements of finishing
industry is taken as a base for refixa-
tion of the quota.

5. The problem of non-availability
of hides and skins is largely a problem
of selective non-availability. In giving.
licences for new units, the question,
inter alia, whether the units would be
able to utilise a balanced input mix of
various grades of hides and skins as
domestically available may be kept in
view.

6. For tackling the selective non-
availability and for quality upgrada-
tion of finished leather and leather
manufactures wet blue imports of
hides and skins may be placed under
O.G.L. and made duty-free.

7. Export quotas for semi-finished
hides and skins may be reduced by
about 31 per cent for skins and 17 per
cent for hides (on the basis of provi-
sional figures).

-

8. For speeding up the conversion
of the industry and for updating the
quality of finished leather it is essen-
tial to allow and encourage liberal
imports of chemicals and auxiliaries.

9. Import duties on items of chemi-
cals which are exclusive to the leather
industry should be reduced to 40 per
cent. In regard to non-exclusive items
the duties should be reduced generally
to 75 per cent. -

10. The existing flat drawback rate
of 3.6 per cent on the fo.b. value of
finished leather exports does not pro-
vide sufficient incentives for upgrada-
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tion of lower grade leathers. The drae:;,
back rafes and the pattern thereof n
to be reviewed:

11. A time has come now for acceler-
‘ating the conversion of the industry
from finished leather to leather manu-
factures.

12. The question whether an appro-
priate  administrative arrangement
could Le evolved so as to allow sale
made by a finished leather unit to an-
other wholly-export-oriented unit of
leather manufactures to be set off
-against the export obligation of the
former should be considered by Gov-
ernment.

13. India has all the endowments and
‘traditions of craftsmanship to emerge
ag a leading producer and exporter of
‘footwear. Government should take a
comprehensive view of the constraints
and bottlenecks that have been plagu-
'ing the footwear industry and exports
all these years.

. 14. Liberal imports of components/
imocessories for footwear may be al-
‘lowed for manufacture and export of
quality shoes. The import duties on
exclusive items may be reduced to 40
per cent and on non-exclusive items
to 75 per cent. The imports of shoe
‘lasts however should be made duty-
ifree, -

15. The present duty drawback sys-
tem is not providing adequate incen-
tives for making high value shoes, The
drawback rates and the pattem thereof
need a review.

16. The small scale sector needs to
be given infrastructual facilities, etc.
fc_)r enabling them to derive benefits
from the export drive for footwear.

17. The proposal for integrated
leather complexes may be finalised
early by the government.

18. The existing excise duty conces-
sions may be extended to small units
employing upto 150 workers and using
electricity upto 40 HP; and

3653 LS—5
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. gramme will .cover 2,000
- development blocks during the current
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19. Special steps should be taken as
part of a long-term strategy for train-
ing, for collection of market intelli-
gence and for design making infoot-
wear.

New Policy for Self-employment and.
Development of Agriculture

4670. PROF. SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Janata Government
have adopted a new Policy for encou-
raging self-employment and develop-
ment of agriculture and small scale
industries in rural areas;

(b) if so, the policies adopted by the
Government for giving financia) aids
for such purposes; and

(c) facts about the steps so far taken
for implementation of such policies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) and (c). For agricultural de-
velopment, the integrated rural develop-
ment programme has been adopted.
The programme seeks to intensify
existing developmental activities with
a view to generate income and employ-
ment in the rural areas. This pro-
community

year and 300 blocks will be added an-
nually. Besides, a new margin or seed
money scheme for promotion of em-
ployment opportunities including self-

‘employment, in semi-urban and rural

areas has also been introduced by the
Deptt. of Industrial Development. Dis-
trict Industries Centres are also being
set up in 223 districts for providing a
package of services.

Commercial banks have been advised
to ensure that by March, 1979, at least
33-1/3 per cent of their total advances
are given to these hitherto neglected
sectors, and, that they achieve a credit
deposit ratio of 60 per cent for their
branches in the rural and semi-urban
areas.
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Result-oriented National Tourism
Policy

4671. SHRI RUDOLPH RODRIGUES:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) when does the Government pro-
pose to bring out a new dynamic re-
sult-oriented natiana] tourism policy;
and .

(b) what plang, if any, does it have
to significantly step-up publicity and
promotion work abroad in thig con-
nection together with the necessary
infrastructure within the country?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a and (b).
The draft statement on the National
Tourism Policy has already been
drawn and circulated to the concerned
authorities for their views before it
is finalised by the Government for
being laid on the tables of two Houses
of Parliament.

Working of Reserve Bank

4672. SHRI K. MAYATHEVAR: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have exa-
mined the working of Reserve Bank
with a view to finding out whether it
is functioning according to the spirit
underlying its constitution;

(b) if so, the defects revealed by
such studies ang the remedial steps
taken; and

(c) also whether Government pro-
pose to set up a Commission for com-
prehensive examination of all aspects
of the working of Reserve Bank?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢). As
the Government is fully satisfied that
the Reserve Bank functioning is in
accordance with the letter and spirit
of its constitution, it is not considered
necessary to set up any Commission
to go into its working.
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Grant of Loans to L.I.C. to Parties
ang Firms

4674, DR. MURLI MANOHAR
JOSHI: Will the Minister of FINANCE
be pleased to state:

(a) the names of firms and parties
who have been sanctioned loans gbove
Rs. 5 lakhs by the L.I.C. in 1977 and
so far in 1978 alongwith the rate of
interest thereon; and
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(b) the total number of applications
that were received by L.I.C. for san-
ction of loans in 1977 and the num-
ber of those that were pending at the
end of the same period?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-3175/
781].

(b) Total number of applications
received during the year, 1977-78—
3480.

Total number of applications
pending at the end of the year,
1977-78—885.

Nationalisation of Hooghly Docking
and Engineering Ltd., Calcutta

JYOTIRMOY BOSU:
FINANCE be

4675 SHRI
Will the Minister of
pleased to state:

(a) whether Port  Engineering
‘Works Employees’ Union, Howrah,
West Bengal.has in a memorandum
addressed to him, stated that Hooghly
Docking and Engineering Ltd., Mission
Row, Calcutta run by the Industrial
Reconstruction Corporation of India,
should immediately be nationalised.

(b) if so, the salient features of the
said memorandum; and

(c) what action, if any, ig being
taken on the same?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
‘Government have received a represen-
tation dated 30-7-1978 from the Port
Engineering Works Employees Union,
requesting for a review of the con-
stitution of the Hooghly Docking and
Engineering Company Ltd. and its
progress of reconstruction as against
the original approved scheme.

(c¢) The Industrial Reconstruction
Corporation of India who are assisting
Hooghly Docking and Engineering
Company, have since submitted a
detailed project report for the diversi-
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fication of the activities of the company
to the Ministry of Industry, which is
examining the report.

Completion of Bor Sanctuary in
Maharashtra

4676. SHRI SANTOSHRAO GODE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) are Government aware that Bor
Sanctuary was sanctioned by Govern-
ment of Maharashtra under the Fifth
Plan;

(b) if so, what ig the present state
of affairs about the gcheme;

(c) what is the total amount spent
so far; and

(d) when the scheme will be com-
pleted in all respects, so that Tourists
from all over India may be attracted?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Govern-
ment of Maharashtra declared the area
of Hingani Forest Zone in Wardha
Forest Division and certain areas of
Khondhali Forest in Nagpur Forest
Division as Bor Wildlife Sanctuary.
This was done in Fourth Plan Period

and continued in the Fifth Plan
Period.
(b) The following development

work has heen done in Bor Wildlife
Sanctuary:

Improvement of existing Roads
(part work), purchase of salt licks,
erection of check barrier, construc-
tion of quarters for the officers and
staff and construction of dormitory
buildings.

(c) A sum of Rs. 1,96,873.00 has
been spent upto 1977-78 by the State
Government.

(d) The scheme is likely to be com-
pleted by the end of the Sixth Plan
period.
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Concentration of Pension Work in
C.DA., Allahabad

4677. SHRI P. KANNAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the concentration of
pension work in CDA (Pensions) Alla-
habad hag led to enormous delays in
settlement of pension cases of myriads
of personnel, civilian and combatant
working in Defence establishments;

(b) if so, whether Government pro-
pose to bifurcate the office into two,
one for catering to Civilian staff and
the other for combatants and locate
the office for civilian claims in the
South; ang

(¢) whether Government propose to
take into consideration the difficulties
experienced by the large number of
South Indian employees of the orga-
nisation whose ‘roblems regarding
children housing, etc., can be mitigated
by locating the office in the South?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No Sir.
Some delay has occurred mainly due
to temporary increase in the pace of
Teleases of Jawans who were recruit-
‘ed immediately after the Chinese
Aggression in 1962. The position has
since improved and efforts are being
made to settle cases as quickly as
possible.

(b) No such proposal is under con-
sideration.

(c) Bifurcation of any office to suit
the convenience of only one section of
. the employees without taking into
account all administrative aspects will
.not be appropriate.

Indo-Italian Talks on Joint Ventures

4678. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMERCE,
‘CIVIL SYUPPLIES AND COOPERA-
‘TION be »nleased to state:
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(a) whether Indo-Italian talks om
joint ventures were held in New Delhi
during November, 1978; and

(b) if so, the outcome of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
Discussions were held with the Foreign
Minister of Italy, H. E. Mr. Arnaldo
Forlani during his visit to India in
November 1978. There were general
talks on bilateral trade including
economic relations and it was agreed
that the idea of joint venture between
India and Italy should be explored for
mutual benefit.

Provision for spare aircraft by LA.

4679. SHRI SARAT KAR: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have made
any provision for any spare aircraft
particularly by the Indian Airlines o
meet the last minute contingencies;

(b) if so, what is the total number
and types of aircraft in operation
every day and what is the number of
spare aircraft maintained for replace-
ment during last minute breakdowns;
and

(c) whether Government are aware
of the hardship and inconvenience
caused to passengers when they are
suddenly stranded due to last minute
breakdown of the aircraft operation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir,
there is no stand-by aircraft but limit-
ed capacity available on some air-
craft is utilised wherever possible.
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(b) The requisite information is asfollows:—

Operating Fleet as on the 16th December, 1978.

Operating No. of Mainte-  Stand-by
Fleet aircraft nance
operating Back up
on Sche- Training
duled
services
Airbus 5 4 1 Nil
Boeing-737 . . 15 13 2 Nil
F-27 8 6 2 Nil
HS-748 . 16 12 4 Nil
Caravelle . . . 2 1 1 Nil

(c) Yes, Sir. Government are aware
©of the hardships to passengers and
Indian Airlines tries to meet such
contingencies by rescheduling aircraft
to the extent possible.

-

Special Assistance to the Government
of Tamil Nadu

4680. SHRI KUMARI ANANTHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Tamil Nadu Gov-
ernment had been continuously plead-
ing with the Union Government to
make good the huge loss caused by
the enforcement f prohibition;

(b) whether the State Government
had asked the Centre for special as-
sistance so that development activi-
tieg and other necessary expenditure
were not affected; and

(c) it so, the amount asked for, the
amount given or proposed to be given
to tide over the difficulty of Tamil
Nadu?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
Government of Tamil Nadu have been
Tequesting that compensation should

be paid to them for the loss of excise
revenue caused by prohibition in the
State. The State Government were
informed that, as their excise revenue
in the base year of 1977-78 taken for
determining the quantum of compen-
sation from 1978-79 onwards, was
negligible, no grant woulq be payable
to them. Also that compensation can-
not be given on the basis of national
losg of excise revenue,

The State Government were expect-
ed to have projected their revenues
to the Finance Commission on the
basis of the continuance of their
existing policy of prohibition and,
accordingly, it was pointed out to the
State that it would be for the Com-
mission to take a view on the totality
of their resources and determine the
appropriate devolution of funds to the
State.

The 7th Finance Commission con-
sidered the request of Tamil Nadu for
specific grants equal to the loss of
excise revenue following introduction
of complete prohibition quite some
time back. The Commission, in their
report, have expressed their inability
to accede to the request of the State

Govt. to compensate notional loss of
revenue. .



139 Written Answers

Timil Nadu is expected to have a
revenue surplus of Rs. 627.39 crores for
the period 1979—84 as a result of the
scheme of devolution of Central taxes
and duties recommended by the 7th
Finance Commission,

Studies of activities of Reserve Bank

4681. SHRI A. MURUGESHAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have car-
ried out any studies of the activities
of the Reserve Bank as to what ex-
tent these merely duplicate the func-
tions of Ministry of Finance and Plan-
ning Commission; and

(b) if so, the results thereof and
the steps proposed to see that there
is no overlapping or duplication espe-
cially in the matter of reports and
publications?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise,
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Publication of Readers’ Digest
acquired by Tatas

4683. SHR1 NIRMAL CHANDRA
JAIN:

SHRI KISHORE LAL:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Tatas
have been given permission to parti-
cipate in publishing of books of an-
American firm ‘McGraw Hill’;

.(b) whether Tatas have now acqu-
jred publication of “Readers’ Digest’”
and the financial benefits in the form
of licence fee and royalties etc. shalk
still go to the parent concern in Ame-
rica; and

(¢) Government’s reaction thereon?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.
Permission was given in 1970 to M/s.
Sir Dorabji Tata Trust, Bombay, to’
enter into collaboration with M/s, Me='
Graw Hill Incorporated, New York, for
educational publishing in India. This
led to the formation of M/s. Tata
McGraw Hill Private Limited, Bombay.
In this company the U.S, company
holds 40 per cent interest in the equity

capital,
(b) No, Sir.
(c) Does not arise,
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. Income-tax arrears against Birlas,
Mafatlal and Tatas

4685, DR, BAPU KALDATE: Will
the Minister of FINANCE be pleased
. to state:

(a) whether there have been any
arrears of income tax against M/s,
Birlas, M/s. Mafatlal and M/s. Tatas;

>

(b) if so, the details thereof (year-
wise) ;

(¢) what steps have been taken tc
recover these arrears;

(d) whether any court proceedings
have been instituted. for the recovery;
and . .. 4

(e) details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) In the light
of the present incustrial Licensing
Policy, undertakings which are regis-
tered u/s 26(2) of the Monopolies and
Restrictive Trade Practices Act and
regarded as belonging to M/s, Birla,
M/s. Mafatlal and M/s. Tata group of
large industrial houses numbered 72,
20 and 36 respectively. Complete in-
formation about the arrears of income
tax outstanding against each of these
undertakings is not readily available.
However, in respect of cases wherein
as on 31.3.1978 gross income tax de-~
mands exceeded Rs. 10 lakhs in each
case, reports in the form of dossiers
are received quarterly; from these
dossiers it is seen that such demands
were pending on 31.3.1978 in respect
of 5 companies belonging to the Birla
Group, none belonging to  Mafatlal
Group and 2 compahies belonging to
the Tata Group.

(b) and (c}. The requisite details in
respect of these seven cases are given
in the statement.

(d) and (e). In view of the remarks
shown in the annexed statement against
each of the cases, the question of insti-
tuting any such proceeding does not
arise,
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Printing of premium notices by L 1.(,.

4687. SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Premium Notices by the LIC. are
printed in Hindi only;

(b) whether it is also a fact thau
some nofices are printed in English
only;

(c) whether some people have ex-
pressed difficulties in responding t¢
such notices which are printed in one
language only: and

(d) if so, what is the reaction to it
by Government?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b).
Premium notices of LIC, are printed
by Divisional Offices of LIC in the
language of the region concerned like
Hindi, Gujarati, Telugu, Tamil, Ben-
gali etc, except that in Bombay they
are printed in English.

(c) Yes, Sir.

(d) The matter is under examination
in consultation with the L.I.C,



Import of Natura] Rubber

‘4683, SHRI B K. NAIR: Wil the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
‘ed to state:

€a) complete details concerning the
recent imports of natural rubber and
particularly the quantity, source and
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(d) whether any loss has been ia-
curred by Government in this trans-
action; and

(e) whether any action has been
taken or is proposed to be taken
against those responsible?

price per ton and the handling
icharges incurred; THE MINISTER OF STATE IN
! . . THE MINISTRY OF COMMERCE
' 1, J

(b) the quantity sold, sale price 0 oy "oupprIES AND COOPE-

‘per ton and the total amount realised,

(c) whether any portion of it has
‘been found below standard and un-
useable;

RATION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). The details of
the imports. of natural rubber allowed
in September, 1978 are as under:-—

Grade Sri Lanka Singapore Malaysia
Qty. in Lamded Qty.in Landed Qty.in Landed
tonnes cost(Rs./ tonnes cost (Rs./ tonnes cost (Rs./
tonne) tonne) tonne)
RSS Grade. 1 2000 Q240° 9O
Grade. II1 .. 3800 8987-53 1050 8987-53
Grade 1V 1400 8897- 86 400  8897-86
SMR. 10 e .. .. 400 8701.97
SMR. 20 e 2650 8532- 41 2050  8532- 41
3000 7850 3900

Thg landed cost includes hanrdling
charges to the extent of about Rs. 29/-
per tonne,

Government have fixed the following

prices Ex.godown Madras for selling .

the imported rubber to the industry:
RSS.1 Rs. 10,000 per tonne
RSS.III & SMR, ;¢ Rs 9,750
RSS.IV/V&SMR. 20 Rs. g 500 |,

Till 14th December, 1978 a total
quantity of 12307.2 tonnes kas been
sold to the industry ‘and the tota] am--
ount, realised is Rs. 11,57 croreg

”»

(c) and (e). Some complaints {n re.
gard 1o the quality of rubber imported
were received, The main complaint
‘was’ About the in-transit water damage
to the imported rubber, According. to
expert technical opinion, this rubber is
useable after driage. In order tg meet

scme of the objections, 8TC have al-
lowed the units to inspect the imported
rubber prior to their lifting.

(d) No, Sir.
Investigations regarding Ansal Group

4689, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE
be pleased to state:

(a) whether the investigations
about Vinay Nagar Works C. Lyall
& Co. (group I) C. Lyall & Co.,
Lucknow Airfield, Fertiliser Project
Garakhpur, Dhaula Kuan Works and
Multi-storeyed Works have been ex-

. amined; and

(b) i so, what additiong have been
made in the resassessment of the
investigations of Ansal Group Com-
panies New Delhi?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JULFIQUARULLAH)»: (a) and (D).
Assessments for the years 1966-67,
1967-68 and 1969-70 have been re-
opened in the case of M/s. C. Lyall &
Co, (Fertilizer Project) and are pend-
ing,

Necessary enquiries are being made
in the cases of M/s. C. Lyall & Co.
Lucknow airfield and M/s. C. Lyall &
Co. (Multi-storyed Works).

As regards Vinay Nagar Works, the
firm has been long defunct and there
is no information calling for enquiries
in respect of any assessment which
can be reopened under the law.

As regards the Dhaula Kuan Works
and C. Lyall & Co. (Group 1), both
defunct, there is no scope for any en-
quiries since the scrutiny of books of
account and documents seized during
the searches of the premises of Ansal
Group has not so far pointed to eva-
sion of tax by these concerns and no
specific information has been received
from any other source justifying any
action under the law.

Bank Credit to Small and Marginal
hrmujs

4690. SHRI P. V. G. RAJU: Will the
Minister of FINANCE be pleased to
state:

DECEMBER 22, 1978

Written Answers 1§52

(a) whether Government have made
any assessment of the performance
of the Commercia} Bankg in expand-
ing bank credit to small and mar-
ginal farmers agricultural labourers
and rural grtisang and in promoting
employment, particularly in rural
areas; and

(b) if so, what has been the com-
parative agricultural and other ad-
vances made by the commercial banks
during the last three years and the
percentage of employment generated
in the rural areas?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Assessment
of the performance of commercial
bankg in expanding bank credit to the
rural sector has been made recently by
various Committees, namely, Kamath
Committee on Multi Agency Approach
in financing agriculture, Dantwala
Committee on Regional Rural Banks,
Gunwant Desai Committee on Agricul-
tural Credit Schemes of Commercial
Banks and James Raj Committee on
the functioning of the Public Sector
Banks. The expansion of banks’ credit
to neglected sectors including agricul-
ture remains under continual review
of the Government and the Reserve
Bank of India.

(b) The comparative position of the
agricultural and other advances from
the scheduled commercial banks as at
the end of December, 1974 and 1977 is
given below:—

(Rs. in crores)

December December
1974 1977
No.o Amount No. of Amount
Alcs. Alcs.
Agriculture , . . . . 25,690,663 ¥81- 08 "58,69,211 1651 ‘06
Small Scale Industries . . . 2,24,265 1017°29 4.76,035 1702' 78
Transport Operators . . . . 74,276  120-53 1,96,203  238-88
Retail Trade and small business . . 3,74.862  149°21 10,70,960  321-43
Profemional and self employed . . 2,07,921 39:-62  5,66,507 91°14
Education , o, . . . . 16,458 4 o1 34,369 6- 62
- 94,66,045 2111°74 B2,14,275 4111°Q1
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It is difficult to quantify the em-
ployment generated on account of bank
lending in the rural areas.

Foreign Account of M/s Bisleri
(India) Private Limited

4691. SHRI BRLJ BHUSHAN
TIWARI: Will the Minister of FI-
NANCE be pleased to state:

(a) whether the Directors of M/s.
Biskeri (India) Private Limited, Bom-
‘bay, had owned any foreign account
{without the permission of Reserve
‘Bank of India;

' (b) it so, what wag the result of
any enquiry made by the enforceq
ment Branch; and

(c) who are the Directorgs of the
-Company?

i THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
.(SHRI SATISH AGRAWAL): (a)
and (b). On 15-11-1977 Officers of the
.Directorate of Enforcement searched
the premises of M/s. Bisleri (India)
,Private Limited, Bombay and some
-other connected premises as a result
©of which some documents believed to
relate to violations of Foreign Ex-
change Regulation Act were seized.
As a result of investigations made by
the Enforcement Directorate, it ap-
pears that late J M. Chauhan, who
was one of the Director

Bisleri (India) Private Liomsiteoé Lﬁf&
owned foreign currency accounts’ out-
side India without the pPermission of
Reserve Bank of India. Shri Chauhan
had died in 1973. The following Show
Cause Notices were issued:

(i) To M/s. Bisleri (India) Pvt.
'Ltd., Bombay, and its Directors
S/Shri Ramesh J. Chauhan and H. M.
Golwalla on 2-3-78 for having utilized
foreign  exchange amounting to
£14,336/. for diverting to late J. M.

auhan i.e, a purpose other than
the one for which foreign exchange
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was acquired-violation of Section
4(8) of Foreign Exchange Regulation
Act, 1947.

(ii) To Shri Ramesh J. Chauhan,
a Director of M/s. Bisleri (India)
Private Limited on 14.4.78 for ack-
nowled®Ing a debt of Rs. 2 lacs jointly
with his father late J. M. Chauhan,
who also a Director of M/s. Bisleri
(India) Private Limited, on account
of a letter of guarantee for the said
amount given by the bankers of Dr.
C. Rossi (another director of the
Company) in Italy in favour of late
J. M. Chauhan in Kuwait thereby
creating a contingent right in favour
of Dr. C. Rossi to receive a payment-
violation of section 5(1) (f) of Foreign
Exchange Regulation Act, 1947.

The cases have been adjudicated
and a penalty of Rs. 1,50,000 has been
imposed on the Company and ' Rs.
15,000/~ each on S/Shri Ramesh J.
Chauhan and H. M. Golwalla in res-
pect of the charge under Section 4(3)
of Foreign Exchange Regulation Act,
1947. In the other case the charge
under Section 5(1) (f) of the Act has
not been proved against Shri Ramesh
J. Chauhan and it has been dropped.

(c) The names of the Directors of
M/s. Bisleri (India) Pvt. Ltd., Bom-
bay, in the year 1970 and 1977 are:—

1970 -

Shri G. Cacciandra
Dr. C. Rossi '
Shri H. M. Golwalla
Dr. Angello

Shri Tealdo

Shri J. M. Chauhan
Shri R, J. Chauhan

1977

Dr. C Rossi

Shri H. M. Golwalla
. Shri R. J. Chauhan

Shri Prakash Chauhan

Shri S. V. Ghatalia
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Keraly Government reguest for deve-
fepinent of Tourist Centres

4692. SHRI G. M. BANATWALLA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleaseq to
state:

(a) whether the Central Govern-
ment have received any request from
the State of Kerala for Central aid for
the development of tourist centres in
that State; and

(b) if so, what is Central Govern-
ment’s reaction thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURSHOTTAM KAUSHIK) (a) and
(b). At the recent Conference of
Tourism Ministers held in November,
1978, the Government of Kerala sug-
gested the following 2 schemes for
implementation in the Central Sec-
tor: —

(1) Development of backwaters in
Kerala for cruising

(2) Constructien of a hotel at
Trivandrum (8-Star category)

Another scheme suggested is the
establishment of a Sufari Park in the
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near Trivandrum. The details of the
schemes and the relative priorities to
be accorded in implementing them
will be decided in consultation with
the State Government.

Export of Footwear to Soviet Union

4693. SHRI SKARIAH THOMAS:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the ex-
port of footwear to the Soviet Union
has declined during the past year;

(b) if so, what
‘therefor; and

are the reasons

(¢) what was the quantity of foot-
wear exports to the USSR during the
last three years and during the pre-
sent year?

THE MINI-STER OF STATE N
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEdY:
{a) to (c). In 1977, the orders fte-
ceived from USSR were for 13.80 lakh
pairs aa againgt 12.50 lakh pairs In
1978. Following are the calendwr
year-wise orders received froth

forest area surtrounding Neyyar Dam USSR
(Figures are in Lakh Pairs)
Year Shoes appals Total
1075 13° 00 1° 76 14.%6
1976 9° 50 3.00 12° 50
1977 10° go 3° 00 13- 90
1978 500 . 5°00

;isn of a Trade delegation from Sudan

4694. SHRI NARENDRA SINGH:

SHR D. AMAT: ,
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

~—

(a) whether a trade delegation from
Sudan recently visited the country
and chalked out a programme for de-
velopment of trade between the twe
countries;

(b) if so, details thereof; and

{¢) onitcorhe thersot?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Sir.

(b) and (c). Do not arise,

Chairmen of Public Undertaking under
the Ministry of Finance

4695. SHRI L. L. KAPOOR: Will
the Minister of FINANCE be pleased
to state the names of Chairmen of the
public undertakings under his Minis-
try with the dates of their appoint-
ment, their qualifications and their
previous assignments during the last
‘ten years?
. THE MINISTER OF FINANCE
‘(SHRI H. M. PATEL: The requisite
information is contained in the state-
ment attached, except in the case
of Regional Rural Banks. The infor-
matjon in respect of these banks is
being collected and will be laid on
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the Table of the House [Placed in
Library. See No. LT-3176/78]

Allotment of funds to different States
for development of Tourism during
1978-79

4696. SHRI A. SAHOO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it ig a fact that funds
have been allotted to different States
for the development of tourism in the
vear 1978-79 and on plan basis; and

(b) if so, the amount allotted and
released to different states in last two
years and the estimated amount sub-
mitteq by different States for develop-
ment of tourism?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) A statement is attached.

Statement
(Rupees in lakhs)
1976-77 1977-78
State Proposed Approved Proposed Approved
Outleay Outlay  Outlay Ouelay
! 2 3 4 5
1. Andhra Pradesh 5 5 6 s
: . 7 5 13 [
3. Bihar ‘o to 20 .
4. Gujarat 1o 9 0 .
5- Haryana ' 55 50 70 65
, o H ' 46 32 9  ss
i 7. Jammu & Kashoir,
! . Jammu 120 Ao 343 1390
; K 2% 15 15 .10
|9 Kerala . 6 5 6o "
10. Mdhyt Pradesh
) 22 12 50 45
11. Maharaghtra . . " 4 128 b

i m e v e -
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1 2 3 4 5
12. Manipur . . . 1§ 3 10 5
i3. Meghalaya . 8 5 10 7
14. Nagaland 10 5 7 5
15. Orissa . 15 12 24 12
16. Punjab . 52 52 77 77
17. Rajasthan . 40 35 60 42
18. Sikkim 40 27 36 40
19. Tamil Nadu . 20 20 20 20

20. Tripura 4 2 i 5

21. Uttar Pradesh 15 45 322 130

22. West Bengal 248 27 20 69

ToraL

832 541 1421 1008

Wholesale Price Index

4697. SHR] F, P, GAEKWAD: Wwill
the Minister of FINANCE be pleased
to state:

. (a) what is the general price level
at the end of October this year as
against 12 months earlier;

(b) what is the wholesale price in-
dex between July and October this

year against the corresponding four

monthg last year;

(c) whether thig treng shows a fall

in the wholesale price index; and

(d) if so, reasons due for the fall in
price level?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The.

Wholesale Price Index (1970-71—100)

at the end of October 1978 stood at’
187.5 as against 184.1 at the end of,

October, 1977.

(b) The wholesale price indices
from July to October of 1977 and
1978 are given below:

Month 1978 1977

July 186.7 188.7

Augus 1 76.9 188.4

September 186.2% 188.2

October 186.9* 185.2
*Provisional.

(¢) and (d). The average index
for July-October 1978 was lower by
0.5 per cent than the average index
for July—October, 1977. This decline
was mainly due to lower prices of
sugar, khandsari and gur and edible
oils.

pacoity in Banks

BALBIR
of FI-

4698. CHOWDHRY
SINGH: Will the Minister
NANCE be pleased to state:

(a) whether it ig g fact that dacoity
and looting caseg in Banks are in
increasing stage in various parts of
the country since April 1977;
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(b) if sc. how many such cases have
occurred gince Apri!, 1977 in com::a-
rison to y=2ars of 1975, 1976 and 1977,
(c) the action taken agaiast the
persons involved; and

Government have

(d) what sieps
for its

taken or »ropose to take
elimination?

THE M:NISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
During the period of 1st April, 1977
to 31st October, 1978, therc have been
11 robberies in all the 14 Nationalised
Banks, State Bank of India and its 7
Subsidiaries.

As full and complete figures are

" not readily available for the previous

years, it is not possible to comment
whether there has been any increase
in bank robberies and dacoities,

Though Government of India takes
a serious view of the occurrence of
bank robberies, it expects the State
Governments to take approfriate
measures to ensure that such rob-
beries are prevented or when they
oceur to ensure that effective steps
are taken to bring the guilty to book.
All banks have their own internal
security arrangements which are re-
viewed by them from time to time in
the light of their experience and in
consultation with local police where-
ver required.

Assistance from E.E.C. for building
cooperative godowns in Rajasthan

4699. SHRI CHATURBHUJ: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATON be
pleased to state:

(a) whether it is a fact that the
European  Economic Community
(EEC) propose to provide financial
assistance for building cooperative
godowns in Rajasthan;

(b) if so, the details thereof ; and
3853 LS—6
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Rajasthan
godowns

(¢) the places in the
State where the proposed
will be constructed?

THE MINISTER OF - STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes, Sir.

(b) The information is given in the
Statement.

(c) The project proposes to cover
all the districts of the State of Rajas-
than where the Primary Agricultural
Credit Societies, Primary Marketing
Societies and the State Marketing
Federation need godowns.

Statement

An European Economic Community
(EEC) mission visited India in
April, 1978 to explore possibilities of
providing financial assistance for
development projects in the rural
sector. The mission, having been
satisfied about the requirements of
storage capacity with the coopera-
tives as an essential pre-requisite for
any programme for distribution of
agricultural and consumer goods and
also marketing of agricultural pro-
duce, desired the N.C.D.C. to pre-
pare project reports for cooperative
storage for Rajasthan, Madhya Pra-
desh and Tamil Nadu. With a view
to taking advantage of the foreign aid,
the N.CD.C. has, since, formulated
storage projects for Rajastan and
Madbya Pradesh and furnished the
same to the EEC.

2. The cooperative storage project
for Rajasthan involves the construc-
tion of 3.22 lakh tonnes storage capa-
city in the rural areas and mandi
centres at an estimated cost of Rs.
21.28 crores including physical con-
tingencies, price escalation and cons-
truction of managers’ quarters for all
the godowns excepting those of the
marketing federation. The project
will commence in April, 1979 and will
be completed in March, 1984. The
storage type and the capacity to be



163  Written Answers

DECEMBER 22, 1978

Written Answers

164

created in the State of Rajasthan is proposed as under:—

Number Capacity
(lakh tonncs)

Total storage capacity to be created . 222

(i) Rural godown units of 50 tonncs . 1018 051

(ii) Rural godown units of 100 tonnes 2382 2483

(iii) Marketing godown units of 250 tonnes, 118 030
(iv) Apex marketing godown units of 1000

tonncs 3 0 03

3. Under this proposed scheme, which, in turn, would advance these

* the EEC funds will be routed through
the Government of India to the
N.C.D.C., and the N.C.D.C. would dis-
burse the same through the State Co-
operative Bank. Government of India
would be providing EEC funds at
71 % -rate of interest to the N.C.D.C.

funds to the State Cooperative Bank
for lending to the selected societies
at 10 per cent.

for
as

4. The pattern of assistance
godowns in Rajasthan would be
indicated below:—

Percentage share of various
agenciss in total project cost.

—_———

Y e —_— —

(i) Loan from NCDC throught State
Cooperatjve Bank.

(ii) Share capital to thc Society:
(a) From stat> plan funds
(b) From NCDC loan assistance

Society’s own funds

(iii)

50%

20%
259,
5%
Total 100%

5. The N.C.D.C. is now awaiting
the decision of the EE.C. on the
above said proposal.

Performance Bank <Credit to Small
and Margina] Farmerg etc.

4700. SHRI K. K. MURTHY: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have
made any assessment of the perfor-
mance of the Commercial Banks in
expanding bank credit to small and
marginal farmers, agricultural labou-

o——

rers and rural artisans and in promo-
ting ¢mployment, particularly in ru-
ral areas; and

(b) if so, what has been the com-
parative agricultural and other adv-
ances made by the commercial banks
during, the last three years and the
percentage of employment generated
in the rural areas?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Assess-
ment of the performance of com-
mercial banks in expanding bank
credit to the rural sector has been
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made recently by various Committees,
namely, Kamath Committee on Mnulti-
Agency Approach in financing agri-
culture, Dantwala Committee on
Regional Rural Banks, Gunwant Desai
Committee on Agricultural Credit
Schemes of Commercial Banks and
James Raj Committee onthe func-
tioning of the public Sector Banks.
The expansion of banks’ credit to
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neglected sectors including agricul-
ture remains under continual review
of the Government and the Reserve
Bank of India.

(b) The comparative position of
the agricultural and other advances
from the scheduled commercial banks
as at the end of December 1974 and
1977 is given below:—

(Rs. in crores)

December 1974 December 1077

Agriculture

Small Scale Industries .
Transport Operators

Retail Trade and small business
Professional and sclf employed

Education .

It is difficult to quantify the em-
Ployment  generated on  account of
bank lending in the rural areas.

Smuggling of Hashish and Hashish
Oil from Nepal to Dhiteq States
via India

4701. DR. SAROJINI MAHISHI :
SHRI G. M. BANATWALLA:

Will the Minister of FINANCE be
Pleased to state:

(a) whether Government ar.
that there have been some €
who are engaged in smuggling hagh-
ish and hashish oil from Nepal to
Uniteq States via India;

(b) whether any arrest hag been
made during the last one year in
Tegard thereto; and

No. of Amount  No. of  Amount
Alcs. Acs.

25,60.663 781-08 58,69.211 165106
2,24,265 101729  4.76,025  1702° 78

74,276 120°53 1.96,293  338-88

3,74,362  149°21  10,70,060 32143

2,07,921 39'62  5,66,507 9114
16,458 4701 34.3069 662
34,66,045 2111°74 82,14,275 4111°91

(c) what preventive measures have
been taken by Government to stop

such illegal smuggling?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
SATISH AGRAWAL): (a) and (b).
Yes, Sir During the 'period from
January to November, 1978, 30 per-
sons involved in smuggling of hashish
from Nepal were arrested.

(¢) In order to curb smuggling, pre-
ventive and intelligence machinery
has been strengthened, the number of
Customs Preventive check-posts along
the Indo-Nepal border has been
increased and located nearer the
border. Patrolling along the vulnera-
ble routes has been intensified and
wireless network all along the border
is being installed. Customs Prevene
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tive staff have also been kept fully
alert to thwart any attempts at
smuggling across the border and at
all entry and exit points, including
seaports and international airports.

Handing over of Tea Gardens to
previous Owners

4702. SHRI BIRENDRA PRASAD:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be plcased to state whether
Government of India have decided to
hang over the taken-over gardens to
the previous owners?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): Under the provisions of the
Tea Act as amended in 1976, the
Central Government have taken over
5 sick tea gardens. The take-.over
period under the Act initialy is not
exceeding 5 years. This period is still
not over in respect of any of the sick
gardens taken over.

Contract betweep State ‘Irading
Ceorporation and CIE Noga of Geneva
for sale of Sugar

4703. SHRI O. V. ALAGESAN: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that State
Trading Corporation entered into a
contract with CIE Noga of Geneva
between July and September, 1974
for sugar sale at a price below the
then prevailing international price;

(b) if so, the reasons for the same;
and
(¢c) what action is taken or pro-

posed to be taken against the concern-
ed officials?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) STC
entered into a contract  with CIE
Noga o! Geneva for sugar sale at com~
petitive prices.

(b) and (c¢). Do not arise.

Direct Air Service between Delhi and
Chandigarh

4704. SHRIMATI PARVATI DEVI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a  fact that Gov-
vernment propose to provide a direct
air service between Delhi and Chandi-
garh because of the considerable in-
crease in the number of tourists both
Indian and foreign; and

(b) if so, the detailg thereof?

TIIE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SIHHOTTAM KAUSHIK): (a) No, Sir.

(b) Indian Airlines operate a daily
HS 742 tlight between Delhi and
Chandigarh as pact of their Delhi-
Chandig¢arh-Jumm 1 Srinagar service.

Scheduied Castes/Tribeg Central
Government Employees in the
Ministry

4705. SHRI B. C. KAMBLE: Will the
Minister of COMMERCE, CIVIL SUP-
PLLIES AND COOPERATION be
pleased to state:

(a) the total number of Central
Government employees in Class I, II,
III & 1V in the whole Ministry be-
lorging to Scheduled Castes and
Scheduled Tribes as at the end of the
years 1975, 1976 and 1977; and

(b) the dates on which Presiden-
tial Orders pertaining to reservation
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in (i) direct recruitment and (ii) pro-
motions respectively were issued and
the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
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TION (SHRI ARFF BEG): (a) A
statement is attached.
(b) No Presidential Orders are

issued by individual Ministries. The
executive instructions issued from time
to time by the Ministry of Home
Affairs, (Department of Personnel and
Administrative Refoxms) are as fol-
lowed.

Statement

The Central Gozermuent Emplayecs belonging to Scheduled Castes;Scheduled Tribes in the Ministrv of
Commerce, Civil Supplies and Cooperation as at the end of

1075 1976 1977
SCG ST SC Sl SCG ST
: Class T 38 2 20 3 28 3
. Class 11 oy 35 3 43 8
Class 117 237 245 18 248 15
Class 1\ 130 22 137 22 120 2c

" Construction of Civil Aerodrome at
Dehl‘adun

4706. SHRI JAGANNATH SHARMA:
, Will the Minister of TOURISM AND
{ CIVIi. AVIATION be pleased to siate:

, (a) whether a proposal with regard
s‘to the construction of a Civil Aero-

i dr.ome at Dehradun is under consider-
! ation of Government;

(b) if so, what is the progress made
in thig direction so far; anq

() by what date it is likely 1o be

constructed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.

(b) and (c). Does not arise.

Loan Agreement with West Germany
for Enlargement of Trombay
Thermal Power Station

4707. SHRI D. AMAT: Will the
Minister of FINANCE be pleased to
state:

(a) whether a loan agreement has
been concluded with West Germany
for the enlargement of the Trombay
‘Thermal Power Station; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The Government of West Germany
have committed an amount of DM 85
million for the part financing of the
foreign exchange costs of the expansion
of the Trombay Thermal Power Station
under West German aid package to
India for 1977-78. This commitment
is expected to be translated into a
loan agreement shortly. The West
German loan is expected to flnance
the import of equipments like Turbine



171  Written Answers

Generator, Boiler Feed Pumps with
drive units, Condensing Equipment
etc.

The loan will carry rate of interest
of 0.75 per cent and be repayable over
50 years with a grace period of 10
years.

Amount Paid to Central Excise
Officers who were Compulsorily
Retired during Emergency in
Kanpur Centra] Excise
Collectorate

4708. SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased

to state:

(a) the amount of arrears on ac-
count of monthly salary and othe; al-
lowances which became due and pay-
able and such amount actually paid
to the Central Excise Officers who
were compulsorily retired during, em-
ergency in Kanpur Central Excise
Collectorate and who were subsequ-
ently reinstated at their respective
posts on orders of the superior autho-
rity,

(b) whether the Government pro-
pose to recover such amount from
the then Collector of Central Excise
and if not, the reasons therefor; and

(¢) whether the Government will
lay on the Table of the House a det-
ailed statement of relevant facts and
other necessary material including
name and designation of such officers,
who were retired?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHR1
SATISH AGRAWAL): (a) to (c).
Information in this regard is being
collected and will be laid on the Table

of the Sabha.

Action taken by Central Board of

Excise and Customs on the Complaint
of Tobacco Merchants Association

4709. SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased

to state:
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(a) what action has been taken by
the Centra]l Board of Excise and Cus-
toms on the complaint of the Tabacco
Merchants  Association, Kaimganj,
which wag forwarded to the Board by
the Home Ministry on 17th August,
1978;

(b) what is the stage of enquiry in
the matter of the aforementioned
complaint;

(c) whether the Government will
lay on the Table of the House state-
ment of relevant facts and circum-
stances of the enquiry finding, action
taken or proposed to be taken in the
matter; and

(d) whether Government propose to
refer the matter to C.B.I. for enquiry
and investigation, keeping in view the
serious charges?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (d).
Complaints covering basically the same
ground were received from the Tabacco
Merchants’ Association, Kaimganj,
during the year 1977. These com-
plaints were investigated depart-
mentally and were found to be unsub-
stantiated. The complaint under
reference is also being looked into
with reference to the allegations not
covered earlier.

It would not be in the public interest
to go into details of the allegations
while the matter is being looked into.

Having regard to the fact that the
previous complaints were found to be
unsubstantiated, it has not been con-
sidered necessary to hand over the
matter to the C.B.I. for investigation
at this stage. The question whether
it should be referred to the C.B.L
would arise only in the light of the
results of the departmental enquiries
which have been initiated. If it is
finally considered fit to close the
matter, a reference would nevertheless
have to be made to the Central
Vigilance Commission, which is the
appropriate authority to advise in this
connection.



i I73

Written Answers

Smuggled Tobacco With Several
Persons taken into Custody by Central
Excise

4710, SHRI MANOHAR LAL: Wwill
the Minister o FINANCE be pleased

"to state:

| with smuggled tobacco

(a) what is the progress of the case
in which Truck No. UPV/1222 loaded
along with
several persons were taken in custody
on 27th August, 1976 by the Farrukha-
bad Central Excise Division Preven-
tive Party near Mohamdabad on Kaim-
ganj—Mohamdabad Road;

(b) under what provision of law
and under whose orders or directions
the above nine persons were kept con-
fined in the room of the Preventive
Officers in the Division Office, Fateh-
garh, til]l 31st August, 1976 when they
were handeg over to the Local Police
Kotwalj in the evening;

(c) the reason why no prosecution
has been launched against them;

(@ what was the follow-up action
in the matter and what wag found and
recovered; and

(e) what part was actually played
by the then Assistant Collector of
Central Excise, Farrukhabad, in the
matter under reference?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) The case is
under adjudication.

'(b) In this cese 8 persons and not
nine persons (as stated) were involy-
ed. None of them wag arrested on
27-8-1976 and none confined in the
Divisional Office till 31st August, 1976.
7 persons were arrested on 31.‘8-1976
and handed over to the local police the
same day. The eighth was granted
bail by the Superintendent of Central
Excise, Preventive, Farrukhbad, on
31-8-1976.

(c) The question of launching pro-
Becution will be examined after the
adjudication of the case.
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(d) The premises of the connected
persons were searched as a follow-up
action. Transport permits, sale notes,
EB-3 register, rubber stamps and a
number of tobacco consignments were
recovered and seized during the
searches.

(e) The seizure and follow-up action
were undertaken under the over-all
guidance of the Assistant Collector of
Central Excise, Farrukhabad.

Acknowledgement of Complaint from
Tobacco Merchants Association

4711. SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased
to state the reason why the receipt of
the complaint dated 1st May, 1978 sub-

mitted to the Ministry by the
Tobacco Merchants Association,
Kaimganj, containing 26 specific

charges was not acknowledged, and
why its disposal by forwarding it to
the Central Board of Excise and Cus-
toms, was also not intimated to the
Association as required and provided
in the Manual of Office Procedure,
when in reply to question No. 9837
given on 10th May, 1978 it was stated
that checks by the LW.S.U. have
shown that these instructions are
genera_ily being followed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAV/AL): The Honoura-
ble Member is apparently referring to
the complaint of the Tobacco Mer-
chants Association. Kaimganj, dated
1.5-1978 which was enclosed with his
letter dated 19-6-1978 to the then Home
Minister. An acknowledgement was
sent to the Honourable Member on
27-6-1978 by the Private Secretary to
the Home Minister. Subsequently, the
Home Ministry informed the Honoura-

ble Member (under letter dated 6/
11-7-1978 from the Additional
Secretary in that Ministry) af the
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forwarding of a copy of the Honoura-
ble Member’s letter (with enclosures)
to the  Ministry of Finance Central
Board of Excise and Customs) for
appropriat> action. Since the com-
plaint had been received through the
Honourable Member to whom ackno-
ledgement was sent and who
was also iniformed about the copy
being forwardea to he WMinistry of
Finance. it was not considered neces-
sary fo send a senarate acknowledge-
ment/communicaiion to the Associa-
tion.

Vigilan-e Branchp in the Office of
Central Excise

4712, SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased
to state:

(a) the effective steps Government
have taken to root out aad check cor-
ruption prevailing in Customs and
Central Excise Department to imple-
ment the recommendations of the
Santhanam Commission, which sub-
mitted report on 31st March, 1964;

(b) what is the activity and function
of the Vigilance Branch created in the
Office of the Collector of Central Ex-
cise and to what extent it has succeed-
ed in its miszion and object;

(¢) what is the criterion of posting
officer in Vigilance Branch and to
whom they are responsible; and

(d) whether the Government will
lay on the Table of the House state-
ment of relevant facts and documents
pertaining to the matter under issue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) In pursuance
of the recommendations of the
Santhanam Committee, a programme
of Vigilance and anti-corruption work
for 1966 was finally approved by the
Committee of Senior Officers set-up by
the then Home Minister. This pro-
gramme was applicable to the Customs
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and Ceniral Excise Depsriment also
and the various facets of the pro-
gramme coniinue to be implemented.

(2) Intelligencecum-Vigilance units
were earlier set up in 1961 in the
Central Excise Collectorates with the
dual purpcse of anti-smuggling and
anti-corruption work. These units are
under the administrative control of the
Coilector. So far as the anti-corrup-
tion work is concerned, the units are
oeing utiisad:..—

(i) to investigate cases having a
vigilance aspect and conduct special
enjuiries from the anti-corruption
point of view as and when specific
complaints or information regarding
corruption are received or come to
notice in the course of anti-smuggl-
ing work or otherwise;

(ii) to carry out by surprise sample
surveys of various processes of
work in which the public are vitally
concerned in the different units of
the Collectorates and to report their
findings to the Collectors; and

(iii) to systematically study the
procedures and practices with a
view to detecting any lacunae in the
procedures ‘and locating the weak
points in the organisational set-up,
which are breeding grounds for
corruption, and to report the results
of their study to the Coliector.

2. The Intelligence-cum-Vigilance
Units in Collectorates are under a
Superintendent (Vigilance) who works
under the Assistant Collector (Vigi-
lance) wherever one is posted, or other-
wise under the Assistant Collector
(Preventive). All complaints/informa-
tions. received in the Central Excise
Collectorates which have a vigilance
angie are investigated by the Superin-
tendent (Vigilance) who compiles a
note of his findings and submits it to
the Collector through his  Assistant
Collector. The Assistant Collector in
charge of the Vigilance Unit also
maintains close liaison with other
Government agencies concerned with
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anti-corrupiion work, like the Special
Police Establishment and the Anti-

Corruption Bureau of the State Govern-
ment.

(c) The officers in  the Vigilance
Branch are posted by tha Collector
aiter assessing their work, conduct

and integrity and after ascertaining
their reputation in officiai as well as
in the private field. The Vigilance
Branch in the Central Excise Collec-
torate is responsible to the Collector.

(d) The relevant facts have been set
out in the replies to parts (a) to (¢)
above. The report of the Santhanam
Committee which has been referred to,
is a published document.

Declaration of High Denomination
Notes

4713. SHRI K. LAKKAPPA: Will
the Minister of FINANCE We pleased
1o state:

(a) whether it is a fact that a sum
of Rs. 20 crores comprising High De-
nomination notes has not so far been
declared; and

(b) if so, details of the number of
such noteg not tendered, denomina-
tion-wise, ie., how many notes of
Rs. 1000 value, how many of Rs. 5000
value and how many of Rs. 10,000/-
value remain untendered?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) High De-
nomination Notes for a total value of
Rs. 20.39 crores were not surrendered
by the due date of 24th January, 1978.

(b) Such denomination-wise details
are not available and compilation of
this information will take too much
time and labour.
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Excess Rubber Bales found in stock
of Synthetics and Chemicals Limited,
Bareilly

4714, SHRI SURENDRA BIKRAM:
Wiil the Minister of FINANCE e
p:eased to state:

(2) how many times excess rubber
bales were found in the stock of syn-
thetics and chemicalg Limited, Bareilly,
during the last three years and matters
referred to Central Excise;

(b) what action Government have
taken against this company for doing
manipulation in rubber bales which
attract excise duty; and

(c) whether Government  have
made fool-proof system to ensure that
no rubber bale smuggling exists in
Synthetics and Chemicals Limited?

THE MINISTER OF STATE I[N
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No case of
excess bales in the stock of synthetics
and Chemicals Limited. Bareilly has
been detected by the Central Excise
Department during the last three years.

(b) A case of shortage of 26 rubber
bales was detected. The case was ad-
judicated and the Company penalised.

(¢) Checks are exercised to watch
production of rubber and its account-
ing.

Posting of Excise Inspectors in Factory
of Synthetics and Chemicalg Limited

4715. SHR1I SURENDRA BIKRAM:
Will the Minister of FINANCE be
pieased to state:

(a) the reasons why the Central Ex-
cise does not place excise inspectors at
the factory of Synthetics and Chemi-
cals Limited in view of excess bales
found in stock in the past as this item
comes under central excise;

(b) whether Government are sure
that no smuggling of rubber bales is
going on in this factory and that the
systems are fool-proof; and
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(c) is this company paying accurate
central excise duty and there is no
excise evasion?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Two Ins-
pectors of Central Excise have been
posted at the factory of Synthetics and
Chemicals Limited, Bareilly. No case
of excess bales in the stock of factory
has been detected in the past.

(by and (c), No cases of evasion of
Central Excise duty have come to no-
tice so far except one in which there
was a shortage of 26 rubber bales; the
factory was penalised for this offence.

Services rendered by M/s. Firestone
Tyre and Rubber Company to
Synthetics and Chemicaks;
Limited

4716. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be

pieased to state:

(a) what sort of services or help
Messrs. Firestone Tyre and Rubber
Company, Arkon, Ohio are rendering
to Synthetics and Chemicalg Limited;

and

(b) whether Firestone Company
have any say in the manage.ment of
Synthetics and Chemicals Limited?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) M/s. Syn-
thetics and Chemicals Ltd. had a tech-
nical collaboration agreement with
M/s. Firestone Tyre and Rubber Com-
pany of USA in connection with the
erection and commissioning of synthe-
tic rubber project in UP., The agree-
ment has expired and currently the
U.S. collaborator does not have any
okligation to render technical services.

«b) The U.S. company holds about
25 per cent in the equity capital of the
Indian company and has also a direc-

tor on its Board.
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Special Cel; to Implement recommen.
dations of Aircrash Inguiry
Commissiong

4717. SHRI S, R. DAMANI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) how many air-crash Inquiry
Commission were appointed by Gov-
ernment during the last one decade;

(b) whether Government have set
Up any gpecial cell or agency either
under the D.G.C.A. or in his Ministry
to implement the recommendation
made by these Commissions as also
to caution and train the Pilots and
other operational staf against techni-
cal pitfalls pin pointed by these Com-
missions after investigating into causeg
of these mishaps;

(c) i€ so, the details thereof; and

(d) what measures are Government
taking after studying these Reports
from time to time to make flying safer
and provide adequate supporting units?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) During the pe-
riod December, 1968 to November, 1978
the Government appointed ten Courts
of Inquiry under rule 75, and five Com.
mittees of Inquiry under Rule 74 of
the Aircraft Rules, 1937 to investigate
air accidents,

(b} to (d). A Standing Committee
under the Chairmanship of Deputy
Director Genera! of Civil Aviation was
constituted in the year 1973 to monijtor
iniplementation of the recommenda‘jons
of the various Courts/Committees of
Inquiry in order to ensure air safety.
The Committee includes representa-
tives of Director General of Observa-
tories, International Airports Authority
of India, Air India and Indian Airlines,
The Director of Air Safety in the office
of the Director General of Civil Avia..
tion acts as Member-Secretary.
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The Government after studying the
reports of the Courts/Committees of In-
quiry accepts such of those recommen-
dations as could be implemented. The
recommendations accepted by the Gov-
ernment are generally in the nature of
instaliation of navigational aids, wea-
ther forecasting equipment, training of
pilots, improvements to air traffic ser-
vices and fire fighting services includ-
ing construction of control towers and
such other technical aspects of civil
avin*icn, The implementation of these
recommendations are monitored by the
Standing Committee mentioned above.

State Government/Private Parties
request for Air Service Third
Level Activities

4718. SHRI S. R. DAMANI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Starred Question No. 97
on the 24th November, 1978 regarding
Third Level Air Operation Corporation
and state:

. (a) whether any State Governments

or private parties have approached
Government for engaging themselves
in the Third Level activities;

(b) 1if so, the details thereof; and

(¢) the assistance financial technical
and other which they have asked for
and which Government propose to ren-

i der them?

THE MINISTER OF TOURIS
CIVIL AVIATION (SHRI1 PURll_;gHAg'Ig
TAM KAUSHIK): (a) and (b). Re.
quests to start feeder air services were
received from the Government of Ma-
dhya Pradesh, Tamil Naduy, Maharash-
tra and Karnataka. The State Govern.
ments were informeq that the question
of connecting small towns and cities of
tourist and other interests by Third
Level operations is engaging the atten-
tion of Government, and the question
Whether the State Governments or pri-
vate parties could be permitted to ope-
Tate feeder services would be examined
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after decision on Third Level opera-
tions is taken. No formal proposal
from the private parties, in accordance
with the provision of the Aircraft
Rules, 1937, is pending consideration.

(¢) In January, 1978, the Madhya
Pradesh Government sought confirma-
tion whether it will be possible for the
Centiral Government to grant loan for
the purpose. This point would be ex-
amined if need be, after a decision is
taken regarding the agency that would
be cntrusted with operation of Third
Leve! Services.

Problems of Tribal Sub-plan Areas

4719, SHRI GIRIDEAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether his Ministry identi-
fied the problems of tribal sub-plan
arcas of the country;

(b) if so, what are the main pro-
blems indentified so €ar;

(c) the financial administration set
up exists in these areas; and

(d) the steps taken by the Govern-
ment of India and States to spend
the allocated money in time without
diversion, cut in allocation and to ear-
mark the money from State and Cen-
tral Ministries to solve the problems?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
The main problems identified by the
Government in the tribal sub-Plan
areas of the country are exploitation
of the tribals by others and low level
of economic development.

(c) The sub-Plans or Tribal Areas
in the country envisage pooling of
financial resources at the level of Inte-
grated Tribal Development Projects
(ITDPs) and their utilisation for il:lte-
grated development in the project
areas. The actual set-up differs from
State to State.

(d) The State Governments have
taken steps to quantify resources from
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the concerned sectors of the State Plans
for tribal areas. Similarly, some Cen-
tra] Ministries have also made quanti-
fication for tribal areas. In the States
budgetary mechanisms have been built
to prevent diversion of allocations
.earmarked fcr tribal areas.

JRepayment of Deposits of Employees
under Compulsory Deposit Scheme

4720, SHRI VAYALAR RAVI: Will
‘the Minister of FINANCE be plcased
to state:

(a) whether Government propoze
“to replay the deposits of ‘he employees
under the C.S.D, (Old and New Ac-
count) in one Jump in the wake of the
recent floods in various parts of the
.country; and

(b) if not, whether the Government
-will consider the question of repay-
-ment of the amount in one lump, in
order to save payment of interest on
‘these deposits at 12} per cent every
-year?

THE MINISTER OF FINANCE
(SHR! H, M, PATEL): a) and (b).
So far as cmployees allected by the
recent floods in various parts of the
couniry are concerned, Government
have already issued instructions autho-
rising compelent authorities to sanction
prematurc repayment of compulsory
deposit balances to them on grounds
of extreme -hardship under the first
proviso 1o Section 9(1) of the Addi-
-ticnal Emoluments (Compulsory De-
posit) Act, 1974. In the case of other
employees, however, repayments will
be made in annual instalments only ac-
.cording to the provisions of the Act.

Recruitment to Group ‘D’ cadre in
Central Departmentg

4721, SHRI VAYALAR RAVI: Will
the Winister of FINANCE be pleased
-tn state:
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(a) whether the cent per cent ban
on recruitment of Group D personnel
in Central Service prevailing for the
last two to three years still cor*inu-
ing;

(b) if so, whether Government are
aware of the hardships experienced
by the various offices for shortage of
hands; angd

‘c) whether Government wil] lift
the ban on recruitment to Group D
cadre in the Central Departments
yearly?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL;: (a) There is
ne total ban on the filling up of Group
D posts. except for the post of peon
‘which was imposed in June, 1976 in
order to review the policy relating to
‘he depioyment of peons.

‘b) Proposals for filling up of the
vacant posts of peon are being received
from time to time from various Minis-
frice /Departments.

() The policy relating to the deploy-
ment of peons is being reviewed and a
decision it likely 1o YWe taken shortly.

Recruitment in various field offices
of Indian Audit and Accounts Depart-
ment

4722, SHRI VAYALAR RAVI. Will

the Minister of FINANCE be pleased
to state:

(a) whether the Government are
aware of the system of recruitment
of Auditors, Clerks/Typists and Group
D personnel in the various field offi-
ces of the Indian Audit and Accounts
Department, where the recruitment
panels are never published but kept
confidential;

(b) if so, the reasons that prevent
the authorities from publishing these
panels like the U.P.S.C. or the State
P.S.Cs; and
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(c) whether the Government wiil
issue necessary instructions to publish
the Recruitment Panels or if not,
consider the question of
the recruitment to the U.P.S.C.?

entrusting

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The position of the panels pre-
paredq by the Central Recruiting
Agencies in the Indian Audit and
different
from that of the panels prepared by
the Union Public Service Commission
and State Public Service Commis-
sions. The normél life of the panel
prepared by the Central Recruiting
Agencies in the Indian Audit and
Accounts Department is one year and
the size of the panel js normally
double the likely number of vacan-
cies as anticipated for the pane] year,
thus keeping 5 safe margin for drop-
outs during the currency of the panel
for one yvear. Depending on the
vacancie; which may actually arise,
all the persong empanelled may not
be appointed during the currency of
the panel and, thercfore, the position

Accounts Department is

of a person in the panel is not inti-
mated to the individual, Only per-
sons Who are expecteq to be appoint-
ed in the next two months are in-
formed of the fact, so that they can
keep themselves ready to join when
the offers for appointment are given
to them.

(c) The recruitment to non-techni-
cal Group C postg ip the Depart-
ments of Government of India and
in the Subordinate Offices is made by
the Staff Selection Commission and
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not by the U.P.S.C. The Comptroller
and Auditor General of India has
already decided to entrust the work
of recruitment of Auditors, Clerks/
Typists and Stenographers in the
Indian Audit and Accounts Depart-
ment to the Staff Selection Com-
mission.

Complaints against Cooperative Sugar
Factories Maharashtra

4723. SHR]1 R. K. MHALGI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pléased to state:

(a) whether it is g fact that some
complaints have been received by the
Central Government in regard to co-
opcrative sugar factories in Mahara-
shtra: '

(b) if so, the details thereof; and

(¢) the action taken or proposed to
be taken by Government of India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Ye", Sir.

(b) The details are given in the

Statement annexed.
™

(c) Since the Cooperative Sugar
Factories in the State are governed
under the Maharashtra Cooperative
Societies Act and Rules, the com-
plaints have been brought to the
notice of the State Government for
necessary action.
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Statement

S. No. From whom complaint received
and date of receipt

Gist of complaint

Girna S.S.K. 21-1-78

President Srirampur Taluka Janta
Party. 7-3-78

Shri Ariun Amburishi Barbole and
other members of the sugar factory

29-5-78

Shri K. S. Dhonge. M. P, 3-7-78

Ashok S. S. K. Ashok Nagar, Distt,

Shri Lalii Daulat Patil, Director of Girna S. §. K. Bhau Saheb Nagar. Disit. Nasik

Mismanagement by the Managing Committee in-
cluding sanction of huge funds to the member of
the managing committee, favouritism to the transport
companics owned by relatives unrecovered ad-
vances outstanding against the Directors and mis-
appropriation of funds of the factory.

J Ahmednagar
Mismanagement and misappropriation of funds of
the society.

Bhogawati S. S. K. Pangaon, Distt. Sholapur.

Complaint against the Chairman of the S. S. K.
alleging mismanagement and secking for an
cnquiry into the affairs of the S. S. K.

Kalamber Cooperative Sugar Factory, Distt. Nanded

Allegation against the Chairman for mismanage-
ment and resorting to unfair means.

Loan given to Smal]l Scale Industries
by Nationalised Banks

4724, SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to lay on the Table of the House a

statement showing loan given to
Small Scale Industries by each

Nationalised Bank during the current
financial year and to how many
persons?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Latest

ayailable data show that as at the
end of June 1978, the outstanding
advances of the public sector banks
to Smal] Scale Industry amounted to
Rs, 1641 crores involving 526451 units
1528 crores in-
as at the eng of
1315 croresg in-
as at the end of

as compared to Rs.
volving 482863 units
March 1978 and Rs.
volving 430434 unitg
June 1977.

Bank-wise details are set out in the

Statement.
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Statement

Advances to Small Scale Industries by Public Sector Banks

(Amount in Rs. crores)

June 1077

March 1978  June 1078

No.of Amount No. of Amount No. of Amount
Units  out- Units  out- Units  out-
standing standing standing
1. State Bank of India Group 2185091 307.25 234933 530.73 272697 637.47
2. Central Bank of India . 15222 79.03 14384 ag.10 14963 96.20
2. Bank of India 19384 91,16 19988 108,47 20404 111,81
4. Punjab National Bank . 24071 74.72 24735  85.27 %0583 97.09
5. Bank of Baroda 11876 83.50 13580 104,74 19231 108,61
6. United Commercial Bank 7752 42012 8336 53.09 8378 56.49
7. Canara Bank 30010 82,07 29376 92,11 2023 96,98
8. United Nank of India . L18674  36.97 25105 q1.78 27286 47.90
9. Dena Bank 5485 50.80 6626 56.82 6562  61.20
10, Syndicate Bank 14634 65.32 14126 72,03 14225 Bo.60
11. Union Bank of India . 9532  G2.14  qgbor 66,72 9650 Gg.11
2. Allahabad Bank 5076 18.84 6182 21,57 6305 23.97
13. Indian Bunk 25717 49.84 277602 j2.85 29227  52.97
14. Bank of Maharashiog . . 9946 345.27 10340 54,02 10236 55,04
15. Incian Overscas Bank | 14463 35.24 2728y 44.34 27611 45,71
Torar . 430434 1315.29 482863 1528.04 526451 1640.95
———
Data are Provisional. )
Area under Rubber Plantation jp (a) what is the total area under

Andaman and Nicobar Jslandg

! 4725 SHRI MANORANJAN BHAK.
‘TA: Will the Minister of COM-
"MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

Rubber plantation in Andaman and
Nicobar Islands area-wise and when
planted;

(b) what is the total tapping pesi-
tion whether the entine tappable
plantations are tapped or not; if tap-
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ped what is the production area-wise
in details;

(¢) is it a fact that workers in the
Rubber plantations are agitating about
their probiems and waat ave their
grievances and the reaction of
Government; and

(d) whether Government have any
programme to improve the planta-
tions and if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND Cl1VIL SUPPLIES AND CO-
CTFERATION (SHRI KRISHNA
(a) The total
plantations. in
and Nicobar Islands is
983.45 hectares, The area-wi.e break-
up and the time of
given below:—

area under rubber

Andaman

planting are

Andaman

Year
B=fore 1938
1956 o .
1960 .
1961 . .
1965 . . . .
1966 .

1967 . . .
1968

! Year Nicobar

hecuures;” et
110° 08 1968 61 62

60° 70 190g 100° 04

10° 12 1970 68- 94

14+ 16 1971 125°93

. 40°97 1972 7°73
41:28 1973 4658

104° 82 1974 20° 00

1543 1976 " 40°00

1977 50700

397° 6;— 590—'5}-

(b) In the Andaman Group, most
of the area planted before 1938 is
now destroyed or neglected. Areas
planted in 1956 1960 and 1961 are
under tapping. Out of the remaining
area, 162 hectareg are tappable but
tapping is done only in 70 hectares ot
present Production of rubber from the
Andaman Group during 1977-78 was
34 tonnes. As regards the Nicobar
Group, out of a tappable area of 358
hectares, an area of 162 hectares has
been brought under tapping. Produc-
tion of rubber from this Group was 26
tonnes in 1977-78.

(c) At present, there is no agita-
tion in rubber plantations of the
Andeman and Nicobar Islands. How-
ever, these plantation workers had

~

agitated for a shortwhile in 1977 for
acceptance of their demands for in-
troduction of pay scales for various
categories of workers on par Wwith
those of employees under local
Forest Department and Public Works
Department etc. angd grant of joining
time while proceeding to and return-
ing from mainland on leave. These
demands have been referred for
adjudication.

d) The Rubber Research cum
De(ve)lopment Station of the Rubber
Board which ig being run in an area
of 20234 hectares is further deve-
loped in order to derive its full poten~
tial and utility.
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Aid to Foreign Countries (b) During the financia] year

. 1978-79 Government have agreed to

4726. SHRI AMARSINGH V. RA- extend a credit of Rs. 2 crores to Tan-

THAWA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have
given technical or other ald to any
country for its development projects
during the current year; and

, “%b) if so, what are the names of
those countries and the details of the
aid given to each country?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL:) (a) Yes Sir.

zania for the purchase of equipmen$
and spares from India for their Capi-
tal Development Project Authority
Dodoma. Government have nlso
agreed to give a loan of 3 lakhs ton-
nes wheat costing Rs. 41.25 croces to
Vietnam.

Government have also extendel as-
sistance during the current financial
year uptill now as under:—

Amount
; Country (Rs. crores) Purposc
l —_
‘Bhutan . . . . (@ 72' Loan for Chukha Hydel Project.

(b) 28:52  Grants for projects in Bhutan.
Bangladesh . . . . (a) 0-116]] For purchasc of commodities from
X India.

(b) 0:621 Under Technical Assistance Scheme.

The following provisions have been made in the Budget for 1978-70 for assisting diffacrt

countries:—
Purpose Amoumt
(m' h

crores)
1. Grants in aid to Nepal for various projects . . . . . . 10°go
2. Under Colombo Plag . 0°74

U .

8 Under Special Commonwealth African Assistance Plan (SCAAP) . 024
4. Under Indian Technical and Economic Co-operation Programme 650

India is providing technic,
other assistance to different co:rl\r.;!:sl
under the Technical Co-operation
Scheme of the Colombo Plan and the
Special Commonwealth African Assis-
tance plan. This is being vrovideq in

the form of scholarships for training
‘o the nationals of member countries

and also in the form of deputation of
experts to those countries who request
for the services for our experts, We
also supply equipment when requested
by a member country. Countries in
receipt of Colombo Plan assistance
and Special Commonwealth African
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Assistance Plan are listed below:—

DECEMBER 22, 1978
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Colombo Plan

Special

Commonwealth African Assistance
Plan

1. Afghanistan

2. Bangladesh

3. Bhutan
4. Burma
5. Fiji
6. Indoncsia
7. Iran
8. Cohmbodia
9. Korea
10. Laos
11. Malaysia
12. Maldives
13. Nepal
14. Philippines
15. Sri Lanka
16. Singapore
17. Thailand
18. Viet Nam

I.

10.

11,

12.

13.

Botswana
Gambia
Ghana
Kenya
Lesotho
Malawi
Mauritius
Nigeria
Sierra Leone
Swaziland
Tanzania
Uganda

Zambia

Assistance under the ITEC has been
extended to:—

Afghanistan, Mauritius, fthiopia,
Ghana, Guinea, Liberia, Tanzania,
Zanzibar, Guyana, Vietnam, Laos; Fiji;
Tongo, Arab Republic of Yemen, Peo-
ple Democratic Republic of Yemen,
Muldives and Sri Lanka.

Proposals from Chief Ministers of
Maharashtra and Goa

4727. SHRI VASANT SATHE @
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether he has received cer-
tain proposals for promotion of Tou-
rism and development of Tourist spots
from the Chief Ministers of Mahara-
ghtra and Goa during the past 18

mnanthae

(b) it so, furnish  proposal-wise
details with dates—nature of proposal
ete.;

(c) details of action and decision
taken proposal-wise; and

(d) what steps are being taken to
clear pending proposals?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1 PUR-
SHOTTAM KAUSHIK): (a) to ().
No proposal has been received from
the Chief Minister of Maharashtra.
However, at the State TFourism Minis-
ters Conference held in New Delhi on
17-11-78, the following 4 schemes in
Maharashtra have been recommend-
ed for implementation:—

(i) Development of area at the
foot of Ajanta Caves
(ii) Development of facilities at

Elephanta
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(iii) Janata Hotel in Bombay
(iv) Hotel at Juhu Beach

The Chief Minister of Goa has re-
cently made two proposals viz. the
development of accommodation  at
Candolim Beach and Mchor Beach.

The Central Department of Tourism
has already released an amount of
Rs. 7.50 lakhs for the development of
facilities at the foot of Ajanta Caves
and another amount of Rs. 1.86 lakhs
is proposed to be released during the
current financial year subject to the
progress in the implementation of the
scheme.

The Maharashtra Government has
been advised tv furnish details of the
schemes to be taken up at Elephanta
in accordance with the master plan
approved by the Central Co-ordinat-
ing Committee for consideration.

The State Government of Maha-
rashtra had offered a site for a Janata
Hotel at Worli in Bombay. It is, how-
ever, felt that this site being far
away from the railway station and
the bus terminal, a plot near the

centre of the city wouyld be a better
location.

Preliminary work on the project of
the Hotel Corporation of India at
Juhu Beach is in progress.

The Government of Mah,
5 arashtra
has al.so requested funds for the con-

Juhu. The detail-
ates are awaited.
The Central Depart .
had eandier releaged n;::t 104f 7;0¥:;:;m
for the construction of Yairi Niwa:
at Sewagram which is likely to e
completed during the current financial

year,

ed plans and estim

ial

The proposal for the dev
of accommodation at Candolier:loxl’)nel::}:
and Mobor beach has only recently
' n received. The India Tourism
Development Corporation is  consi-
gering the construction of a hote] at
‘“andolim subject to its economic
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feasibility and clearance by the Go-
vernment. As regards the proposal to
provide accommodation at Mobor
beach, it would be considered taking
into account inter se priorities and
availability of funds.

Foreign Tours by Officers of Punjab
National Bank and United Commer-
cial Bank

4728. SHRI HALIMUDDIN AH-
MED: Will the Minister of FINANCE
be pleased to state:

(a) nameg of the officers of the
Punjab National Bank and United
Commercial Bank who went on for-
eign tours during the last six months
on persona] tours together with the
places they have visited;

(b) the sources of the foreign ex-
change they took for expenses abroad
in detail and what is the total foreign
exchange they used in each individual
case;

(c) whether Government propose
to conduct any enquiry in each indi-
vidual case; and

(d) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) and (b).
The officers going abroad on leave go
in their private capacity and as such
the banks have no information about
the expenses incurred places visited
etc.

(c) and (d). In view of the posie
tion explained above and in the ab-
sence of any specific complaint na
action is called for.

Export Zone Industries

4729. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION Le pleased to state:

(a) whether it is a fact that Gov-
ernment have allowed Export Zone

Industries to sell their products in
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the Domestic Tariff Area, against
valid CGA Import Licence under Im-
port Trade Control Policy since 1975;

(b) whether it is a fact that the
above policy has not been imple-
mented, inspite ‘of the support of the
Commerce and Finance Ministries due
to the indecision of the Law Ministry
in making suitable amendments or
defining the procedure of the same
under the Sea Customs Act; and

(c) whether Government have re-
ceived several complaints from small
scale manufacturing units in Kandla
and Santacruz Export Processing
Zones demanding early formulation
of custom clearance and quick im-
plementation of the scheme; if so,
what action has the Government
taken in the above matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1 ARIF BEG) :
(a) to (c). The question of allowing
sale of products manufactured in the
two free trade zones in the country
(Kandla Free Trade Zone in Guja-
rat which came into being in 1965 and
Santa Cruz Electronics Export Pro-
cessing Zone at Bombay in Maha-
rashtra—started since 1973) to parties
in the Domestic Tariff Area against
valid general currency area import
Hcences has been under the consi-
deration of the Government for some
time past. Provision for allowing such
sales from both the zones has been
included in the Import Trade Control
Policy since 1976-77. But certain
legal difficulties have arisen in calcu-
lating customs duty on such products
while bringing them into the Domestic
Tariff Area from the Free Trade
Zones, Efforts are being made to
resolve these legal difficulties in con-
sultation with the Central Board of
Excise and Customs (Ministry of
Finance) and the Ministry of Law.
Pending solution of the legal problem,
some requests from units in both the
Free Trade Zones for sale of some
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of their products to parties in the
Domestic Tariff Area could not be
cleared.

|Eq SR { AW, HAT {Ew 9T WY
e & g8 AW foes geaeer ot
fed m
4730. e o woum: & faw
HAT a8 T ¥Y g w4 fE

(F) wew RW F snawT, DA gew  awr
ST UT & Q¥ AWEl &1 gedr fRaAr @
foad smuta feafa & em, wafeg  afaewl
F o9d T=F 7 HAAL LA far Y qwawr
foig fod 7@ a9r @@ wfEEi N §Ee
Tl e & A @ e 8

(@) wor ag &9 & & fom wwal & ow-
e faug 6 0 4 39 gwfeg  oafsmai
&1 v’ & wela aw&r gar faar 9t dlw
g, AT erag Wew g f& fvimg &=
Fra sifuwfea) & 39 dar afedl N "o
T F@ & fog 7@ gemr @ ; Wk

(7) w1 g W faA @ W
9T qAfTR W F1 9w & ¥, WK
afe g, @ 74 aF NN A, A wE @
o g ?

fawr e § o WA (s e
oo ): (F) ¥ (7). less & ATl
%y §, o feafa & fow, W wAw
# 9T wwet & oF qwe i far o
wifir grafrag mfeat 4, 5981 @ @ a=m=
F Aqq< &1 I0E TG fear 1 g7 W wwed
F QA Av@ERl ¥ gratad 0w
gfafraw § sana WOHT I XY sgEERl
Seerd § 5 wRge o 9E fag wosmw
3 faeg A e F EFA |

sgt a% wada fRwew & @=ew @,
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fafi @< AT 7, @sataa sifa-
wIfcd} ara sk fad omd § 953, afedi
a9 xaTa FTHEEC 3A ® fAu Aigw SEE™
fagw § 1 for wmeel & wrafad b e
SR & ATE F AAEHT IUAN AR FQ, I
e § ‘- wRw ke fey 9w
2 1 faq amal & sfuwifeal ®1 @-fEw @
froiT w3 1 afgqni sgA 2 af § <A
7z gfafraaa<i % fau fega abhadl #r &
arg § 37im fear @g qata  wEAE W
fauffea fedt @@ & ma: ofewfedd &
gFar a7 AN & 6 geq  gd-afus Fw@l v
tAdgT FEA rAAE & wqEiE O FG )
o0 fom amae & aeF1C 1 A @A fEaT
qigd & Q) & v fremar war @ fyes
FAA gl 1 Ao @ fed 9w &
e gaar fraifer srafafedd @ oseon
Az fi A & Ao g g @, @) O

AAA H WA WATT wAEG FGATA
F3 T frare ey 9t

Report of the World bank about
Industrialisation Process

4731. SHRI R, V. SWAMINATHAN:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of COMMERCE,
ﬁIVIL SUPPLIES AND COOPERA-
'TION be pleased to state:

(a) whether it is a fact that a re-
cent World Bank Study of six low
mcc'.me Asian  countries, including
India, has commenteq that Industriali-
‘sation process in these areas slowed
down mainly because of protection
from import competition;

(b) if so, the main features of the
eport;

(¢) whether Indian Government
have examined the same; ang

(d) its reaction?

PAUSA 1, 1900 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1 ARIF BEG)
(a) The World Bank has issued
in August, 1978 “World Development
Report, 1978” which deals with a
number of problems confronting the
developing countries and explores
their relationship to the underlying
trends in the international economy.
Chapter 5 of the Report entitled “Low
Income Asia” contains the following
observation relating to industrialisa-
tion process in the six low income
Asian  countries including India
namely; “There have been periods of
rapid industrialisation in the past two
decades, but in recent years growth
of production has been uneven and
generally sluggish, while the contri-
bution of industry to employment has
been modest. A common element in
the industrialisation strategies of low
Income Asian countrics has been a
high level of protection from import
competition and pre-occupation with
the expansion of physical capacily ra-
ther than competitive efficiency.”

Presumably the Honourable Mem-
ber is referring to the above observa-
tion.

(b) Extract relating to “Industry”
contained in Chapter 5 of the Report
is given in the Statement.

(¢) and (d). The import policy as
well as the industrialisation policy of
the Government are an integral part
of, and subserve, the national deve-
lopment strategy as laid down in the
Draft Five Year Plan (1978—88).
The Principal objectives of
this strategy are:—

(i) the removal of unemployment
and significant under-employment;

(ii) an appreciable rise in t&le stan<
dard of living of the poorest sections
of the population;
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(iii) provision by the State of the
some of the basic needs of the peo-
ple in these income groups;

(iv) achieving a higher
growth of
past;

rate of
the economy than in the

(v) moving towards a significant
reduction in the present disparities
of incomes and wealth; and

(vi) ensuring the country's conti-
nued progress towards self-reliance.

The Government has been and will
continue to implement the policies
drawn up in accordance with  the
above objectives,

Statement

EXTRACTS TAKEN FROM WORID
DEVELOPMENT REPORT, 1978, THE
WORLD BANK, AUGUST 1078

Industry .

There have been periods of rapid
industrialization in the past two de-
cades, put in recent years growth of
production has been uneven and
generally sluggish, while the contri-
bution of industry to employment
has been modest., A common element
in the industrialisation strategies of
Low Income Asian countries has becn
a high level of protection from im-
port competition and a preoccupation
with the expansion of physical capa-
city rather than competitive efficien-
cy. There have also been differences
in strategy; India has emphasized
industrial self-sufficiency based on
major government investments in
industry and detailed planning of
inter-industrial linkages; Pakistan up
to 1970 relied mainly on the growth
" of private enterprise induced by large
incentives tailored to the require-
ments of individua] industries. Des-
pite these different approaches, the
main characteristics of the industrial
structure today are high production
costs ang excess capacities. The
poorest industria] performance in
" recent times has been in the manu-
" facturing of consumer goods. This
reflects the slow and uncertain
growth of demand from agriculture
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and the lack of sustained and rein-
forcing momentum within the indus-
trial sector,

Wilh a more favourable policy en-
vironment, industry oan clearly
grow-much, faster than it has. Some
of the countries in the region have
weli-developed infrastructures, in-
cluding a sophisticated network of
financial and commercial services, a
broadiy based capability in science
and engineering, and exlensive mana-
gerial pad industrial  skills. These
are assclz lacking in many other
aeveioping countrics even at higher
levels of income. Although, as noted
earlier, average production costs
tend to be high in relation to inter-
national prices, in most industries
there are many firms, both public
and private, which have achieved
high standards of efficiency.

In India and Pakistan, the efficien-
cy of some firmg demonstrates that
vigorous industrial growth is possi-
ble, However, they have been, and
continue to be, impeded by indus-
trial policies that rely on extensive
systems of licensing and controls.

These systemg enjoy a considerably
measure of support from both official
circles and industrial interests, where
the fairly widespread aversion of
private industry to competition, whe-
ther internal or external links up
with socially motivated official de-
sires to contain the economic power
of the more efficient firms. A major
dilemma in planning industrial strate-
gy is how to resolve the conflict bet-
ween these social objectives and the
requirements for a dynamic, efficient
industria] sector that can play a
significant role in creating new em-
ployment opportunities and in re-
ducing the priceg of industrial goods
to agricultural consumers, thereby
stimulating :additional domesf;i,c de-
mand. ‘
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Assessment regarding the perfor-
mance of Central Arecam.w Marketing
and Processing Cooperative Limited

Mangalore

4732, SHRI G, Y. KRISHNAN :
Wil] the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state whether
Government has made assessment re-
garding performance of the Central
Arecanut Marketing and Processing
Cooperative Limited, Mangalore, in
the light of the difficulties faced by
the cooperative societies?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES & COOPE-
RATION (SHRI KRISIHNA KUMAR
'GOYAL): The Central Arecanut Mar-
keting and Processing Cooperative Ltd.
(CAMPCO)Y established in 1973, as
a regional federation for Karnataka
and Keralg is engaged in marketing
of arccanut. The sales turnover in-
creased from Rs. 5.58 crores in
1974-75 to Rs, 15.09 crores in 1976-77.
The accumulated surplus of the co.
operative since its inception amount-
ed to cbout Rs. 17.50 lakh in 1976-77.
According to recent study conducted
by the Indian Institute of Manage-
ment, Bangalore, the level of areca-
nut handleq by CAMPCO has gone

up to about 17 per cent of the total
market arrivals.

National Cooperative Development
Corpora?ion (NCDC) has provided
. @ Margin money assistance of Rs.
7150 lakhs to enable it to meet its
working capital requirements in ad-
dition to assistance for construction
of godowns and maintenance of tech-
nical and promotional cell amount-
ing to Rs. 4.63 lakhs.
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Autonomy of Public Sector

4734. SHRI CHITTA BASU: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the attention of Govern-
ment has since been drawn to the
opinion contained in the recently pub-
lished book entitled ‘“‘Indian Econo-
mic Development and Policy” by Dr.
V.K.R.V. Rao, an eminent economist,
on the question of the autonomy of the
public sector; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Yes, Sir. Government recognise the
need for giving adequate autonomy
to the public enterprises go as to
enable them to achieve their objec-
tives. Administrative and financial
powers have been delegated to the
management of the public enterprises
for this purpose, Government review
such delegation of powers from time
to time to provide the necessary au-
tonomy for effective and efficient
functioning of the enterprises.

Draft Committee report on Tea Mar-
keting
T Twe,
4735. SHRI GEORGE MATHEW:
Will tte Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Chairman of the
Committee on Tea Marketing submit-
ted two copies of the draft report of
the Committee to the Ministry of Com-
merce;

(b) if so, whether Government con-
sider it appropriate on his part to sub-
mit the draft copies to the Ministry
before finalising it; and

(c) whether Government are contem-
plating any action against the Chair-
man of the Committee for his
behaviour?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) to (c). The
final report of the Committee on Tea
Marketing was received on the 30th
November, 1978. No copy of the final
draft report wag sent to the Ministry
in advance, However, earlier the
fourth draft was sent by the Chair-
man to Shri P. K. Kaul, Additional
Secretary, Government of India,
Ministry of Commerce for his pre-
view. Shri Kaul in his reply made it
clear that he would not like to com-
ment on the conclusiong indicated in
the draft. He also made jt clear that
it was the privilege of the Committee
to give their views on the matters re-
ferred to them. Under the circums-
tances, no impropriety has been
committed, and the question of tak-
ing any action against the Chairman
of the Committee does not arise,

Dilution of equity by sterling Tea
Companies
4736. SHRI P. VENKATSUB-

BAIAH: Will the Minister of FINAN-
CE be pleased to state:

(a) the number of sterling tea comp-
anies operating in India and the
amount invested by them;

(b) the extent to which these comp-
anies have agreed to dilute their equity
holdings; N

(c) reasons, if any, for not diluting
their equity to 40 per cent as in the -
case of other companies; and

(d) what steps have been taken by
Government in this direction?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) As on °
1.1.1974 there were 99 sterling tea
companieg operating as branches and
one wholly British owned Indian
company engaged in tea cultivation.
The branches have no investment in
share capital and hold only assets.

"The wholly British owned Indian

company hag a share oapital of Rs 1
crore.
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(b) The latest information regard-
ing Indianisation of sterling tea com-
panies has been furnished in }-eply to
Lok Sabha Unstarred Question No.
3722 dated 15.12.1978.

(¢) and (d). Under the guidelines
laid down for administration of Sec-
tion 29 of the FERA, these companies
may retain non-resident interest up-
to 74 per cent, This decision was
taken because of the position occu-
pied by tea in our exports.

Uniformity in the provisions of Sales-
Tax Laws

4737. DR. VASANT KUMAR PAN-
' DIT: Wil] the Minister of FINANCE
Ibe pleased to state:
i

(a) whether it js a fact that in a
recent judgement of the Supreme
Court has held in the case of Northern
Hotels vs Governor of Delhi that the
food supplied in hotel is a service and

not a sale to attract Sales Tax under
local Sales-tax Laws; and

(b) whether it is a fact that the
State Sales Tax Enactments provide
for collection of Sales Tax on food
served in Hotel; if so, do the Govern-
ment propose to bring uniformity in
the provisions of Sales Tax Laws by
amending the provisiong of Sale of
Goods Act to solve the gbove anomaly?

THE MINISTER OF FINANCE
! (3HRI H, M, PATEL). (a) Yes Sir.
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(b) Sales tax laws of most States
do provide for collection of tax on
sales of food stuffs by hotels. A suit-
able remedial legislation to remove
the difficulties faced by the State
Governments as a result of the Sup-
reme Court striking down their
above levy of sales tax, would be
brought hefore Parliament gs soon
as the matter has been examined by
the Government in all its aspects.

Raising of capital by firms

4738. SHRI M. V. CHANDRASHE-
KHARA MURTY: Will the Minister

of FINANCE be pleased to state:

(a) whether it is a fact that Union
Government has allowed 7 firms to
raise Rs. 16.15 as capital;

(by if so, what are the firms; and

(¢) how many firms were allowed
to raise the capital upto November,
1978 since new Government took
charge?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The reference is presumably to the
weekly Press Release dated the 27th
October, 1978 issued from the Office
of the <Controller of Capital Issues.
The detailg of the capital issues con-
sentg given to these seven companies
are ag under:—

Name of the Co.

1. Jyoti Lid.

Amount allowed to be raised (Rs.in lakhs)

2. Ahmedabad Advance Mills i..td.
3. Atlas Cycle Industries Ltd.

4. Rinki Petrocheum Pvt, Ltd.

. Kissan Products Ltd. ¥ .

6. Associated Printers (Madras) Ltd.

7. Chhaganlal Kasturchand and Co. Lid.

ToraL .

75°00 (Further issue)

45°00 Do.

22:00 (Disinvestment of existing share
holding)

8°00  (Bonus issue)

8-00 Do.

4°50 Do.

4°00 De.

—_—
161-50

- ——
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(c) During the period 1.4.1977 to
30.11.1978 permission was given to
609 non-Government companies
under the Capital Issues Contro] Act,
1947 for bonus and fresh issues of
capital as well as for disinvestment
of existing shareholdings,

C.B.L. report on inciden{ in office of
Minister of State for Finance

4739. SHRI P. VENKATASUb-
BAIAH:. Wil] the Minister of FI-
NANCE be pleased to state;

(a) whether the C.B.I. has submitted
its report to Government regarding
the episode of Rs. 3.5 Lakhs which oc-
curred in the office of Uniop State
Minister of Finance during the middle
of this year;

(b) whether the C.B.I. has recom-
mended to launch prosecution against
some persons; and

(¢) if so, what are names of those
persons and the reaction of the Gov-
ernment on the report of the C.B1.?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Not yet
Sir. The case is still under their in-

vestigation.
(b) and (c). Do not arise.

News report captioned “Sabotage of
Public Sector”

4740. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of FI-
NANCE be pleased to state:

(a) whether attention of Government
has been drawn to the news-report
appearing in the weekly ‘Biltz’ dajced
25th November, 1978 under the caption
“Sabotage of public sector”;

(b) if so, the reaction of Government
to the varlous observations of serious
nature made therein and details re-
garding the facts of the matter; and
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(c) steps taken/proposed to pe taken
in the matter? ’

THE MINISTER OF FINANCE
(SHRI H, M. PATEL). (a) Yes, Sir.

(b) The high degree of importance
that the Government attacheg to the
public sector and its commitment to
its continued growth has been set
out in stalementg made by the Prime
Minister and myself on various oc-
casions. The role of the public sector
has also been referred to in the in-
dustrial policy statement made by
the Minister of Industry.

The newspaper report referred to
by the honourable Member contains
insinuations against individuals
which, are in the view of Govern-
ment without substance. The Public
Enterprises Selection Board wag first
set up in 1974 and its functiong were
reviewed and endorseq by Govern-
ment in 1977. The primary objectives
~f the Board are t{o advise Govern-
nient in the choice of senior execu-
tives of public sector corporations
and also to assist the public sector
corporationg in improving their
management organisa’cionl selection,
training and development capabili-
ties, Government are satisfied with
the performance of the Board. Ques-
tions regarding the restructuring of
the erstwhile Fertilizer Corporation
of India have been replieq to by the
Minister for Petroleum & Chemicals
on the Floor of the House on various
occasions.

(¢) Under the circumstances out--
lined above the Government does not
propozse to take any steps in the
matter, .

amw W s

4741, st o9 wx =wi ¥ afo,
amfee gfe sty egefon &t a8 ao W
T 3 fF

(%) = T =R o & wreny
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v #T @ & afc g, @ e w fam,
fer mEi 9T WA W T T § aw
g wAar &1 fFT AT I 9T @O

(@) ®m Ta = fRm g wE
&1 yEaTiaq WA &1 AN WOHT q9r T
WA & WIETW & FAT FY Fqeevd v o
L 15

() 9 gy 1 wATE & fam sadn
w1 97 faaifa wer sifer =7 & oo
7T, g7 qn HifA smAT oy ¢

aifosa @ amfor gfa sk agwfan
wsTE W T wa (0 mfew an ) c (%)
T ARl F AU ae @ fw &6t s
G bo A1 WA ARAR frar mam g, #R
& @ am A1 Ao a7 i @ 5 TR S
Y WIS ET g aEdr 1 AT | qIA A
Y 3ot & 9 AT wrew g AW d1 99w
e § T eIR/faR S & ar §
AFTG fRA gEAT

(@) asr (v) . faaom a1 a2 = adiar
wer fafafeam @0 f&m T @ faeg s
sqraT frr #1 warE Arn fE oAz wHeaTsi
® IfeT Fmet g7 wrw A geArE a3

Delhi’s worst organised small industry
Pavilion

4742. SHRI MANORANJAN
BHAKTA: Will the Minister of COM-

MERCE, CIVIL SUPPLIES AND

COOPERATION be pleased to state:

(a) whether Government’s attention
has been drawn to the press report in
the ‘Hindustan Times’ gateq 27th Nov.

-ember, 1978 about Delhi’s worst or-
ganised small industry pavilion;

(b) whether there has also been
general criticism about organising the
small industry Exhibition in 5 hapha-
zard manner; and

(c) if so, reasons and reaction of
Government thereto?

THE MINISTER OF STATE IN
:THE MINISTRY OF COMMERCE,

AND CIVIL SUPPLIES AND CO-.

OPERATION (SHRI ARIF BEG):
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(a) Such a news item did appear
in the press. The Delhi Administra-
tion has contradicted the version
given in the news item and has call-
ed it “misleading”.

(b) and (c¢). Some criticism had
appeared in the press touching on
certain aspects of management of the
National Small Industries Fair. The
Fair was organised with the idea to
give a comprechensive view of the pre-
sent state and role of small industries
in the country and the efforts made to
promote their development. The’
planning of the lay-out and the exhi-
bits were chosen to being houmg the
relevance of this sector in our eco-
nomy and to give encouragement to
small scale entrepreneurs, The Fair’
wa: visited by more than 1.2 million
persons, including r large number of
organised delegationg as also digni-
taries from foreigp countries, The
actual transactions completed dur-
ing the coursq of the Fair were worth
about Rs, 1.5 crores, while the busi-
ness negotiated is eitimated to  be
around Rs. 7. crores. More important
than thig is the impact made by the
Fair on small industrialists and
young entrepreneurs who could not
only see the achievements made by
different parts of the country, but
also the potentialities for the future.
This was for the first time that an
exclusive Fair wgs organised for
Small Scale Industries. It also includ-
ed pavilions for cottage and village
Industries. The number of foreign
visitors was the highest compared to
any exhibition held in the past and
the Fair has proved successful by
any norms.

avd, ww W wedi ¥ ek # o fanw
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Recruitment in Nationalised Banks

4744. SHRI MAHI LAL: Will the
Minister of FINANCE be pleased to
state. N 1

(a) whether wifh the scrapping of
‘the banking Commission which was
constituted mainly to recruit persons/
officers in the nationalised banks or
Banking Industry, all these banks re-
cruit persons through their own sepa-
rate recruitment agencies thus putting
financial burden of forms/examination
fees to the unemployed persons;

(b) whether it is a fact that this
decentralised recruitment system in
banking industry has resulted in cor-
rupt practices, nepotism and corrupt of
“give employment to the blood rela-

tions”; and

(c) whether with a view to 'eradi-
cating this evil in the banking indus-
try in matters of recruitment and
promotion Government would take
effective steps to ensure that all the
nationalised banks instead of condt_lct-
ing examinations, give their require-
ments to the Staff Selection Commis-
sion and/oy UP.S” to fill up the
vacancies in their orgenisations?
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THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) Even
after the setting up of Banking Ser-
vice Commission in February 1977,
the recruitment of staff for the na-
tionaliseq banks wags being done by
the banks themselves, since the Com-
mission did not cary out any recruit-
ment for the banks during its exis-
tence. On the dissolution of the Com-
mission, seven Regional Banking
Service Recruitment Boards have
been set up and they have already
initiated recruitment procedure for
recruitment on behalf of the banks.

(b) and (c). While some comp-
laints have been receiveg from time
to time by Government regarding the
recruitment done so far by the banks
individually, it is expected that with
the setting up of the Banking Ser-
vice Recruitment Boards there will
be no cause for such complaints here-
after, As direct recruitment both of
officers and staff will now be done
independently by these Boards, there
is no question of entrusting the Staff
Selection Commission or the U.P.S.C.
with the recruitment in banks,

Offer by Hungary of joint ventures
with India

4745, SHRI JANARDHANA POOJA-
RY: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Hungary has offered
joint ventures with India; and

(b) if so, what are the details in this
regard? s

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). Hungary and India have had
discussions on a number of joint ven-
ture projects in which Hungarian ex-
pertise and technology and Indian
engineering capability and man-power
could be usefully employed.
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‘The main sectors are:

(i) manufacture of alumina based
on the bauxite deposits in Gujarat;

(ii) manufacture of tungsten by
processing tungsten ore in Rajasthan;

(iii) Manufacture of titanium di-
oxide by processing ilmenite in
Kerala;

(iv) manufacture of flourescent

tubes;

(v) manufacture of articulated
(integral) buses;

wviy setting up of a coke oven pro-
ject in Hungary;

(vii) setting up of projects in third
countries for manufacture of lamps.

Foreign Markets for Indian Sugar

4746. SHRI DURGA CHAND: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION he
pleased 1o state:

(2) whether there is any proposal
under Government’s consideration to
capture foreign markets for Indian
sugar;

(b) if so, what are the details there-

L]

(c) whether it is proposed to imp-
Tove the quality of sugar so as to
xdl sugar from other countries in

€r to capture foreign markets;

(d) if s .
of; ang © What are the getails there-
(e) the nameg .
where Indian sy of the
Whether any fol}
by Government
for Indian sugar

countries
8ar is exported and
OW-up action is taken
to fing out the taste
In these countries?

THE MINISTER OF 0
THE MINISTRY OF ggbﬁgq%Rég
AND CIVIL SUPPLIES AND CO-
.OPERATION (SHRI ARIF BEG): (a)
‘and (b). Sugar is exporteq from india
® a regular basis through the sTC

der the International Sugar Agree-'
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ment. India has a quota of 6.5 lakh
tonnes for export during 1978. Govern-
ment has decided to export the entire
quota,

(¢) and (d). Indian sugar of ISS
grades C/D/E-30 with a minimum po-.
larisation of 99.7 degrees and maximum
moisture content of 0.1 per cent packed
in 100 kg. new. A{will gunny bags is
being exported from Indian exports are
being made to export sugar of the best
available quality. Possibilities of pack-
ing sugar in 50 kg. polylined jute bags
so as to match international require-:
ment are also being explored.

(e) The countries to which Indian
sugar is exported are USA, UK Indo-
nesia, Egypt, Sudan Jordan, Morocco;
Hungary, Iran, Iraq, West Germany,
Arabs Republic of Yemen, Sri Lanka,
Maldives, Qatar, Afghanistan, Romania,
Poriugal, Nepal, Tunisia, Tanzania,
Somalia, Seychelles, Sultanate of Oman,
Kenya, Algeria and Aden. Indian sugar
has been accepted by consumers in the
importing countries. No follow up
action for finding out the taste reaction
to Indian sugar has been undertaken.

Rural Banks working in States

4747 SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) the number of rural banks at
present working in each State district-
wise together with their capital;

(b) what is the Government’s policy
and the criteria followed for opening
rural banks in the country;

(c) the number of rural banks, with
their capital proposed to be set up in
Himachal Pradesh district-wise during
the next two years;

(d) whether any survey or assess-
ment has been made on the working
of the rural banks; and
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(e) if so, the detailg thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) At pre
sent, 49 Regional Rural Banks covering
88 districts in 16 States are functioning
in the country. The issued capital of
each Regional Rural Bank is Rs. 25
lakhs.

(b) Districts where the coopcrative
banks are weak and the commercial
banks also have very few branches are
given priority in the matier of csta-
blishing Regional Rural Banks,

(c) At present, there is no proposal
to open any new Regional Rural Bank
in Himachal Pradesh.

(d) and (e>. An assessment of the
performance of the Regional Rural
Banks was made by the Committee
set up by the Reserve Bank of India
under the Chairmanship of Prof 1. L.
Dantwala. This Committee has come
to the conclusion that the Regional
Rural Banks, have, within a short span
of time, demonstrated their capability
to serve the purpose for which they
were established. The Committee has,
therefore, suggested that more Region-
al Rural Banks should be opened and
they should be made an integral part
of the rural credit structure.

Talks with World Bank President re-
garding Financial Assistance for hydel
projects

4748. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that talks
were held with Mr. NcNamara Presi-
dent of the World Bank during his
recent visit to this country about tap-
ping power resources in the country to
meet the power shortage;

(b) whether talks were also held
with him regarding the hydel poten-
tialities in the country;

(c) if so, what are the details of
the talks held with him in this regard;
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(d) what financial assistance the
World Bank President had assured for
the approved hydel projects in the
country during the sixth Plan; and

(e) what are the details of the ap-
proved hydel projects in each State
for which the World Bank assistance
will be forthcoming during the Sixth
Plan?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) to (e). In
the course of the talks held with Mr.
NcNamara, President of the World
Bank. during his visit to India in Octo-,
ber, 1978, he was apprised of the subs-
tantial investmenis which were con-
templated in the power sector during
the Five Year Plan period 1978--83.
No specific hydel projects figured dur-
ing the discussion.

The World Bank Group is not assist-
ing any hydel power project. The Bank
Group ussistance has, however, become
available for regional thermal power
stations, transmission programme and
rural elcctrification projects.

Janata Hotels in Tourist Centres in
Kerala

4749. SHRI GEORGE MATHEW:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what are the Central Govern~
ment plans for building new Janata
hotels in India;

(b) have the Government recon-
sidered their plans after the protests
that have taken place in New Delhi
etc.; and

(c) since the State of Kerala is a
real tourist paradise; will the Central
Government consider building some
Janata Hotels in the various tourist
centres of the State to promote tour-
ism?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (c). The
Five Year Plan 1978—83 envisages the
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construction of Janata hotels initially
at the 4 metropolitan cities of Delhi,
Bombay, Calcutta and Madras. Work
has commenced . on a 1250-bed Janata
hotel (Ashok Yatri Niwas) at New
Delhi which will be completed in phases
during 1980-81. Construction of Janata
hotels in the Central Sector in places
other than the 4 metropolitan cities
will be undertaken on the basis of a
survey {o be conducted for identifying
centres, and subject to their feasibility
and depending upon the availability of
resources,

(b) No protests against Janata hotels
have taken place either in New Delhi
or elsewhere,

Growth rate of Indian economy

- 4750. SHRI GEORGE MATHEW:
"Will the Minister of FINANCE be
‘ pleased to state:

[ (a) What is the real growth rate of
the Indian Economy during 1977-78,

after making necessary reduction for
tinflation;

i (b) what is the present state of in-
iflation in the country and the value

‘ ofdmoney in 1978 as compared to 1947;
an

. (¢) has the standard of living of
the citizens of India and their purchas-

INE power gone up after 1947 and if so
what is it to-day?
{

T
(sHap 1 "INISTER OF  FINANCE
§ .M. PATEL). (a) Estimates

of National Income
f
yet available, °r 1977-78 are not

(b} As measureq
N by the Wholesale
Price Index ( 1970-71§51’ 00)eﬂ‘le }::1 es;ant

rate of annual inflatj i i

the All-Commodities mtéii ;fa‘?egat!;e.’
clined from 185.7 for the weell:ngendeed
December 3, 1977 to 1847 for the week
f‘nded December 2, 1978, The purchas
Ing power of the 1949 Rupee li)n Octo:
ber, 1978 as measured by the Con-
Sumer Price Index (1960=100) when
'fom.rerted to Base 1949=10¢ (earliest
available) works out to 24.21 Pajge
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(c) Per capita national product at
current prices is estimated at Rs. 1004.9
for 1975-76, the latest year for which
comparable information is available.
At 1960-61 prices this would be equi-
valent to Rs. 366.9 as compared to
Rs. 252.9 for 1950-51 and shows a rise
of 44.7 per cent. However, a more
realistic indicator of improvement in
the standard of living is the change in
consumption expenditure. According
to available information per capita con-
sumption expenditure at constant
(1970-71) prices went up by 12.8 per
cent between 1960-61 and 1976-77.

Price of natural rubber

4751, SHRI GEORGE MATHEW:
Will the Minister of COMMERCE, CI-
VIL SUPPLIES AND COOPERATION
be pleased to state:

(a) whether Government of India
are aware that the price of natural
rubber rose only during the off pro-
duction season and that the real pro-
ducer did not benefit from the price
rise during that time;

(b) will Government take into
account the interests of the small
growerg when importing natural ru-
bber under pressure from the manu-
facturers; and

(c) is it not wrong to protect the
industrialist, while no consideration’
is given at all to the small growers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). Import of natural
rubber was allowed to arrest the up-
ward movement in prices and to im-
prove supply position of rubber which
was hit by heavy monsoon which un-
precedentedly continued up to the end
of August, 1978.

The main reason for the rise in price
of rubber in the internal market was
the shortage of rubber in the country.
The price ranged Rs. 1,200/ and above
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for about 20 days during July to Octo-
ber, 1978 and the transactions at these
prices were low.

Before allowing imports, Government
takes into account the demand-supply
position as also the interests of both
the rubber growers, the manufacturing
industry and the consumers,

Tax arrears

4752. SHRI MUKHTIAR SINGH
MALIK:

SHRI PIUS TIRKEY:

SHRI SiIYAM  SUNDAR
GUPTA:

SHR] G, M. BANATWALLA:
DR. BAPU KALDATE.:

SHRI RAJENDRA KUMAR
SHARMA:

Will the Minister of FINANCE be
pleased to state:

(a) the outstanding arrears of
Corporation tax, income tax with in-
terest and penalty as on 30th Novem-
ber, 1978,

(b) names of such persons/firms
against whom more than rupeeg one
lakh are outstanding;

(c) the reasons for such large in-

crease in the arrears of tax collection;
and

(d) the steps taken to recover the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) On the basis
of the latest available figures as on
30.9.1978 the gross and net arrears of
Corporation-tax, Income.tax with in-
terest and penally outstanding were as
under:—

(In crores of Rs.)

Gross demand outstanding
Net arrears

1115°89*
733 61*
*Figures are provisional
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(b) As on 30.9.1978 there were about
11000 assessees against each of whom
tax arrears exceeding Rs. 1 lakh were
outstanding. Their names and other
details are not readily available and
the collection of such information
would involve considerable time and
labour. However, if the Hon’ble Mem-
ber desires information in respect of
any particular case or cases, the same
can be collected and furnished.

(¢) The arrears of Income-tax on
30th September, 1978 alongwith the
corresponding figures as on 30.9.1977
were as under:—

(Amount in crores of Rs.)

As on Gross demand Net
outstanding arrcars

30 9.77 104623 722.44

30-9+78 1115.89* 733-68*

*Figures provisional.

It can be seen from the above that
while the gross demand outstanding
have gone up by Rs. 70 crores, the net
arrears have increased by Rs. 11 crores
only. The phenomenon of tax arrears
is a continuing one. Even though the
tax outstanding at the beginning of a
financial year is collected/reduced to a
substantia] extent by the year end, the
arrears again go up mainly because a
part of the fresh tax demand raised
during the course of the year is not
fully collected and becomes fresh ar-
rears of tax at the end of the year.

(d) The Income-tax Act, 1961 pro-
vides for several steps for enforcing
collection and recovery of tax arrears
such as levy of penalty, attachment of
monies due to the defaulter, distraint
and sale of movable property, attach-
ment and sale of immovable property,
etc. Depending upon the facts and cir-
cumstances of each case, suitable steps
are taken by the Income-tax authc-
ritieg concerned for recovery of taX
arrears.
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Adrpinistratively, the Incqrpg-tax Ofli.
cers have been ~asked to pay special
attention to the collection/reduction
of Income-tax arrears. The progress' of
collection/reduction in bigger cases is
also waiched by the senior officers of
the Department.
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Streamlining of S.T.C.
4756. SHRI A. R. BADRINARA-
YAN:
SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether streamlining of S.T.C
is under the active consideration of
Government;

(b) if so, whether there is a proposal
for decentralisation of the Admi-
nistration in the Corporation for dele-
gating more powers to the regional
branches/offices for facilitating prompt
decisions,

(c¢) what are the measures being
taken to streamline the S.T.C.; and

(d) when the final decision is likely
to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
(c) and {). Yes, Sir,

The study team of the Indian Insti-
iute of Management, Ahmedabad, has
made certain recommendations for re-
orienting the objectives and restructur-
ing of STC. Based on these recommen-
dations action is being taken at appro-
priate levels and final decision is likely
1o be taken soon.
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(b) There is a proposal for decentra-
lisation of administration in the Cor-
poration for delegating more powers.
The STC Board has, for this purpose,
already appointed a Committee to re.
view the delegation of powers and put
up recommendations to the STC Board.

Plan to set up consortium of India

4757. SHRI A. R. BADRINARA.
YAN:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI R. C. KADANNA-
PPALLI:

Will the Minister of COMMERCE,
CiVIL SUPPLIES AND COOPEBERA-
TION be pleased to state:

(a) whether Government are plan-
ning to set up a Consortium of Indian
consultancy;

(b) if so, its functions and  when
the final decision is likely to be taken;
and

(¢) what are its advantages?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a
No, Sir.

(V) and (t). Do not arise.

Withdrawal of ban on trade with Tibet

4758. SHRI A. R. BADRINARA-
YAN:

SHR] P, M. SAYEED:

Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that Govern-
ernment have withdrawn 16 year old
ban on trade with Tibet;

(b) if so, the :main reasons for the
same;

(c) whether any improvement has
been made after withdrawipg‘ thg bar:
and o =
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(d) 1t so to what extent the trade
between India and Tibet has im-

proved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) It was done in the interests of
Sino-lndian trade.

(c) and (d). It is too early to assess
the situation,

Trade deficit with Sri Lanka

4759. SHRI A. R. BADRINARA-
YAN:

SHRI R. V. SWAMINATHAW:
SHRIMATI PARVATI DEVI:
SHR1 CHATURBHUJ:

. Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
‘TION be pleased to state:

(a) whether Sri Lanka Government
hg.s approached India to help her to
bridge trade deficit;

(b) if 5o, the reaction of the Union
Government; and

(¢) what steps  Indi
vhat a proposes to
take to bridge the trade deficit?

'n;ré“: MINISTER OF STATE IN
MINISTRY OF COMMERCE

CIvVIL
oPERATIML SUPPLIES AND CO.

Govern
Democratic Socialist ;el?ltlc z: tSl:i

Lanka during the latter, oo C, "
from 6ty December.m:;:av::lt;o India
cember, 1978 on the further s:h le-
::ng of trade and Commere; ‘rleng'tl -
: N3 between the two countries 'r[i :.
t::d [°8ard 10 increasing the ggwy of
o e and the close relationg m‘;
" det"o Couhtries India agreed to pro-
additional torift preferénces undep
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the Bangkok Agreement to the follow-
ing commodities which were of export
interest to Sri Lanka:—

(1) Cocoa Beans

(2 Cloves

(3) Nutmeg and Mace
(4) Glycerine

(5) Natural Graphite
(6) Natural Rubber
(7, Cinnamonleaf Oil

Further India has agreed to help
diversify Sri Lanka's exports to it by
permitting imports into India, upto
specified limits of manufactures from
Sri Lanka. This includes imports of
bulk ilems like cement and urea, India
has also agreed to help facilitate the
establishment of Indo—Sri Lanks Joint
Ventures in Sri Lanka by under-
taking to consider buy back arrange-
ments in the case of industrial products
like cement, Phosphoric Acid, Pharmae
ceuticals etc. as well as to consider
extending tariff preferences where the
manufactures contain not less than
80 per cent Sri Lankan or Sri Lankan
and Indian materials.

Fall in profit of Public Secton Under-
takings

4760. SHRI ANANT DAVE:
SHRI SAUGATA ROY:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that during
the last two years there has been a
shortfall in the net profit of public
sector undertakings/units;

(b) if so, what are the details;

(c) the total profit made during the
last two years by each Undertaking/
unit; and

(d) measures proposed to be taken
in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The net
profit bafore tax which was Rs. 476.17
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_.erores in 1976-77 is estimated to have

declined to Rs. 236.06 crores in 1977 78.

(b) and (c). The details for the year
1976-77 are given in the Annual Report
on Industrial and Commercial Under-
takings under Central Government
placed on the Table of the House during
the last Budget Session. For the year
1977-78, the Report is being finalised
and will be placed before the Parlia-
ment during the next Budget Session
in 1979.

(d) Government keep a close watch
on the performance of the public
enterprises and some of the important

steps taken to improve their profit-
ability are:
(i) Improvement of capacity

utilisation;

(ii) Debottlenecking various phases
of operation;

(iii) Provision of
facilities for better
existing equipment;

balancing
utilisation of

(iv) Provision of captive power to

ensure smooth energy supply in
selected industries;
(v) Improvement in industrial

relations;

(vi) Improved production Planning
and control techniques;

(vii) Introduction of incentive

schemes;

(viii) Periodical review of perfor-
mance against budget targets at the
level of administrative Ministries:

(ix) Improvement of
control practices; and

inventory

(x) Modernisation and diversifica-
tion etc.

Sale of imported stee]

4761. SHRI K. PRADHANI: Will the
Minister of COMMERCE, CIVIL
SUPPLIE§S AND COOPERATION the
pleased to state:

(a) whether some cases hgve come
to the notice of Government that
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some users of steel are selling import.
ed vita]l steel items in the market at
a premium;

(b) if so, the details thereof; and

(c) what steps have been taken by
Government to prevent such malprac-
tices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes, Sir.

(b) The details of the reported cases
will be laid on the Table of the House
in due course,

(¢) Action under the Imports and
Exports (Control) Acf and Imports
(Control) Order will be taken against
the licence holders in cases where mis-
utilisation is proved. Side by side
increased imports of those steel items
has been provided for in the import
policy, of which indigenous availability
is not adequate to meet the demand.

Payment of Income Tax by Doctors ?f
Sir Ganga Ram Hospital, New pelhl

4762. SHRI AMAR SINGH V.
RATHAWA:
SHRI BALBIR SINGH:
SHRI CHHITUBHA!
GAMIT;

Will the Minister of FINANCE !¢
pleased to state:

(a) whether Government are aws’
that many regular and honorary do¢
tors of Sir Ganga Ram Hospital, Ra’
inder Nagar, New Delhi have a huf
earning from the said hospital but 2
not paying Income Tax accordingly;

(b) whether Government are a“:
aware that some of the Doctors ﬂ:"l
honorary doctors of the said hospi’™
have their own or in psrtnershn:
. other nursing homes/clinics and ‘;d

~:nigiting doctors in other Hospitals ¢
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nursing homes and are ea.rning a lot
of money but are not paying Income
Tax accordingly;

(c) if so, what action has been
taken against them according to law;
and

(d) the names of such Doctors of
Sir Ganga Ram Hospital, the amount
paid as Income Tax during the last
three years? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c). The
‘names of seven doctors are shown in
the annual returns filed under section
206 of the Income Tax Act for Ganga
Ram Hospital, for the years 1975-76,
1976-77 and 1977.78. Taxes have been
duly deducted from the salary paid to
the doctors.

Iniormation available in the office of
the Commissioner of Income Tax
indicates 43 doctors serving the hospital
in an honorary capacity. All of them
have been assessed to income-tax for
the different years.

) $ome of them are interested iIn
private clinics and nursing homess—

vDr. K. N. Kothari and Dr. Mrs.
Usha Kothari have run a nursing
home ecalled Kothari Nursing Home.

, Dr A. D. Sehgal and Dr. N. S.
Dixit are partners in Charak Clinic.
Dr. S. p. Aggarwal is partner in a

firm styled M/s, Diwan Chand
Satyapal

) ((1). It is presumeq that information
Is being sought of only doctors who
::n nursing homes/clinics, on their
notn or in partnership and who have
o declared. their income fully. There
ra complaint of tax evasion against
ha;’:;. D. Sehgal who is alleged to
ik aile'd to disclose tully his interest
hgal's Nursing Home and acquir-
large wealth with . ynaccounted
%ome; This complaint is being
- ired into. Taxes demanded from
. bald by Dr. A. D. Sehgal for the
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assessment years :1873-74

to..1975-76
were as follows:— -

-t

Assessment year Taxes demanded/paid

Rs,
1973-74 7,366/-
1974-75 9,106/~
1975-76 21,765/-

There is no specific information of
tax evasion in the case of any other
doctor of the Hospital

Advances to non-priority sectors by
branches of Bank of Baroda and Cen-
tral Bank of India

4763. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that some
branches of Bank of Baroda and Cen-
tral Bank of India are violating the
norms laid down by Tandon Com-
mittee in respect of advances to non-
priority sectors;

(b) whether it is a fact that in
some cases the branches have exceeded
the limits sanctioned by the Head
Offices; and

(c) it so, the details thereof and
what steps are being taken to remedy
the lapses and details of action taken/
proposed?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The norms for reasonable levels of
inventories and receivables prescribed
for fifteen major industries, following
the recommendations of the Tandon
Commitiee are not rigid and absolute.
Although commercial banks, including
the Bank of Baroda and the Central
Bank of India, have been instructed to
observe these norms, they do deviate
for reasons considered adequate and
only to an extent considered reasonable
in special and emergent cases.

(c) In case of any deviation from

the discretionary powers vested in an
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officer, the banks under their system
of internal inspections take action
againgt such officers. The Reserve Bank
also has a system of inspections under
which such excess drawings are report-
ed to the banks controlling officers
particularly if large unauthorised
excess drawings are noticed as a
regular feature.

Nows-item captioned “Coca Cola may
return via Nepal”

4764. SHRI VASANT SATHE:

SHRI VIJAY KUMAR
N. PATIL:

SHRI S. S. DAS:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news-
report appearing in the Times of India
dated 24th November, 1978 under the
caption “Coca Cola may return via
Nepal”;

(b) if so, what is the reaction of
Government to the various observations
made therein observation-wise; and

(c) facts of the matter—details of
action taken/proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,

(b) and (c). In terms of Article V
of the Indo—Nepal Treaty of Trade,
1978, which reads:

“Notwithstanding the provisions of
Article IIT and subject to such ex-
ceptions as may be made after con-
sultation with His Majesty’s Govern-
ment of Nepal, the Government .ot
India ngree to promote the industrial
development of Nepal through the
grant on the basjs of non-rece{pro-
city of specially fa_vourat;lg treat-
ment to imports into India of indus-
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trial products manufactured in Nepal
in respeet of customs duyty and
quantitative restrictions normrally
applicgble to them”.

India has accepted the grant of pre-
ferential treatment to goods manu-
factured in Nepal which are principally
out of materials of Nepalese origin or
Indian and Nepalese origin. Accord-
ingly, in the Protocol to the Treaty, it
is provided that—

1. “The Government of India will
provide access to the Indian market
free of “basic” customs duty and
quantitative restrictions, generally,
for all manufactured articles which
contain not less than 80 per cent of
Nepalese materials or Nepalese and
Indian materials”.

2. “In the case of other manu-
factured articles in whiich the value
of Nepalese and Indian materials
and labour added in Nepal is at
least 50 per cent of the ex-factory
price, the Government of India will
determine the arficles on case by
case basis eligible for following pre-
ferential treatment in the Indian
market:

(a) barring exceptional circum-
stances, exemption from quantita-
tive restrictions, and/or

(b) tariff concessions at least
to the extent of 50 per cent of the
MFN rate of import duty where
the value in such articles is less
than 80 per cent but more than
50 per cent of the ex-factory
price”.

Further till such time as procedures
to determine the eligibility of indus-
trial products to the concessjons
envisaged for goods containing 80 per
cent of indigenous materials are
established, it has been agreed by the
Government of India thHat the list of
articles produced in Nepal (appended)
shall be permitted . access  witheut
quantitatfve restricions and be e¥émpt
from basic customs duties. Item Bn8-2
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is entitled “All other, non-alcoholic
beverages,” this would include aerated

waters.

When the Government of India’s
attention was drawn to the fact that a
Coca Cola Bottling Plant was being set
up in Nepal and that its products
could find their way into the Indian
market, bearing in mind the policy of
the Government of India on Coca Cola,
it requested the Government of Nepal
to ensure that the products of the Coca
Cola Bottling Plant in Nepal do not
find their way to the Indian market
in any form whatsoever. The views of
the Government of Nepal are awaited.

Nepalese industrial produets eligible
‘for preferential treatment in India

B-1 Cereal and Flour Preparations
B-1-1 Biscuits, loaves, cakes, pastry
and other bakery products

B-1-2 Noodles ang spaghetti
B-1-3 Cornflakeg

B-1-4 Maly

B-2 0il and 0Oi] Extractg
B-2-1 Solvent extracteq oil

B-2-2 Essential Oj and perfumes
B-2-3 Vegetable ghee

B-3 Vegetable productg
B-3-1 Canned vegetables
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B-3-2 Canned soup

B-3-3 Chutney and pickles (oan~
ned and bottled).

B-3-4 Starch and glucose

B-4 Fruit Products

B-4-1 Fruit juices, syrups and
squashes

B-4-2 Jam, marmalade and fruit
jellies

B-4-3 Bottled or canned fruits
B-4-4 Other tined or packeted

fruit prepargtions

B-5 Dairy Products
B-5-1 Gheg canned
B-5-2 Butter (Package)
B-5-3 Cheese

B-6- Meat Preparations
B-6-1 Tinned and packed meat and
meat preparations

B-6-2 Meat essence

B-7 Sugar and Sugar Preparations

B-7-1 Sugar

B-7-2 Sugar-candy

B-7-3 Syrup

B-7-4 Sugar confectionary and

other sugar preparations

B-8 Beverages
B-8-1 Ice ang Ice-cream
B-8-2 All other non-alcoholic be-

verages

B-9 Confectionery

B-9-1  Confectionery, excluding

v

chocolate.
B-19-¥Fodacco Products
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B-10-1 Cigar o
B-10-2 Bidi
B-10-3 Tambakhu
B-10-4 Zarda
B-10-5 Other manufactured tobac-

B-11 Forestry Products

B-11-1 Wodden furniture
B-11-2 Plywood
B-11-3 Rosin and turpentine
B-11-4 Catechu and tannin
B-11-5 Bamboo products
B-11-6 Wooden parketg
B-11-7 Chip-board and
board

particle

"B-11-8 Card-board and other board
B-11-9 Paper

B-12 Grass and Straw Products

B-12-1 Straw board

B-12-2 Other grass and straw pro-
ductg

B-13 Leather and Leather Products

B-13-1 Tanned skin and hides
B-13-2 Shoes

B-13-3 Purses

B-13-4 Bags

B-13-5 Other leather products.

B-14 Mining
B-14-1 Lime

B-14-2 Bricks, tiles, pipes and other
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building mbterial; made of"'ciay,
stones and cement

B-14-3 Pottery

B-14-4 Chalks and chalks powder

B-14.5 Slate

B-14-6 Magnesite

B-14-7 Marbles
B-15 Handicrafts and Artistic Goods
B-16 Cattle Food and Fooders
B-17 Glass and Glass Goods

B-17-1 Glass bottles and tumblers
B-18 Soap

B-13-7 Laundry anq toilet soap

B-18-1 Laundry and toilet soap
B-19-1 Hessian

Bi9-2 Sacking

B-19-3 Twine

B-19-4 Other jute products

B-20 Match

B-21- Metal Products
cabinet etc.)

(Furnitures,

B-22 Textiles

B-22-1 Readymade garments (Cot-
ton)
B-23 Miscellaneous

B-23-1 Precipitated
bonate

calcium car-

B-23-2 Tooth paste.
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Cotton monopoly procurement scheme
of Maharashtra

4765. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased

to state:

(a) whether Government of Maha-
rashtra has written to the Commerce
and Finance Ministries seeking ap-
proval of cotion monopoly  procure-
ment scheme of the State Government
and asking for financial assistance;

(b) if so, the number and dates of
such communication exchanged and
details thereof: and !-

(c) what is the reaction of the Cen-
tral Ministries to the proposal made
by the Chief Minister of Maharashtra
and details of assurances/commitments
made to the State Government?

THE MINISTER OF FINANCE
(SHRI }H. M. PATEL): (a) and (b).
A letter dated 17-10-78 from the
Minister for Co-operation, Government
of Maharashtra was received in the
Ministry of Finance asking for credit
limits for procurement of cotiton.
Replies of the Finance Ministry were
Sent to the State Government vide
letter No. 3070-FM/78/VIP(I) dated
31-10-78 to the Minister for Co-opera-
tion and letter No. 6/FM-PA/78 dated
21/22-11-78 to the Chief Minister.

ob(.c) '.l'he Government of India have no
jection 1o the Maharashtra Govern-

ment operating the Scheme, subject to
certain conditiong

Development of

P -
Bhubaneshway url, Konark,

and Chilka

4766. SHRI K. PRADH i

. . A :
Minister of TOURISM ZII{IDngI\{;lIILe-
AVIATION be pleased tq state:

(a) whether Gove ' 9
vernment o .
Ve approached the Cemnlf Orissa

ment for developing Purj Komors
»  Kon,
Bbubaneshwar and Chilka gag ln::‘::

Pational toyrist tentres; and
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-(b) il so, what is Central Govern.
ment’s decision thereon? :

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
Yes, Sir. The Orissa Government had
sent proposals to the Department of
Tourism for the following schemes viz.
(i) Completion of Marine Drive link-
ing Puri and Konark; (ii) Conversion
of the Inspection Bungalow at Barkul
(Chilka Lake) ‘inte a Forest Lodge,
and (iii) Development of Lion Safari
Park at Nandan Kanan (near Bhuba-
neshwar).

The State Government was advised
that the of the road
would come within the purview of the
Road Sector Plan of the State Govern-
ment and as such would not be charge-

construction

able to the Tourism Sector; and that
their proposals for the Forest Lodge
and Lion Safari Park could not be
taken up in the Central Sector because

of limited resources.
l 1

Thereafter at the Conference of Tour-
ism Ministers held in New Delhi in
November 1978, recommendations wefe
made for the inclusion of two cehtres
for development in each State/Union
Territory in the Central Sector, The
recommendations made by the Govern-
ment of Orissa were:—

(a) hotels at Konark and Puri

(b) development of facilities at
Chilka Lake

(c) development of facilities at
Simplipal National Park.

The India Tourism Development Cor-
poration will be undertaklni the ex-
pansion of the Travellers Lodge at
Konark; the conversion of the Travel-
lers Lodge into a Hotel at Bhubanesh-
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war, and the construction of a Travel-
lers Lodge at Puri during the Five
Year Plan period (1978—83).

The details of the other schemes
proposed will be finalised in consulta-
tion with the State Government and
taken up for implementation depend-
ing upon the priorities to be accorded
to each and the resources available.

Aerodromes from which air services
do not operate

4767. SHRI K. PRADHANI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are some places
in the country having aerodromes but
from which air services are not being
operated at present;

(b) if so, the details thereof; and

(c) whether Government propose to
introduce regular air services from and
to these places; if so, by when?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-

SHOTTAM KAUSHIK): (a) and (b).
A list of civil aerodromes, from which
air services are not being operated, at
present, is attached.

(c) Consideration for opening new
stations on Indian Airlines network is
based on traffic demand and economic
viability of new airlinks. A mnew air-
link is being envisaged for operation
of Srinagar/Leh in the very near
future.

Aerodromes from which air services
are not being operated.

1. Delhi (Safdarjung).
. Behala.

. Gaya.

. Kamalpur.

. Kandla.

. Khowal.

N K'ota.

N OO R e W N
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8. Mohanbari.
9. Muzaffarpur (Rewaghat).

10. Nadirgul (Gliderdrome Hyder-
abad).

11. Panagarh.

12. Pantnagar (Phoolbagh),
13. Akola.

14. Balurghat.

15. Barapani (Shillong).
16. Bilaspur.

17. Chakulia.

18. Cooch-Behar.

19. Cuddappah.

20. Donakonda.

21. Hadapsar (Gliderdrome, Pune).
22. Hassan,

23. Jhansi.

24. Jharsuguda.

25. Jogvani.

26. Kanpur (Civil).
27. Khandwa.

28. Lalitpur.

29. Malda.

30. Mysore.

31. Palanpur (Deesa).
32. Panna.

33. Passighat.

34. Rajamundry.

35. Ramnad.

36. Raxaul.

37. Rupsi.

38. Satna.

39. Shella.

40. Sholapur.

41. Tanjore.

42. Vellore,

43. Warrangal.

Deterioration in cooperative movemenat

4768. SHRI EDUARDQ FALEIRO:
Will the Minister of COMMRERCE.
CIVIL SUPPLIES AND COQPERA- .
TION be pleased to state: |



(a) ‘'whether the deterioration in co-
operative movement throughoyt the
country is mainly due to Government-
al interference and to the fact that
very often cooperatives become tqals
in the hands of politicians; and

(c) if so. what immediate measures
do Government contemplate to free
cooperatives from politics?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). It would not be
correct to say that a deterioration has
been set in the cooperative movement
throughout the country. A statement
indicating the All India general trend
of progress of cooperative movement
from 1950-51 to 1976-77, is attached.
It would be seen therefrom that in
terms of membership, share capital
and working capital of all types of
cooperative institutions, the movement
has made progress every year.

It is, however, true that the proper
growth of the cooperative movement
has been somewhat hampered by
political machinations leading to
development of vested interests. More-
over, owing to a variety of reasons,
Governmental interference and official

control over the movement has also
increased over the years.

Remaval of vested ipterests; The ques-

tion of removal of v
ested interests has
€ngaged the attention of the Central

and State Governments for the last
seyeral years. The Conferenc e of
Chief Ministers ang Ministers of Co-
Operation held in June, 1963 had Te-
°‘fmendﬂd that money lenders and
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(i) Restrictions on helding office
for more than two terms in the same
institution and also holding office
simultaneously in more than two
institutions;

(ii) Reservations of seats on the
board of management for gmall
farmers and members of weaker
sectians;

(iii) Regulation of loans issued to
the office bearers of cooperatives;

(iv) Regular elections by an inde-
pendent authority;

(v) Open membership in the

primary societies; and

(vi) Adequate arrangements for
auditing by cooperative institutions.

Several States have already imple-
mented all or some of these recom-
mendations.

Governmental interference in co-
operatives: During 1976, the Govern-
ment of India had issued guidelines
to the State Governments in regard to
the removal of restrictive features
from their cooperative legislation, with
a view to developing cooperatives as
autonomous institutions. In the recent
years, some of the State Governments
have taken action for supersession/
sugspension of the managing commitiees
of cooperatives in their States. The
Government of India have written in
all these cases to the State Govern-
ments for early restoration of the
elected boards of management.

National Cooperative Policy Resolu-
tion: In the All India Conference of
State Ministers for Cooperation held in
December, 1977, a National Ceopera-
tive Policy Resolution was adopted
which, inter-alia, envisaged the deve-
lopment of cooperative movement as
an autonomous, self-reliant and politi-
cally neutral movement. Article 5 of
the Pelicy Resolution specifically states
that the ceoperative movement shall be
built up as an automomous, self-seliant
movemaent, free from undue outside
interfence and excessive control, as
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also from politics. After the adoption
of National Cooperative Policy Resolu-
tion, the State Governments have again
been requested to take necessary action
for removal of restrictive features in
their cooperative legislation, to elimi-
nate excessive official control. Simul-
taneously, efforts will be continued to
be made to build up a vibrant coopera-
tive movement based on enlightened
participation of broad-based member-
ship, free from the domination of vested
interests, in order that the cooperatives
become efficient organisations managed
by professionals as against politicians
and other vested interests.

Outlay earmarked for promotion of
Tourism

4769. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state whether the outlay earmarked for
promotion of tourism in the Plan is
inadequate if so, reasons and the pro-
posed projects which are likely to be
abandoned or pruned as a result there-
of?

PTME MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI' PURU-
SHOTTAM KAUSHIK): Tourism, like
any other sector, has been assigned the
priority due in the process of distri-
buting scarce financial resources by the
Planning Commission. As against the
proposed outlay of Rs. 81.77 crores for
the development of Tourism in the
Central Sector for the Five Year Plan
(1978—83), the Planning Commission
has approved an outlay of Rs. 63
crores.

As such, although no schemes have
been abandoned, the expenditure on
various schemes has been proportion-
ately reduced to accommodate the
maximum possible within. the approved
outlay. ‘
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Derecognition of travel agencies

4770, SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state: '

(a) whether complaints are often
received about misappropriation of
foreign exchange, cheating of foreigun,
tourists and other irregularities in-
dulged into by private tourists and
travel agencies;

(b) if so, details of such reports
received during the current year and
what action has been taken against the
travel agencies involved;

(c) whether any travel agencies have
also been derecognised as a resault
thereof and if so, facts; and

(d) whether Government are plann.
ing to organise the working of travel
agencies in a proper way?

THE MINISTER OF TOURISM AND
CIVIL .AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.
So far no complaints about misappro-
priation of foreign exchange or cheat-
ing of foreign tourists have been
received against recognised travel
agencies.

(h) and (c). Do not arise.

(d) In order to ensure that reliable
and experienced parties of sound
financial standing and high standard
of service enter .the tourist industry,
the Department of Tourism has a
system of approving travel agents who
fulfil certain minimum standards. Any
complaints received against  these
‘approved agencies is taken up and
suitable action is taken.

Star category of Hotels

4771. SHRI MANORANJAN BHAKTA:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state:

(a) whetber any decision has been
taken by the Government to do away
with the present starcategorisation of
hotels in the country; and
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(b) it so, facts thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.

(b) Does not arise.

Pepper export to Indonesia and
Malaysia

4772. SHRI M. V. CHANDRA SHE-
KARA MURTHY: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it is a fact that India

. is not only losing her- dominance in

pepper export to Indonesia and Malay-
sia but on accournt of its uncompetitive
price, India's trade in pepper is behin‘
Cardamom in terms of foreign exchange
reserves;

(b) if so, the main reasons for ihe
same; and

(c¢) what steps are being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) India’s
export” of Pepper during the first 7
T; nths of this year (April—October,
\‘/al) has decreased to 4888.9 tonnes,

ued at Rs, 9.25 crores, from 10464.8

lonues, valued at R, 21.4 crores, dur-

g‘agr dm’;&%@ber 77.  Export of
October g 08 the period April—
tonnes. va] Was to the tune of 898
e » valued at Rs. 1.8 crores. Thus
hftport S2rnings from Cardamom was
plgher than the export earnings from
epper during April—_Octoper 78,

(b) The export of Pe
Pper i
(::;ring recent months hgs bil;maf’fneil:
s our prices are higher than the

Prices offered
countries, By other producing

. (¢) Steps are bei
ng taken to increase
Production of Pepper n the country
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and to rationalise

the system of
marketing, )

B

Survey for important places of tourist
interest

4773. PROF. P. G. MAVALANKAR:

- Will -the Minister of TOURISM AND

CIVIL AVIATION be
state:

pleased 1o

(a) whether Government have sur-
veyed and then located some of the
more attractive and important places
of tourist interest to encourage and
promote greater numher of foreign
tourists visiting India;

(h) if so. main indication thereto;

(c) places so located and projects so
designed; and

(d) estimated expenditure to be in-
curred on the same?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (d).
The State Governments/Union Terri-
tories were requested to undertake a
quick survey of the tourism potential
of their respective areas for sugges-
ting tourist centres which would be
taken up for development in the Central
sector. At the Conference of Tourism
Ministers held on 17-11-1978, recom-
mendations were made as to the centres
which could be taken up for
development in the Central sector.
The selection of these centres and the
relevant priorities to be assigned to
them for their development will Le
finalised in consultation with the State
Governments/Union  Territories de-
pending upon the resources made
available in the tourism sector of the
Central Five YQar Plan 1978—83.

Sponsoring of Light and Sound
Programmes in more cities

4774. PROF. P. C. MAVALANKAR:
Wwill the Minister of TOURISM A
CIVIL AVIATION be pleased:to :
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(a) whether Government have been
sponsoring and conducting one or more
Light & Sound Programmes in various
cities;

(b) if so, full facts thereof;

(c) whether the said programmes are
running at profits or losses and details

thereto for the last three years (1975-
1976 and 1977);

(d) reasons for losses, if any; and

(e) whether Government have any
further proposals to extent the said
programmes in other cities, and if so,
details thereof?

THE MINISTER OF TOURISM AND
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SHOTTAM KAUSHIK): (a) and (b).
Yes, Sir.

There are three Light and Sound
programmes at Red Fort, Delhi, Sabar-
mati Ashram, Ahmedabad and Shali-
mar Gardens, Srinagar which are
operated by Government. The show
at Red Fort was mounted in 1965 by
the Department of Tourism and hand-
ed over to India Tourism Development
Corporation in 1967. The shows at
Sabarmati Ashram and Shailmar
Gardens were mounted in 1972 and are
being operated by India Tourism
Development Corporation on behalf of
the Department of Tourism.

(¢) The profit/loss during the period
1975-76, 1976-77 and 1977-78 are given

CIVIL AVIATION (SHRI PURU- below:
1975-76 197677 1977-78
) 77 (RsTinTakhs)
Red Fort . . . . . . . o+69 1-69 2:91
Sabarmati Ashram . .o . . (—)or97 (—)o-67 (—)o-68
Shalimar Gardens . . . . .. (—)1-42 (—)o-39 (—)o- 26

(d) As the show at Shalimar Gardens
is operative only during the summer
months and is closed for six months
in the winter the revenue earned is
proportionately less. There has been
an increase of 18 per cent in receipts
of 1978-79 as compared to the corres-
ponding period in 1977-78.

In the case of Sabdrmati Ashram,
since the number of tourists visiting
Ahmedabad is much less than Srinagar
or Delhi, the sale of tickets has been
comparatively much less.  However,
the number of vistors
tickets has been showing
improvement. Efforts are being made
to reduce the losses by more intensive
publicity, improving the transport
fagilities to the Ashram, improving the
show eté.

and sale of
a steady

(e) There are some proposals which
are under consideration but the details
of which have not yet been finalised.

‘CHTHNY JUER wTC Wo  Wo  wo
' tinhw ¥ dwmere

4775. st wto ot fag : w7 frw Wl a7
IR Y T owGT v

(m% T GO FT ST 28 WRES
1978 & WSl & ‘T | ‘oRIAN A
FIT o Ao Ho A7 WiWE &  wHfNa A
&Y s frwmar @ g
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T 197576 B 1977-78 ¥ WIAT W<
N faon § faamr @ wwr ot F
I FT Ir@AT &&FTC FT forar & o

(@) ag ww Y 35w

Alleged Income-Tax evasion by Synthe-
tics and Chemicals Ltd.

4778. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is not a fact that the
top Executives and Managers of Synthe-
tics and Chemicals Limited have been
given company cars, free petrol, free
driver for personal and official trips
combined in which huge petrol is con-
sumed in personal trips and the com-
pany charges them Rs. 100 per month
to dodge the income-tax authorities;

(b) if not, how much petrol each
car allotted to its Executives and
Managers has consumed during the last
three years, year-wise; and

(c) whether all this does not fall
under income-tax evasion and befooling

‘the Income-Tax Department?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
to (c). According to information avail-
able, M/s. Synthetics and Chemicals
Ltd. have provided conveyance to 13
employees in 1975, 15 employees in
1976 and 15 employees in 1977. A sum
of Rs. 1,200/- has been recovered each
year by the Company from each of
these employees for personal use of
the car.

Details of petrol consumption per
car are not available in the Income-
tax Assessment records. Since there
was no specific complaint of tax abuse
in this regard in the past, the matter
has not so far been investigated by the
Income Tax Officer. The Company’s
assessments have been completed upto
the year 1974-75 and the total expen-
ses in the consumption of petrol for
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motor. ¢aes and vehicles were as

under:- .

Assessment Year “Amount
1972-73 v ~1 1,831,639/
1973-74 1,49,992/-
1974-75 1,76.258/-

Neté§sary' enquiries ‘about consump-
tion of petrol, vehicle-wise, will he
made by Income-Tax Officer in the

pending assessments,

dx Wz iwm, taw & wfwafee
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Offence committed by certain Jute
concerns let off by Cemtral Excise

4781. SHRI ANANT DAVE: Will the
Minister of FINANCE be pleased to
state:

(a) is it a fact that the Central Ex-
cise Department let off lightly serious
offences committed by oertain Jute
concerns in the country;

(b) it so, number of such cases dur-
ing the last three years;

(c) whether the Government have
set up any enquiry commnittee to en-
quire into the matter; and
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«(d) -if -se, t.he details of the ﬂndings
and action gakan by ‘Government with
e view to prosecute the gullty"

THE MINISTER OF $TATE IN THE
MINISTRY OF FINANCE (SHRI

SATISH AGRAWAL): (a) to (d). THe

information is being collected and Will
be laid on the Table of the House.

Fingncid Ihblitotions Finmmoing M/s.
mate Ping (I Regd.

4'%%2. SHRT R. L. 'P. VERMA:
'SHRI K. LAKKAPPA:

Wil the Minister of FINANCE be
pleased to state:

(a) which are the Government insti-
tutions inclusive of Nationalised banks,
non-Natiorralised banks and financial
institutions of Central Government
who are financing M/s. Auto Pins
(India) Regd. and its allied concerns;

(b) whether it came to their notice
that this compamy was involved in a
number of fraudulent transactions in-
volving black money sale, under-the-
table dealings, economic offences and

# many other under-hand dealings;

and

(¢) if so, the consideration which

" weighed with these Nationalised banks,

non-nationalised banks and Central

. Governmefit firancial corporations in
" financing thi; concern?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) All India

i public financial institutions have not

-

!

sanctioned any direct financial assis-

! tanee to M/s. Auto Pins (India) Regd.

The Canara Bank and the Punjab and
Sind Bank have sanctioned loans to
this unit.

(b) Thé banks atre aware of raids
eonducted by enforcement agencies
which revealed tax evasion etec.
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. {c) The loam already sanctioned, to
the unit by the banks are primarily
to meet_ its workmg capxtal require-
ments Such loans are not normal}y
recalled it the conduct of the ac-
count is considered satlsfactory, which,
according to the banks, is the position
in this case,
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Complaint ggalhst mahager, Singapore
Alrtivies, Madrsy

4783, SHRI R. L. P. VERMA: Will
the Minister of FINANCE be pleased
to state:

(4) whether it 4s & fact that Miss
V. Rajashbyi, 8, Chindrabiha Strékt
Wdras hiss Sent b Ieitér to the Stafe
¥fhance Minidter on t9th June, 1978
wgaifist Shii P. 'S. 'Rajaralditid.
Manager, Singapore Airlinds Maddris
for corruptive practices such as violat-
ing ‘Rederve Bank Rulés, Incomé Tax
Rules, defrauding and abetting others
to produce false dccotnts to the R&-
serve Bank and the Government sup-
ported by photéstat copies and other
corroborating papers:

(b) whether it is a fact that Finance
Ministry has acknowledged Mer letters
and are Iooking into the allegations
vide their letters M.S. (EC) 4331 &
7487 dated 19th June, 1978 and T7th
October, 1978 respectively; and

(c) if the above statements are true,
what action has yet been taken agaihst

that fraud-indulging manager . of
Singapore Airlines, Madras; if not,
why? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c). It
is a fact that a complaint was received
from Miss V. Rajasabai against Shri
P. S. Rajaratnam. Manager, Singa-
pore Airlines, Madras. The complaint
was duly acknowledged and enqgrred
into. It has been found that no actlon
is required to be taken against Shri P.
5. Rajaratnam, either under the In-
come Tax Act or under the Foreign

Exchange Regulations Act.
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Statement correcting Answer to Un-
starred Question No. 969 dated 21-7-78
re. Assessment of Wealth-Tax and In-
come Tax of Shri Ved Prakash and
Shrimati Krishna Rani of Messrss.
HIMCO Laboratories, Sonepat

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): The
reply to Lok Sabha Unstarred Ques-
tion No. 969 on 21-7-1978 was furnish-
ed on the basis of information recei-
ved from the concerned field office of
the Income-tax Department.

2. Late the concerned field office on
its own discovered that certain inad-
vertant omissions and some arithme-
tical and typographical errors had
crept in the report furnished by the
field office.

3. In reply to part (c) of the ques-
tion it was stated in the answer that
Smt. Krishna Rani was paying In-
come-tax and Wealth-tax since assess-
ment year 1968-69. It is now repor-
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ted that she has been paying income-
tax for assessment years earlier thanm
1968-69 also. The records of her In-
come-tax assessment for the assess-
ment years 1964-65 to 1967-68 have
now been located by Income-tax Offi-
cer, Sonepat. It further appears that
she has been assessed earlier to assess-
ment year 1964-65 also in New Delhi.
The records for the earlier years are
also being located.

4. In reply to parts (d) and (e) of
the question it has been reported that
the figures of income assessed and tax
thereon and similarly wealth assessed
and tax thereon and wealth returned
were not correctly given for some as-
sessment years due to inadvertant om-
issions and arithmetical and typogra-
phical errors.

5. The correct figures of income as-
gessed and tax thereon for assessment
years 1964-65 onwards and of wealth
assessed and tax thereon from assess-
ment years 1968-69 onwards are as
under:

Assessment years Income Tax Wealth Tax
gross  assessed
1964-65 12,440 1,097 .. ..
1965-66 12,880 963
1966-67 1 13,440 1,111
1967-68 14,340 1,181
1968-69 18,810 2,224 1,830,270 151
1969-70 15,340 1,587 1,52,185 261
1970-71 16,080 1,813 1,70,620 853
1971-72 15,740 1,692  1,17,200 172
1972-73 17,180 2,116 29,260 Nil
1973-74 15,430 1,667 62,700 Nil
1974-75 . 16,370 1,831  1,24,700 1,247
1975-76 . 27,400 5159

1,51,800 1,518 |
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In reply to part (e) of the question

ygars is given as under:i—
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the correct position for the relevant

Assessment Wealih returned
years
1968-69 1,33,365
1969-70 1,53,675
1970-71 1,65,465
1971-72 1,80,209
1972-73 2,05,070
1973-74 62,700
1974-75 1,24,700
1975-76 1,51,800
'1976-777 Returns not yet filed, though
1977-785 ?cf t:lee. ‘:tlx’e ‘;tl(:x)e c:}:?nurgoe:

on 13-12-1976 and 7-10-1977.

6. Since the information was re-
ceived from the fleld office only after
the last Parliament Session wasg con-
cluded, the reply could not be correc-
ted in the same session. Delay in
correcting the reply in regretted.

11.58 hrs.

RE. STATEMENT BL SHRI CHARAN
SINGH UNDER RULE 199

MR. SPEAKER: Mr
' Singh,

SHRI VAYALAR RAVI (Chirayin-

ki): I am on g point of order on
two accounts. First of all, I want to
make it very clear that I welcome the

- statement. ...

MR, SPEAKER: That is not a point
of order.

SHRI VAYALAR RAVI: Rule 199
is very clear and I want to quote it.
You are setting a precedent. You
shave set many precedents in the
House, The first point is—this prece-
dent—how long a Minister, after he

Charan

has resigned, enjoys the privileges of
an ex-Minister? Secondly, if the
Minister is to make a statement, he
must be allowed to give full facts be-
fore the House, he must give full
facts for the reason of his resignation,
whatever he has to speak, and the
Prime Minister can reply. After he
has submitted g statement, it has been
sobered down or deleted......

MR. SPEAKER: Not at all. All
sorts of reports you seem to get. I
have got it with me. No change has
been made.

SHRI VAYALAR RAVI: No change
hag _been made. Ful] statement is
coming.

MR. SPEAKER: One
statement has been given.

12 hre.

SHRI EDUARDO FALEIRO (Mor-
mugao): Under rule 199 which is
sc_ought to be invoked by Shri Charan
Singh, former Home Minister, the
right to make a statement by a resig.
ning Minister is not an absolute right.
It ig subject to your consent. While

additional
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giving your consent, you will consider
the circumstances of each case. Shri
Charan Singh, for whom all of us
have the highest respect, resigned on
30th June, 1977. Immediately on the
same day he released to the press his
letter of resignation. He gave seve-
ral press conferences explaining in
detail what according to him were the
reasons for his resignation. My sub-
mission flows from this proposition
that it is not merely the Cabinet
which is collectively responsible to the
House, but it is each Minister indivi-
dually who is responsible to the
House. This responsibility entails,
among other things, that any state-
ment of policy involved in the resig-
nation of a Minister comes very high
in priority and has to be made in the
House first and later to the public.

Having first broken this constitu-
tional dquty and made statements to
the present, the former Minister can-
not be allowed to make a statement
in this House now. Secondly, six
months have elapsed, this statement
will become gtale. Thirdly, precisely
two or three days ago, it was reportad
in the papers that Mr. Charan Singh,
the former Home Minister was going
to make a statement in the House put
he decided not to make it. My sub-
mission is, no one can play hide and
seek with this House. This rule 199
cannot be made an instrument or
lever to take advantage of pclitical
fluctuations and intra-party disputes.
That is one part of it. The second
part concerns the statement which the
Prime Minister will make, which in
my submission will be iiregular for
this reason. The Prime Minister in
reply to a resolution of Mr. Rajgopala
Naidu said, “I have nothing to add
on the question of resignation of the
Ministers, whether Mr. Charan Singh
or others because I have placed the
letter of resignation on the Table of
the House.” Having said that, he is
precluded now from making any state-
ment about the resignation. You are
setting a bad precendent in allowing
this. As I said, there has been un-
precdented delay in making it.
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SHRI A. K. ROY (Dnhanbad): Sir,
1 have written to you....

MR. SPEAKER: You wanted me
to suspend the rule. I have not agreed
to it.

SHRI A. K. ROY: Under sub-rule
(3) of rule 199, no debate js allowed
on the speeh of the former Minister.
But at the same time, under rule 388
we can move to suspend that sub-
ruie. We do not know what will
come out of the ex-Minister’s speech.
I say you leave it to the collective
wisdom of the House to decide. You
have already told us that sometimes
you are the servant of the Youse and
sometimes you are the master of the
House. It is a very big policy issue.
We do not know, we are all waiting
to see what will come out of the
statement. If after hearing the ex-
Minister ang the Prime Minister's re-
ply....

MR. SPEAKER: I have already
disallowed it. There is no point of
order.

SHRI A. K. ROY: You know I
do not intervene unnecessarily.

MR. SPEAKER: I do not know.
There is no point of order because I
have already refused to give my con-
sent.

SHRI A. K. ROY: Let there be a
full-scale debate. I have got a right
to move it. Let the House reject it.

MR. SPEAKER:
you my consent.

I am not giving

So far as Mr. Faleiro’s objections
are concerned, Mr. Charan Singh had
given notice to say that he would
make the statement on the 19th. But
on 19th we had the Privilege Com-
mittee Report discussion. Therefore,
I requesteq” Mr, Charan Singh whe-
ther he would make the statement
some time later. He agreed to my
request. So far as the delay in mak-
ing the statement is concerned, we
have considered the question on a
former occasion and there are good
circumstances in this case for delaying
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the statement. I do not think there
is any merit in any of the okjections
taken.

Mr. Charan Singh.

12.07 hrs.
STATEMENT UNDER RULE 199

SHRI CHARAN SINGH (Bagh-
pat): Mr Speaker, Sir, I may state
at the outset that my exit from the
‘Government was not a resignation in
the usual sense, but an expulsion.

I fel] critically ill on April 24 1978
and had to be admitted to the All
India Institute of Medicai Sciences,
New Delhi on that very day. I came
out of the Institute on June 9 and
was convalescing at Suraj Kund, but
under the care of a doctor of the
Institute, all 24 hours of the day. On
the 29th June I received a  letter
from the Prime Minister at about
10.00 P, M. demanding my resigna-
tion and clothed in strident language--
language of a master to a servant.
I wrote back the next day that I
was resigning forthwith as desired
by him, but would give my wassess-
ment of the real reasons behing this
action of his, on the floor of Parlia-
ment. I would have come earlier to
the House but for my ill health and
persuasion of my friends to delay the
statement. Inter alia, the letter said:

“I am quite sure that you are
fully aware of the concept of col-
lective responsibility that prevails
in a Cabinet system of Government.
I do not know what prompted you
to to decide to depart from time-
. honoured procedures  that are
characteristic of the Cabinet sys-
tem, and choose +to use the
Press gs the medium of communi-
cation with your Cabinet collea-
gues, Instead of submitting your
proposals to the Cabinet, you chose
to by pass the Prime Minister and
the Cabinet and make statements
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which amount to a condemnation of
the Cabinet through the medium
of the Press. ..

“The step that you have takem
is all the more understandable, be-
cause the matters that you have
raised are all matters’ which fall
entirely within the competence of
the Home Ministry of which you are
Incharge. The responsibility for pro-
cesing legal action against Mrs. Gan-
dhi and others responsible for the
excesses of the Emergency falls with-
in the area of responsibility of the
Home Ministry. As Home Minister,
it was, and has continued to  be
your responsibility to give thought—
to this question and put before the
Cabinet proposals for the  best
course of action in this field, and
also to see that the administrative
action necessary for the implemen-
tation of these proposals was car-
ried out expeditiously and effec-
tively,

“Your statement gives the im-
presion that you wanted that Mrs.
Gandhi should be immediately ar-
rested and detained but ‘those who
differed from you’, obviously in
the Cabinet, stood in your way.
There can be a greater travesty of
truth than to suggest that you put
forward any proposals in this re-
gard which were turned down by
the Cabinet. The fact of the matter
is, that you made no proposals of
this knid to the Cabinet and there=-
fore, the question of turning them
down did not arise.”

Mr. Speaker, I would now like
with your permission to state the
facts leading to the situation, in a
chronological grder,

While I was staying at Suraj Kund,
Shri Ram Jethmalani a legal lumi-
nary and a respected Member of this
House, saw me thrice at my request
in order to discuss the question of
the establishment of special courts,
or some other special procedure, for
the former Prime Minister, Mrse
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Gandhi’s trial He told me that a
distinguished  jurist Shri Seervai,
was also of the same opinion as he
himself and I were, He also referred
to the opinion of Shri Terkunde in
this connection. Shri Ram Jethmalani's
interest in the matter as also my
view of it will be clear from the
letter which he wrote to the Law
Minister on June 12, 1978:

Ram Jethmalani, MP.

7B Janpath
New Delhi
12th June, 1978

“My dear Shanti Bhushan,

After our last meeting, I pre-
pared a draft ordinance and showed
it to Charan Singhji, He was keen
that I should obtain Mr. Seervai’s
opinion on its Constitutional vali-
dity. I sent a copy of the draft
ordinance to Mr. Seervai and re-
“quested him to make such changes
as he liked, but the ordinance
" should be foolproof and immune
to all possible attacks, Mr, Seervai
has made a few changeg and the
revised version is according to him
ebove all Constitutional reproach.
I am sending herewith the revised
eordinance as well as Mr. Seervai’s
“opinion. I have once again to reite-
‘rate that on the return of the
Prime Minister this Ordinance
shoulg be forthwith promulgated
and something done to bolster our
fast diminishing credibility.

: With' regards,

Yours sincerely,
(sd)/
.. (Ram Jethmalani)
Mr. Shanti Bhushan,
Union Law Minister,
New Delhi.” .
On June 15, the Cabinet Secretary,

the Home Secretary and the Person-
me] Secretary (who is in charge of
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would take yearg and years, create
disaffection in the public mind and
bring a bad name to the Government.
And that the people were unable to
appreciate how Mrs. Gandhi came to
be released unconditionally in  the
preceding October perhaps, the first
instance of its kind in the history of
Crimina] Law in India. I also referred
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the Central Bureau of Investigation)
held a meeting with me at Suraj
Kund to discuss the question of trial

and prosecution of Mrs. Gandhi. Du.
ring the course of the discussion, I
made it clear to them several times—
clear beyond any doubt—that I want-

ed Special Courts to be set up for
Otherwise, the trial

to the opinion of the distinguished

jurist, Mr. Seervai and the draft of
an Ordinance prepared by him which
had been given to me by Shri Ram
Jethmalani While such was my
view, the thoughts that swayed the
Prime Minister and the Law Minis-
ter were different.

In its issue, dated June 18, 1978, the

Times of India, New Delhi, carried
the folowing report of a press confe-

rence held by the Prime Minister

immediately on his return from a

ten-day tour of the US.A.:

“The Prime Minister, Mr.
Morarji said here today that the
government would decide within
two monthg the question of prose-
cution of Mrs. Gandhi in the
light of the findings of the Shah
Commission.

‘“Replying to a spate of questions
on the subject at his press con-
ference here this evening, Mr.
Desai was emphatic in ruling out
any retrospective penal action,

The question of prosecution was
being examined by the  govern-
-ment. ‘Any action taken will be
under the existing law and  for
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specific offences. I do not believe
in a;xy high-handed action. Crimes
committed will be dealt with in
‘accordance with law, I cannot
make new crimes, I cannot make
laws with retrospective effect. That
will be wrong.’

He told a questioner that Mrs.
Gandhi had been punished by the
people. ‘She will be punished in
future also. People are not going
to forget what she did’. Emergency
must be forgotten as a bad dream,
he said,

A week later, that is, on June 25,
the Indign Express, New Delhj, re-
ported thus:

“Mrs., Gandhi to be tried by
Ordinary Court. New Delhi, June

24: The Government has decided-

to try Mrs. Gandhi in an ordinary
way, instituting cases against her
in a magisterial court in the capi-
tal.

There will be no special court, nor
a special judge, even though it
realised that the cases may take a
long time to conclude,

It is not known whether, to expe-
dite the proceedings, the government
will approach the Delhi High
Court to transfer the cases to it-
self—a procedure adopted earlier
by the government in severa] cases.
This can help skip two stages. From
the High Court the appeal is only

to the Supreme Court, while from’

the magisterial court the cases
will go to the sessions judge, then
to the Hight Court and ultimately
to the Supreme Court.

The cases which are being insti-
tuted are under section 343 and 344
of the IPC and they relate to wrong-
ful confinement. One is under
section 211 for giving false informa-
tion to the Stute: this js about the
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wrongful detention of textile inspec-
tors. The Government could have
preferred this case under the Pre-
vention fo Corruption Act and
that would have automatically

meant a trial by the Sessions
Judge. = (The Supreme Court has
held that misuse of authority
to cause wrong to the State can
be a case for a special magistrate.
But the government has not done
that.)

It looks ag if the government was
bending backwards to see that no-
‘body criticised it for having cut
short any procedure or for having
howp unnecessary haste in trying
Mrs. Gandhi,

It is an open secret that a few
Ministers in the Central Govern-
ment, particularly Mr, Shanti Bhu-
shan, Law Minister, have opted for
a soft line towards Mrs. Gandhi.
They think that she was ‘punished”
by the people when they threw her
out in the Lok Sabha poll, At a
news conference after his visit to
the U.K. and the U.S.A., Mr. Morar;ji
Desai had also observed: Has not she
been punished for playing with the
Constitution?’ ”

On 27th June, the UNI sent out &
despatch from New Delhi, a part
whereof runs as follows:

“According to the current think-
ing of the Prime Minister, he does
not favour action except under the
existing law, Even under the
present law, it will be open for the
Government to approach the High
Court to specify a Magistrate's -
Court to dea] exclusively with-
cases relating to Mrs. Gandhi ang-
others. The Court would commit
the proceedings to the Sessions
Court. The Prime Minister also
does not favour any new legislation
depriving Mrs. Gandhi of the due
process of law now accessible to
other citizens. The suggestion that
she should have only one course of
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appeal instead of two or three avail-
able to others is also not accepta:.ie
to Mrs. Desai.

“This legislation would create an
impression that the Government
was out to persecute some one and
could be challenged in a Court of
Law.”

It was in the context of these three
report; that I thought it necessary,
on June 28, to explain my point of
view by way of an interview to the
press—a view which dictateq strong
and swift action against the former
Prime Minister,

I =aid as follows:

~ “Perhaps, those who differ from
me do not realise sufficiently the
intensity of the feelings among the
people of our country on the Go-’
vernment’s failure to put the for-
mer Prime Minister behind the
bars; by now. They draw all sorts
of conclusions and are inclined
to give credence to all kinds of
stories. They think that we in the
Government are a pack of impo-
tent people who cannot govern the
country.....

AN. HON. MEMBER. It is true.

SHRI CHARAN SINGH: Now it
seems the potency has returned.
I further quote: ‘

“Indeed there is even a section’
of our people, especially among
those who had suffered grievously
under her regime during the emer-
gency, who want that Mrs, Gandhi
should be detaimed under MISA,
which is still on the statute book
and despite the Janata Govern-!'
ment’s irrevocable commitment to
scrap this lawless law. Although
I might not go along with thig ex-
treme view, I can still understand
and appreciate their feelings. Its
only represents their patriotic re-
action to the manner in which Mrs.
Gandhi and her caucus have tried
to denigrate the law courts, create
uproars in law court compounds,
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impute motive; to the Shah Com-
mision, subvert the proseution evi-
dence and generally create an at-
mosphere of violence and terror in
the country against those who dif-
fered from her and her Congress.”

Ag it happens, the Grand Old Man
of Indian politics Acharya J, B. Kri-
palani, was also thinking on the same
lines as 1 was, On the 27th June,
he wrote the following letter to me:

“My dear Charan Singh,

When I wrote to you last, 1
thought you are quite restored to
your health, but I find that this is
not so. I hope, in spite of the pre-
sent difficulties, you will soon be
restored to your normal health.

I am sending you herewith a let-
ter I have addressed today to the
Members of Parliament about the
tria]l of Mrs. Gandhi, I am sure,
you will agree with me that the
way that hag been proposed for a
tria] is as good as dropping it sl-
together. In thig connection, I am
alsp sending you herewith 5 cut-

ting of an article that I wrote a few
days back in the ‘The Hindu' of
Madras.

I hope, the political troubles
there will end soon ang you will
begin again the service of the na-
tion as a united party.

With greetings and best wishes,
Yours sincerely,
) Ssd/-
(J. B. Kripalani)®

I may tell the House, however,
that I received Acharya’s letter
(along with its enclosure) more than
a week after I had resigned.

Now, to the arguments advanced
by the Prime Minister in hig letter to
me, dated June 29: the first js based
on the principle of collective res-
ponsibility. This principle has been
taken from the Conventions of the
British Parliamentary practice. It
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has beep incorporated in Clause 3 of
Article 75 of our Constitution and
provides that the Counci] of Minis-
ters shall be collectively responsitle
in the House of the People. I must
submit however, that this principle
is not absolute, In other words, it
does not rule out public expression
of diszent on the part of a Minister in
all cases. And I think, in view of the
history of the question of Mrs.
Gandhi’s trial and its public impor-
tance, I committed on wrong if I
conveyed my views thereon to the
people directly.

Mr. John P, Mackintosh writes in
his book, “The British Cabinet”,
Thirq edition (1977), page 33, as
under:

“Collective responsibility used to
be enforced (from the days of the
Younger Pitt) because Prime
Minister; and Cabinets felt too ex-
posed to criticism if members pub-
licly disagreed with each other.
But in the modern conditions of
politics, a government can keep
going in the House of Commons
provided it retaing its majority.
What js more important is to avoid
electorally damaging resignations or
‘split” as the newspapers would
describe the situation. If it is easier
to prevent such damage by allow-
ing an element of public disagree-
ment, then this can be done and
hag been done”,

He goes on to point out on page
535 that “by 1975, as has been said,
occasions arose when ministers were
allowed not merely to record their
dissent in public but to compaign
against each other (over the E.E.C,
particular Bills or the leadership of
their party) before relapsing once
again into a form of collective res-
ponsibility.”

Another writer, Mr, Gorden Wal-
ker—I think this gentleman had also
been a member of the British Cabi-
net; but T am not veary certain...

MR. SPEAKER: Yes; he was,
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SHRI CHARAN SINGH: Mr, Gor-
den Walker, in his book “The Cabi-
net”, has also pointed out that
“dissent ig also permitted if, on ba-
lance this does the governing party
less harm than playing the card of
collective responsibility and facing
resignations, recriminations angd talk
of splits.”

The above fact; of British parlia-
mentary life are particularly true of,
or applicable to the circumstances in
which the Janata Party wag born, It
is not a fully integrated party with
an organic growth from the roots,
but more a combination of parties or
groups which could act only on the
basis of a broad consensus, at least,
on important issues.

What is more relevant than what
“collective responsibility” means or
does not mean, is the question whe-
ther it applies to Ministers only or to
the Prime Minister also. The Prime
Minister thinkg that he is above all
rules and conventions, that it ig tlie
Ministers alone who are subject to
discipline or answerable to him on
al] conceivable occasions. But in
my humble opinion, he is wrong in
thinking or acting a5 he has been
doing.

Article 74 provides that there shall
be a Council of Ministers with the
Prime Minister at the head. Although
he iz the head of the Council, the
Prime Minister is only the first among
equals (primus inter pares). Thus
the principle of collective responsi-
bility embraces in its fold the Prime-
Minister along with the Ministers.
This is clear from the observations
of the Chief Justice Beg and Justice
Chandrachuq of our Supreme Court
also, made in a judgment delivered
in the case of Karnataka State vs,
Union of India thi: very year.

Last year, in 1977, the Prime
Minister had declared that India
would not produce or use nuclear
energy even for peaceful purposes
though this might be deterimental
to the interests of the country, Now,



279 Statement

[Shri Charan Singh]

this goes contrary to a clear Govern~
ment decision taken during the days
of the previous regime, notwithstan-
ding the objections of about half a
dozen countries which today hold
the monopoly of production of nu-
clear energy and stockpiling of ‘ne
destructive arms. It was a sensible
decision and consistent with our na-
tiona] self-respect, The question
arises; why did Shri Desai make
such a statement without putting it
‘before the Cabinet?

Then there ~is the  unfortunate
statement of the Prime Minister on
Sikkim’s merger with India. Now,
this statement wag not only factually
wrong, but it was never put to the
Cabinet or discussed by it. The state-
ment has made our country an ob-
ject of ridicule throughout the world.
Shri Desaj expressed the same view
about the liberation of Goa, again,
without consultation with his collea-
gues,

The Prime Minister explained that
it wag his own personal opinion, But
a Prime Minister’s opinion in regard
to a public question can never be
regarded as a private or personal
opinion. It was an outright official
declaration and, in any other coun-
try, the Prime Minister woulq have
been forced by Parliament to resign.
But then India is different.

‘AN HON., MEMBER. We are im-
potent.

SHRI CHARAN SINGH: Includ-
ing yourself. T would remind my
friends of their reactions to the pro-
posal Yor imposition of Emergency
made by their leader et that time;
they al] acquiesced in that.

 Centre-State relationy is' a subject
falling within the ambit of the De-
partment of Home Affairs When
certain Chief Ministers weanted that
a Conference of Chief Ministers be
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called to discuss certain issues, the
Prime Minister made a declaration
that no such conference would be
held nor was it necessary to do so.
He never consulted me as to what I
thought about the matter,

Law and Order is strictly g State
subject but there are certain ques-
tions relating thereto, which the Go-
.vernment of India might consider
relevant to its own duties and func-
tions. For example, there were se-
rious disturbances in Maharashtra in
October last year, The Prime Minis-=
ter wrote a letter to the State Chief
Minister without even as much as
bringing it to my notice even after
it had been gent out.

There are several such other ins-
tances, over the narration whereof,
I need not waste the time of this
House any further, A valid question
will, therefore, be whether in the
face of his own personal record of
wilfully by passing the Cabinet and
the concerned colleagues, it lies in
Shri Desai’s mouth to accuse me of
transgressing the principle of collec-
tive responsibility.

As for the second point raised by
the Prime Minister in his letter, it is
true that legal action against Mrs
Gandhi and others responsible for
the excesses of emergency, as held
prima facie by the Shah Commission,
falls within the area of responsibility
of the Home Ministry. Now, the first
part of the Commission’s report was
received in the Home Ministry on
March 12, 1978 and placed before the
Cabinet on March 23. As the House
already knows, en intimation that an
Empowered Committe was appointed
to process the recommendations of
the Commission, to submit its re-
commendations and to suggest the
action, that was to be taken thereon,
within a month or so. The second
part of the Commission’s Report was
received, and the recommendations
of the above Empowered Gommittee
on the first part submitted during my
fllness, viz., on April 27 and May 1,
respectively. The Committee’s  re-
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commendations - on the gsecond part of
the Gommisgion’s report are said to
have been received still later, viz,
on May 1l1. During this period, it was
the Prime Minister himself or the
two Ministers of State who held
charge of the Home Portfolio. I do
not, however, exactly know what the
arangement was: at least I was
never informed of the arrangement.

As regards the Prime Minister’s
thirq argument, viz.,, about my res-
ponsibility to give thought to the
question of Mrs, Gandhj's trial and
put proposals before the Cabinet on
the subject. I have already tolq the
House that I did hold a discussion
with the Secretaries concerned imme-
diately my health permitted to
do so. That is on June 15 at Suraj-
kund where I reached only six days
earlier. I understand, however, that
the Ministry of Home Affairs, rather
its Secretary did not submit any note
on the trial of Mrs Gandhi either to
the Prime Minister or directly to the
Cabinet. Why no action was taken
in pursuance of the discussion or my
view so clearly expressed, passes my
comprehension, But I could not ask
any questions or take any action on
this failure as it came to my notice
only after I had resigned.

The question that called for consi-
deration in this connection, is very
simple, indeed. Admitting I tarried
or failed in my duty of sending up
proposals in regard to Mrs Gandhi's
trial promptly to the Cabinet, could
not the Prime Minister motor down
to. the Suraj Kund for a discussion
with me, or, if he considered this
course to be below his dignity, could
he not ring me up for a telephonic
talk?

AN HON MEMBER: Telephone

-out of order.

SHRI CHARAN SINGH: But it
was certainly not open to the Prime
Minister, without consulting me, to
let it be known to the Press and,
through it, to the people that he did
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not favour eny course for trial of
Mrs. Gandhi other thap what was
available to other citizens; that she
starting with institution of comp-
laints in a Magistrate’s court and an
appeal to the Sessiong Judge, then
to the High Court and finally to the
Supreme Court; that government
would appoint no special court .ar
special judge to try Mrs Gandhi even
though the cases took a long time to
conclude; that any such action on the
part of the Government or a new
legislation in this regard was likely to
create an impression that government
was out to persecute some one; and
also that such a legislation could be
challenged in a court of law, etc., etc.

It is clear that the Prime Minister
thinks Me was free to do what he
liked, without consulting the Minis-
ter concerned. I do not think he was
so entitled. At best, he could take the
matter to the Cabinet. But, then, the
House must. have noted that our
Prime Minister usually speaks in
terms of ‘I’, not ‘we’, ‘Cabinet’ or
‘Government’.

AN HON MEMBER: Super ego.

SHRI CHARAN SINGH: To con-
clude the argument about collective
responsibility; the House must have
noticed that, in seeking the Supreme
Court’s orders about establishment
of special courts for trial of Mrs
Gandhi. he has contradicted all that
he told or conveyed to the press in
June last and the Supreme Court's
opinion vindicated my stand in the
matter. What history will say of
such a Prime Minister, can easily be
guessed. "'If-1 had not issued my
public statement, the Prime Minister
might not have given up his opposi-
tion to Spevial Courts.

" The hollowness of Shri Desai’s plea
of colleetive responsibility is estab-
lished by the fact that, when ano-
ther Minister accused the Goverm-
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ment of softness in the matter of
action against Mrs. Gandhi, the Prime
Minister not only did not demand his
resignation but reportedly persuaded
him to  withdraw the resignation.
which he had submitted on his own..

AN HON. MEMBER: Who is that
Minister?

SHRI CHARAN SINGH: I leave it
to you for your conjecture.

Therefore, the argument about
transgression of the principle of col-
lective responsibility was a feint: the
real reason lay elsewhere.

The first reason consisted in the
Kisan rally. I had advised my co-
workers not to convene any such ral-
ly, for it was likely to create
a misunderstanding about me in the
minds of the residents of the city of
Delhi, They would not agree: a rally
was held and more than 15 lakh peo-
ple gathered. The size of the rally
sent a chilling wave  through the
heart of some who mattered. They
looked small in their own eyes. Even
some of those who attended and ad-
dressed the rally, had second
thoughts. A rally in honour of a
colleague had been held in the capi-
tal eight months earlier, but it was
comparatively a  small affair and.
therefore, not out of the ordinary.

The Prime Minister, in particular.
saw in the rally a threat to his posi-
tion. I know a Minister of State whom
the Prime Minister asked not to at-
tend the rally. Not only that, he
went to the extent of taunting a Mem-
ber of the Cabinet saying that he
attended the rally because Charan
Singh had promised to allot the Mi-
nistry of Home Afluirs to him when
he became the Prime Minister.

The Prime Minister went out of his
way to make a statement on the
floor of the Rajya Sabha on the day
preceding the really, viz., on Decem-
ber 22, 1977 ‘that he did not approve
of any birth-day celebrations for him-
gelf and that he would not join such
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things.” He did not care to consider
that such an unsolicited statement
would wound the feelings of his seni-
ormost colleague. But, then, he was
the Prime Minister, and I, an humble
individual whom he could make or
unmake. Few people would believe
when I tell them that Shri Desai had
not even the courtesy to felicitate me,
perhaps, because my birth-day has
been tainted by the rally.

It would seem that the Prime Minis-
ter’s attitude towards the Kkisan rally
is also rooted in a reason other thar
what its association with my birth-day
dictated. He daes not think India's
economic development is, in any way.
linked with rural uplift, increased agri-
cultural production ¢ purchasing po-
wer of the agriculturists. To give only
three or four examples: in his opinionr
supply of power to Birla’s Hindelco is
more essential than to tube-wells. This
would be clear from a letter which he
wrote to the Chief Minister of Uttar
Pradesh last year.

Second, the Prime Minister wrote
a D.O. letter to the Chief Minister of
Andhra Pradesh on January 23 last
virtually pleading for exemption ot
Raja Challapalli’s sugar farm from
the provisions of the land ceilings Act
of the State in the name of equity ana
justice. He sought to show ‘patent’
discrimination against this particular
farm inasmuch as the State Govern-
ment’s Nizam Sugar Factory had al-
ready been exempted from the
Ceiling: Act. The then Chief Minister,.
Shri Vengale Rao, truned the table
on Shri Desai with a prompt reply on
February 12.

AN HON. MEMBER: That is the
greatness of him.

SHRI CHARAN SINGH: He ques-
tioned Shri Desai’'s wisdom in inter-
vening in an unmerited case in favour
of a party with a notorious back-
ground.

Third, the Prime Minister would
not allow more than 5.000 tonnes of
gur to be exported which suggestion
was made in order to boost its price
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that had gone down very low. In as-
much ag the production of gur in the
country was estimated at 86 lakh
tonnes, export of such a small amount
could not make any dent on the pro-
ducers’ price, As for the cost or inter-
est of the consumer, inasmuch as con-
sumption of gur constituted only 9.3
rer cent of his total consumption ex-
port even of one-third of the total
production would not irk him.

Fourth, in August last, with a view
to host a meeting of the UNCTAD 1n
January or February, 1980, the Gov-
ernment decided to spend an amount
of Rs. 15.66 crores on the construc-
tion of one hotel and one hostel as
also an expansion and renovation of
the Vigyan Bhawan. This expendi-
ture could very well as avoided, and
this huge sum spent upon sinking of
tubewells, construction or expansion
of a fertilizer factory and providing
clean water to thousands of villages
which are going without it today.

But, then the wretches living re-
mote from the capital, are not with-
in our ken. Nor do they seem to be-
long to us. They are denizens of a
different world-uncouth and unletter-
ed. What are the poverty-stricken
people in the villages or even the
towns to us, and we to them that we
should weep for them!

Here the incompatability between
the Prime Minister’s and my attitude
—his inclination towards the rural
and urban rich and my insistence on
policies and programmes for the up-
lift of the rural and urban poor—be-
comes relevant.

As a communication to me in Jan-
uary last said, apprehending opposi-~
tion from me to certain deals, ‘silent
wheels had begun to move to get me
(sick) out of the way.’ that is, to shift
me from the Home Ministry.

AN HON. MEMBER: You quote it.

SHRI CHARAN SINGH: I will not
like to quote it. The first two para-
graphs of another communication
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which I received in the last week
of February, read as follows:

“The conspiracy of the new Cau-
cus against Mr. Charan Singh has
reached the flashpoint with a deci-
sion to ease him out of the Home
Ministry if not the Morarji Cabinet
itself with the offer of an extended
portfolio of Agriculture to him.
Anticipating a revolt from the BLD
Jan Sangh side, attempts are being
made to seduce the latter into the
officia] camp. Ramnath Goenka of
the Express Group is playing the
leading role in this operation.”

They came out with an article ‘Ope-
ration Charan Singh’. Further:

“First of all, he is trying to get
the socialists to make up with the
Jan Sangh. It is understood that
A and B are willing but C is being
difficult on the RSS issue. They
hope to overcome his reservation.
Their assessment iz that the Jan
Sangh is supporting Chowdhary
Sahit only to protect themselves
against C’s campaign backed by the
official group. Once this is remov-
ed, they claim, the Jan Sangh
would be willing to ditch the Home
Minister.

Simultaneously the dialogue with
the Chavan Reddy Congress consti-
nues with the object of a reconcilia-
tion which would bring old Cong-
ressmen together within the Janata
Party. A has been openly pleading
thig brief and high level discussions

have taken place in pursuit of
this common project. Everything
depends on how the Congress

and Janata fare in the coming Statec
poll—of the House.

Meanwhile, the pres< is being
Mobilised to support the official
Campaign against Chowhuary Sa-
hib”.

True, no responsible public men can
derive any valid conclusions from
such letters or communications, but
as it happens, in this case their con-
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tents stood confirmed by what hap-
pened shortly afterwards.

The immediate and, perhaps, the
most important reason lies in my sug-
gestion to the Prime Minister to ins-
titute an inquiry into the conduct of
his son, particularly in view of what
he himself had said in Bhavnagar in
a public meeting on January 15, 1978.
After waiting for about two months
for the Prime Minister to initiate
action in this regard, I wrote to him
thus, on March 11:

“Secret
New Delhi.
11 March, 1978
My dear....

I am writing this letter after a
great deal of reluctance. In the
given circumstances, not certainly
of my making, it is likely to be
-misunderstood. But 1 have care-
fully weighed it in my mind and
‘think that I would be failing in
my duty if I did not do so.

On January 16 last, it was report-
<ed in the press that you had been
pleased to make the following state-
‘ment while addressing a public
meeting in Bhavnagar (Gujarat):

‘Bhavnagar, January 15: The
Prime Minister, Mr. Morarji Desai
today offered to resign if allega-
tions of corruption levelled
against his son, Mr. Kanti Desai,
were proved.

‘Addressing a mammoth public
meeting here, Mr. Desai described
the charges as ‘unfounded and
mischievous’ and said: ‘Let these
allegations be inquired into by a
three-member impartial commit-
‘tee’.

‘Referring to the allegations for
the first time in public, he said
he was doing it intentionally so
that whoever had any proof
against his son, could produce it

Mr. Desal was provoked to
~come otit openly at the latest issus

of ‘Samarthan’, a weekly publish-
ed by Mr. Pranubhai Bhatt, Presi-
dent of the Bhavnagar district
Janata Party unit had carried
these allegations....’

‘The Prime Minister pointed out
to Mr. Pranubhaj Bhatt who was
sitting beside him on the dais
and hoped he would apologise in
public if he was convinced
that his allegations were base-
less Mr. Bhatt, however, avoided
referring to the issue while
thanking Mr, Desaid for his ad-
dress”. The Times of India. Ja-
nuary 16, 1978.

Now, if I may say so, this stand of
yours in the matter of allegations
against your son could not be im-
proved upon. Shri Kantibhai Desal
is your only son and lives with you.
Perhaps, as stated by you on the floor
of the Parliament, you have appointed
him as your Private Secretary also.

Below are given extracts from an
interview which a correspondent of
the weekly ‘India Today’ had with
Shri Kanti Desai, as published in its
issue dated 16—31 December, 1977:

“Q: What exactly do you look
after as the Prime Minister’s pri-
vate Secretary?

A: I mainly look after the poli-
tical affairs. The administrative de-
tails I leave to others. I meet and
discuss things with political leaders
and others....

Q: You said you want to start public
life by working as your father's
Private Secretary 14 years ago. How
would you like to think of your
own political future?

A: I do not think the work I am
doing at present is any less impor-
tant. But when the time comes, I
will be there. Untii then I am
gaining experience.”

People in general and publicmen in
particular have, however, been dis-
turbed to know that you do not pro-
pose to hold any enquiry at all. This
is apparent from the following news
item which appeared in the ‘States-
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man’, dated 19 January 1978 which re-
rhains uncontradicted till date:

“Mr. Desai has no . intention of
setting up a committee of “three
independent persons” to find the
truth about the allegations being
made against his son, Mr. Kanti-
bhai Desai, reports Samachar.

“Sources close to the Prime Min-
ister said on Wednesday that any
such interpretation of his speech at
a public meeting at Bhavnagar on
January 15 would be erroneous and
unwarranted.

“What the Prime Minister had
said was that the same allegations
which had been made against Mr.
Kantibhai Desai and on which he
made a detailed statement in 1968
were now being revived to malign
him and his son.”

It is difficult for me to believe that
this news-item had your approval but
if it had, I will submit that your ear-
lier reaction was the right one and
you should stick to it. Further, that
most of the allegations against Shri
Kantibhai Desai which are now re-
verberating throughout the country
are new, and not old.

Maybe, these allegations, too. are
all wrong and the press misquoted
your Bhavnagar speech. Neverthe-
less, an. enquiry woulg be appropriate.
The reason is simple: every minister
much more so the Prime Minister
along with such members of his fami-
ly as are living jointly with him,
should not only be incorruptible, but
should appear to be so.

As a distinguished Prime Minister
of England, the Earl of Chatham said
long ago, if allegations are made
against a minister, they should invari-
ably be enquired into. If the allega-
tions are found wrong, the finding
will raise the prestige of the Govern-
ment; if they are found correct, the
minister concerned will have to leave
the Cabinet, in which case also the
prestige of the Government will go
up.
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I would urge, therefore, that what-
ever be your compulsions to the con-
trary, it would be best to abide by
the sage advice of Lord Chatham.
Such a step along will help maintain
the morale of the Party and the good
name of the Government which are
going down steeply with every day
that passes.

I conclude in the hope that you will
not misunderstand me. |

With regards.
I am,
Yours sincerely,
Shri Morarji Desai,

Prime Minister of India,
New Delhi.

The Prime Minister
follows:

wrote back as

PRIME MINISTER
New Delhi,
March 13, 1978.
My dear Charan Singhji,

I have received your letter of the
11th March regarding Kanti. It has
caused me no surprise; some persons
had been telling me that you were
intending to write such a letter and
I had earlier told Raj Narain about
it. He told me that there was no
truth in it. Your letter shows that
Raj Narain was wrong.

Your letter appears to have been
prompted by what I am purported to-
have said in Bhavnagar on 15th of
January according to the Samachar
report as was published in the news-
papers of the 16th. As soon as this
incorrect report was brought to my
notice, I had it corrected and the cor-
rected version is the one that appear-
ed, along with other papers, in the
Statesman of the 19th January which
you have quoted in your ietter. I do
not know why you should prefer the
former to the latter. What is mate-
rial is the version of the speech which
I gave and not as it was construed
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by the reporter of a News Agency.
Such wrong versions by a news agen-
cy are not so uncommon as 1o carry
with them irrefutable authenticity.

You seem tc think that whatever
the correct version may be, the aulle-
gations against Kanti should be in-
quired into and in support of it you
have cited the time-worn but seidom
followed principle that persons nold-
ing high office and members of their
family should not only be incorrupti-
ble but should appear to be so. I
have always followed this principle.
The question arises, however, as to
whether every time an allegation is
made against such persons or their
families it should be inquired into or
whether allegations should in the first
instance be supported by prima facie
evidence so as to be deserving of no-
tice,

When I referred to the precedent of
1968 it is only because thc situation
and environment were more or less
what they are today both within the
party and outside. Interested persons
were making propaganda against my
son not sp much to involve him but
to ensure that I get out. As a result
of statements made in Parliament, the
matter was clear and Mrs. Gandhi
who had earlier clandestinely encou-
raged it had to make a speech. The
ghost of those matters is sought to be
resurrected for their own purpose by
some designing persons.

May I ask if it is your view that we
should submit to the machinations of
such ill-disposed persons? Our coun-
try has somehow become a vast whis-
pering gallery in which character as-
sassination seems to be a rastime or
a child’s play and rumours seem to
float as if they are facts. False news
is served to credulous readers as if
they are authentic and garbled ver-
sions are given as if they are state-
ments of truth. It is evident that
there cannot be inquiries into such
scandal mongering without regard for
the need of curbing this evil tendency
in oyr body politic or without verify-
ing the truth of the allegation or
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bona fides of those from whom such
things emanate,

You have quoted the Earl of Chat-
tam. The matter is not one in which
I need be given any autbority from
outside or from the days of Geucrge
II1. I have myself followed the principle
you have quoted more than any one
else, Nevertheless, we must ‘ake co-
gnisance of the situations and con-
ditions prevailing today in our country
and in our public life which I haye re-
ferred to above. It has become a fash-
ion here to try to portray as if no one
in this country is safe from corruption.
It has also become a fashion .ot only
to invalve Ministers but also their
families in vague insinuations unwor-
thy of any credence

You will recall that there were so
many persons insinuating about your
son-in-law and without referring to
you I defended him in Parliament be-
cause I refused to believe them. 1tave
had a3 number of letters making al-
lezations about you and your sons-in-
law and, painful to state, even your
wife. There are rumours floating even
about some Ministers. If we -wer2 to
follow the principles you have men-
tioned in your letter to the ingical
conclusions, we would be appointing
a number of Commissiong of Inq.iry
every day. I am sure you would not
like to encourage the prevalence of
such an atmosphere in the pursuit of
the principles of to which you have
drawn my attention.

I do not know what you mean com-
pulsion to the contrary, I have no com-
pulsions to the contrary about my son.
I have never allowed personsal
feelings or affections to stand in the
way of public duty.

T know that Kanti would not be
even the last person to put me in an
embarrassing position on this account.
T also feel certain that if he is at fault,
he would not hesitate to admit it and
make amends, and accept whatever
punishment I may impose on him.
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So far as I am concerned, I have
made my position clear not only in
Bhavnagar but every time that this

‘questiony has been raised, and it is that

if any allegations against my son are
proved, I shall not hesitate not orly
to resign from office but even 10 retire
from public life. It was in this con-
text that I said in Bhavnagar that if
any three independent and impartial
mepn having standing in public life
. came to the conclusion that my son
was guilty of misdemeanour, I would
not remajn in office. This does not,
mean that I or, Government were go-
ing to wappoint a Commission of
Inquiry. It is for those who indulge
in such insinuations to refer them to
such men and have them proved to,
their satisfaction that the allegation.
against my son have substance.

After all my son is a private citizen

ang holds no position in Government.
You have referred to the statement
which has appeared in Indiac Today,
in its issue dated 16—31 October 1977.
It has been utilized by others also for
their own purpose but the main point
it that he has made it clear that as
Private  Secretary he does not
deal with any official matters. He
works virtually as Private Secretary
to me in my personal, political (non-
official) or domestic matters.

There is not a scrap of official paper
which he seeg or which goes to him.
Nor does he make any recommenda-
. tions or suggestions in any official
matters. © I the circumstances, any
allegations and insinuations that he
dabbles with officia) matters, or there
is a ‘Kanti Caucus’ or ’Kanti Junta’ are
mere figments of a wild imagination
beneath notice and in the words of
Acharya Kripalani in 1968 when the
discussion took place in the Lok Sabha
‘“‘beneath contempt”.

. There can, thereforce, be no official
inquiry in such matters of private na-
i ture. Even a suggestion of thi; kind
,coming from you surprised me. If,
" however, any person has any allega-
'tion to make with which Kanti ‘s con-
nected as a private citizen, It is ajen
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to him to avail himself of the offer
that I have made.

You have repeated your plea that
you should not be misunderstood. 1 do
not think the question of misunder-
standing arises. You have cxpressed
yourself clearly and I understand it
fully but what is significant is that
you have not chosen to discuss it with
me but have preferred to write to me

about it.

Finally, let me 3ay that I hold str-
ong views as the Janata Party does,
aboul the need to root out corruption
in the affairs of Government and pu-
blic life. But I do not see how your
suggestion can be considered as a right
step in this direction when there isno
basis of facts supporting it. The Com-
missions that have already been ap-
pointed to look into the misdeeds ot
the previous regime and important
functionaries in that regime 1s ample
evidence of our keeness to curb  this
malady. But weakness shown in sub-
mitting to mischief mongers orencour-
agement given to ‘news-fillers’ will in-
troduce more corruption than lessen
it. It has been my experience that
most people who indulge in such uc-
tivities are themselves corrupt and
through these attacks seek to shield
themselves or get their objectives ser-
ved. Evidently, it would only ve tnt-
amount to giving support to corrup-
tion if we entertain vexations and
frivolous allegations.

With kind regards,
Yours sincerely,
(Morarji Desai)

Chaudhary Charan Singh,
Home Minister,

New Delhi,
13 hrs.
Secret
21st March 1978
My dear....

Thanks for your reply dateq March
13, 1978.

I have thought a great deal over it
since, and felt considerable hesitation

in writing to you again on this subject.
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It is obvious that my letter has ca-
used you some irritation—-even arger.
For, if it is not anger, how also one
ig expected to understand your reac-
tion which, in essence, amounts to this
“If there are charges against my son,
there are charges against your sons-
in-law and wife too”. You, no doubt,
refer to rumour regarding other
Ministers too. But the main thrust is
unmistakably directed towards me
and my family.

Well it there are charges against
my relations and they reflect adversely
on my integrity, they must be enquir-
ed into—the sooner the better. I would
like you to kindly appoint a Commis-
sion at the earliest. It is pracisely my
point that any cover-up of such matter
leads to contrary results.

It is, indeed, possible that, as you
say some people are playing by old
scriptg and are trying to settle their
old scores with you. But their game
has to be exposed and to me it seemed
that the best way of doing 1t was the
appointment of an impartial] and in-
dependent commission to hold an en-
quiry.

Now, as regards the authority whicun
should appoint the Commission, you
have advanced a strange proposition.
According to you what you had said
in Bhavnagar about the Commission
“does not mean that I or Goverrment
were to appoint a Commission of In-
quiry. It is for them who indulge in
such insinuations to refer them to such
men ang have them proved to their
satisfaction that the allegations aga-
jinst my son have substance”.

“l am constrained to say that you
have not carefully considered the im-
plications of this stand. Inquiries into
the conduct of important persons have
been held in our country and in others
in the past also. but accusers them-
selves are not known to have named
or appointed those who will hold an
enquiry into their accusations. For
once, an accused may be allowed to
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make a choice from a panel, but, in no
case, an accuser. Nor will such judges
or members of the Commission of
Enquiry enjoy any legal competence
to make an enquiry, summon witnes-
ses, ask for production of documents,
inspect relevant file, etc.

Further, however, impartial and
objective the verdict of such persons,
it would hardly carry any conviction
or credibility. And, if there are a
number of accusers, then, according to
this scheme, they will have to meet
ang Select three persons or, in the al-
ternativ